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INTROI)UcrION 

I, the Chairman of P.A.C.,as authorised by the Committee do present 
on their behalf this Eighty-Second Report of the Committee (Fifth Lok 
Sabha) on the paragraPhs contained in Audit Report (Dclenco Services), 
1970 and Report of Comptroller and Auditor General of India for the year 
1969-70, Central Government (Defence Services). 

2 The Audit Report (Defence Services) 1970 and Report of Com-
ptroller and Auditor General of India for the year 1969-70, Central Gov-
ernment (Defence Services) were laid on the Table of the House on 1 st 
April, 1970 and 7th June, 1971 respectively. 

3. The Committee examined paragraphs relating to the Ministry of 
Defence from 17th to 21st July, 1972. Written information was also 
o ~i e  from Government on certain points arising out of the Audit para-
graphs through questionnaires issued to the Ministry before and after the 

sittings. This Report was considered and finalised by the Public Accounts 
Committee (1972-73) at their sittings held on 4th April, 1973, 13th April, 
1973 and 23rd April, 1973 Minutes 01. these sittings form Part n* of the 
Report. 

4. A statement showing the summary of the main CODClusions/recom-
mendations of the Committee is appended to the Report (Appendix VI). 
For facility of reference, these have been printed in thick type in the body 
of the Report. 

5. The Committee place on record their alPpreciation of the assistance 
rendered to them in the examination of these Paragraphs by the Comptrol-
ler and Auditor General of India. 

6. The Committee would also like to express their thanks to the officers 
of the Ministry of Defence for the co-operation extended by them is giving 
information to the CommilltCe. 

NEW DELHI; 

April 23rd, 1973. 

Vaisakha 3, 1895 (S.) 

ERA SEZHIY AN. 

Chllirman. 

------------,-------_._-_._--_. 
*Not printed (one cyclostyled copy laid on the Table of the House and 

five copies placed in the Parliament Library). 
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MINISTRY OF DEFENCE 

Delay In execution of a project 

Ifrtdit Parag'tJph 

1.1.·In March 1963 Government sanctioned constructJiOl1 of accommo-
cfation. andservice& for a signal unit at a staltion (where it was to be shifted 
from its existing. location ) at the estimated cost of Rs. 44 laths. The project 
was to be executed as an emergency work. 

1.2. Qm.structiOn of main transmitter and some ancillary buildings 
(Rs. 11.18 lakhs) was taken up in November 1965. Soon after completion 
in November 1967. it was found in May 1968 that a nUintber of cracks had! 
devel0l'Cd in portal and subsidiary beams in the main transmitter building. 
and these were attributed by the department to bad ork a ~hi  the con-
tractor lias, however, contended that the design of the buildings was faulty 
blit took lip die work Of rectifications subject to his right to seek arbitration. 
The rectification work was completed in December 1969: While thO' 
arbitrator bas been appointed in May 1969 the caSe is '8lso being investi-
gated' bY the Special Police Establishment (Nowmber 1969). 

1.3; ·The other technical administrative and residential buildinp includ-
ed in die project were to be COIlStructed to tempo1'8ry specifications •. After 
issue of· the .anction A'I'fI1y Headquarters decid!d to' construct all buiJd1np. 
tt) pemliDellt' specifications and also later to revise the design of fOIiIe of 
tile technical bbiJdinp to protect them from aerial attacks. Tbe new 
designs of the buildings have been finalised only in December 1969'. 

1'04. Work on provilion of aerial masts for the signal equipment was 
taken apin October 1968, and construction of domestic and administratiVe 
buildings was taken up in September 1969. 

1.5. The Ministry stated (November 1969) that efforts are being made 
to complete the project as early as possible and that it is anticipated that 
works necessary to enable the unit to shift to its new location w111 be com-
pleted in 1 ~ . 

[Paragraph 12, Audit Report (Defence Service 1970.1 

1.6. ~r i  to the informatioR furnished by the Ministry, the project 
was orilinally contemplated to be completed in 1966. 
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1.7 . ....,. -the A'dIIIinistrative Approval given in 1963 the construction 
of the main transmitter and ancillary buildings was to cost Rs. 4·52 lakhs. 
The contract amount was however Iti. 8.81 lakhs. The periOd of comple-
tion of the work ,stipUlated in the contract was 12 months. 

1.8. It is understood from Audit that the defects noticed in the co r ~ 
tion were. :  , 

(a) The casting of the main portal and subsidiary beams was defec-
tive and the soffit of the beams was not straight. 'I'bc surface 
was uneven and its finish was not smooth. This defect was 
mainly due to use of bad shuttering which 'appeared to have 
yielded during placing and comp:iction of concrete. ' ' 

(b) The main and subsidiary beams had cracked at a number of 
places which have been covered at some places with patchy 
plaster. 

(c) The concrete in the beams und slabs appeared not ifO have been 
cured properly. The concrete as seen in the cracked portion 
was dry and the reinforcement was not properly covered all 
round with concrete due tQ insufficient compaction, during 
laving. 

1.9. As regards the decision of the arbitrator who was appointed in 
May, 1969, the Defence Secretary stated: " ...... the conclusion that we 
draw from the arbitrators's award is that the arbitrator has not accepted the 
contractor's view that it was due to thefanh in design. If dle arbitrator 
had 8Q:epted that view, tb6n tbe whole of the expenditure will have been 
awarded against Wi. The arbitrator on the other baud wClDt by .what addi-
tiOllai work wasnoc:essary ........ The claim. was for 41 lakhs IDd the 
final decision was for ODe lakb and few thousands." 

1.10. The Committee understood from Audit that the SPE had stated 
that its iave.stigations lmd revealed that the cracks in the portal BDd &ubsi,.. 
diary beams were due to use of short leDgtbs bars and had suggested depart-
mental action against certain officers and subordinates. The Ministry, in a 
note, furnished the fiondings of the SPE as follows:-

"The conclusion of the S.P.E. inquiry was that there was negligence 
on the part of six suspects and that there was sufficient material 
for taking action against them. The recommendations of the 
SPE were :-

(i) that regular departmental action be taken against the Asstt. 
Executive Engineer, the Senior Barrack Stores Officer and 
the Superintendent B/R Gde. I; 
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(ii) that Administrative action undor the Army Act be taken 
against the Garrison Engineer and the Std OIicer I (Plan-
ning); 

(iii) that no action be taken against the C.W.E. as he had already 
retired from service; 

(iv) that business dealing with the firm be suspended as they are 
responsilble for bad workmanship which resulted in the 
failure of the Wireless Transmitting Station." 

1.11. Dudng evidence, the Additional ecr.e a~  Ministry of Defence 
deposed: "We are quite conscious about the various things which have 
happened not merely because there are reports but also because it had been 
gone through by a technical board. We ourselves know as a result of an 
investigation by an expert body constituted by the Engineer in chief com-
posed of four te.chnicaJ experts from different areas. In their report they 
have clearly pointed out that there has been inadequate workmanship. This 
really goes against the contractor initially. But it is also the responsibility 
Of tbeeogineer in charge and his personnel, having supervised it and not 
found it or having not pointed it out to him. The expert body found ihe 

er i~io  faulty. All these points have now bee,n given to the Commis-
sioner of departmental enquiries and they have started the work. J suggest 
that we wait until we get thc recommendations of the Commission. We arc 
going to take disciplinary action in the light of the report of the Commis-
sioaer. of departmental e.u.quitiell." 

1.12. .e ar ~ the ~Por  of the C<!f1lmissioner of departmental 
~ q irie~  the MinistrY a e~  . 

"The report is DOt yet available as the enquiry is still in progrCII.by 
the Inquiry Officer. AclioA aipiast the Ofticell COQcornedlriU 
be considered by the Government 'as soon as the enquiry r~  
is ~ei e .  

1.13. The Committee drew attention to the audit paragraph whiCh 
. stated that designs of the technical buildings were finalised only in Decem-
ber 1969 and c:nquired the reasons for the delay. The Ministry furnished 
the fonowing information in this regard: 

"The designs of only B, E and F buildings were reviewecJ with an 
idea to change specifications from temporary to 'Permanent. In 
the course of reviewing the design of technical and other addi-
tional requirements, e.g. necessity for additional measures to 
protect the buildings' against air attack a factor noticed after 
1ndo-Pak conflict of 1965 necessitated extensive revision of 
designs. Some time was taken in collecting sufficient material 
for finalisation of the revised designs. The enti'l'c material 
became available only in May 1967. It was "Iso visualised th." 
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it would suffice if the completion of the buildings was to be· 
synchrollised with the completion of feeder routes, stabilised 
main power supply and aerial masts. 

The construction drawings were thereafte.r ak~  in hand and alter-
native designs for over and under-.ground constructions were 

prepared ti? ensure the degree of protection required for build-· 
ingS of this type and their relative economics were examined. 
Thus the set of designs could be finalised only in March, 1969.· 
Government sanction was finally issued in December 1969." 

1.14. Accordillg to Audit, the Ministry stated in August 1970 that the' 
transmitter building has bee" taken over by the Signal Regiment and that 

an installation and mast construction team bas been located at the station. 
to carry out various tasks in a phased manner. 

1.15. Asked whether the transmitter was working, the Defence Secretary 
stated during evidence: "Yes. It functioned during .the war extremely well.. 
In retrospect, in my personal view, the delay bas been advantageous to 
Government. If the delay had not occurred we would not have derived 
lessons from the 1965 conflict and we would not have made the modifies-. 
tions which we mude. Finally everybody is very happy. However, we had 
intended it to be functioning in 1966 but it ,was really functioning only in 
1970." 

1.16. 'IlIe Committee ..... et to note serioas delay irreaularltles IIId de-. 
fidendes in the construction of the Signal Project ,aken up as an ~ .c  
work. The Project wblcb was proposed to be cOmpleted in 1966 was ' 
.. aUy completed four yean later. The construction of the main inns-
~r atld IbIeIIIary bUildlb. II!s pert of the proJect' WIIS commenced by 
tie c:Htrador in No.ember, 1965 Oft the undentandinc that it would be com-
pIeIed ill 12 months. The ~  amould waS RI. aU1 lakbs aplnst tbe· 
estimated cost of Ri. 4.51 lakhs. However, tbe wOrk "'lIS actually com-
pleted only In November" 1967. 1be Committee feel that .... ' very tight 
coastnJdloa. schedule origiaaUy presc:dbed must have pushed up.the rates 
by 95 per cent.over the estimated rates. In actual fact, the contl:ador w. 
DOt able to adhere to the schedule. A heavy penalty shoul.. have tberefQl'e . 
been imposed for the delay involved. The Committee would like to know 
whether any penalty was lened. 

Ll7. As a result of bad. workmanship aDd sub-standard materials, im-, 
proper ratios of cement and steel and poor IIIpervlsion aacks bad' de-
veloped in die portal aud sub8ldia.,. beams in the main transmitter building. 
The SI'E which investigated hi ~e bas besides recommending suspension 
of business dealinp with the contractor COD(emed, ~ departmental 
action hgains' certain oftlc:ers and, subordinates. A techuJcal board ap-
painted to go into the questlun hod also fOund supervition faulty. The, 
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case"Is stated ,to a ~ c e . h~ .  Qver to &be ec.miuio ..... 01 ~  

~ eRlluides.. ~ tommitteo may be infornlld of the dildplbJary' 
IIdIOn taken agaiaSt the ,en.,..., C()aeerDed as 8 r.uIt 01 tile enquiry •. 
...., the steps taken to ,lug loopholes, if. any, In the work execution 
procedures. The Committee regret that l ho ~ the defeds In the Qaao ' 
Str8C60D was ,iioticed as cnrly as May 1'68, CODclluivc depa .......... action . 
is yet to be taken. 'they desire that there sllould be DO further de"y in; 
the inaUl!r. ' 

Irreplliritles in acq i~i io  of _d 

Audit Paragraph 

,1.18. TCil meet Defence requirenlents of land a State Government was 
requested (after consultation) in 1964. to acquire 4,500 acres. As certain. 
difficulties presented themselves in, making the land available, a joint 
recoanaissance by the State Government and Army officials was conducted ' 
in June 1964 and it was agreed to take over an area which included a tea 
estate. There was an embargo from the Ministry of Defence on taking 
over tea, garden land as the compensation payable for tea estate would be -
very high. The State GovernllRnt had, ho c ~r  poiQted out that the tea 
estate a~ virtually defunct and that it was rrderab1e to an alternative. 
site (coMisting mainly of paddy fields but without the tea estate) as it 
would mean eviction of people. OR a much smaDor scale, The land includ-
ing 2,540 acres forming part of the tea estate was requi.ltIoDed and taken 
o ~r by the Army during the period November, 1964 to May 1965. 

l. ~ The tea estate belonged to a private pal1ywho had purchaledit ' 
in January ! 960 for Rs. 4.41 lakhs and had established a tea factory at a 
cost ofRs, ~.  lakhs. The annual compenSation for tIIiS tmtd (inclttdiilg 
tca bushes) estimated by the civil authorities wa's RI!. 0.74 lak ~  Undei-· 
the ,Deieoce of India (Acquisition and Requisition of Immovable Pr~i  

Rules, 1962. in the event of delay in fixing compensation for prOperties 
taken over by Government, 'on acco'unt' payments upto 80 per cent of the ' 
probable compensation can be made to the owner, half yearly in arrears. 
On this basis Rs. 0.30 lakh were payable to the owner, half yearly. How-
ever .• ,m account' payments of Rs', 13.57 lakh!l were made by the civil' 
authorities to tho: owner, on behalf of Government of India. iii. three in-
stalme'llts during November 1964-November, 1965. Out of this, Rs. 3.57 
laktts were paid on 23rd November, 1964, when only one-third of the area 
bad been taken over. The advance payment actually made was more than-
22 times the authorised amount and e ccc ~  18 years' rental compen-
sation. The debit of Rs. 13.57 lakh~ has not yet been accepted by the· . 
. Defence department (November, 1969). 
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1.20; In May-July, 1968, based on the original estimate giveD by the 
State Government in 1964, Ministry cf Defence accorded sanction to ac-
quire this l&nd at the estimated cost of Rs. 12.63 lakhs. But in the mean-
time, in Match 1967 the Deputy Commissioner of the district expressed the 
opinion that the tea bushes in the area should be revalued at Rs. 4,150 per 
acre aDd sougbt the views of the Military Estates Officer (as this was at 
variance with the earlier assurance that the tea e~ a e was defunct). The 
acquisition cost of the land would on this basis be alx'u! Rs. 78.23 lakhs-
~ . 60 lakbs in excess of the initial assessment; in addition solatium at 15 
e~ cent of the acquisition cost may also he payable to the owner. 

1.21. The Ministry of Defence stated (November .1969) that it has not 
accepted the revaluation of the land; nor has the State Government so far 
awroacbed it for revising the atTh1unt mentioned in the acqui'sition sanctions. 

[Paragraph 14, Audit Report (Defence Services) ] 970.] 

1.22. The Committee learnt from Audit that "in February, 1970 Gov-
ernment of West Bengal intimated that an enquiry was being conducted to 
tfte alleged excess payments and other allied issues arising out of the re-
quisition of tea garden lands. Pending completion of the enquiry, the State 
Government has not offered any comments 011 this particular casco It has 
a1so been stated that the Deputy Commissioner, Darjeeling, has been direct-
ed not to proceed with the permanent acquisition of the requisitiened lands 
pending finalisation of. proceedings under section 6(3) of Weat Bengal Estate 
Acquisition Act, which proceedings httve DOW been stayed pursuant to a 
civil rule issued by the High Court." 

1.23. During evidence the Defence Secretary stated: "The ... gene",1 
point which I wish to· mention and which perhaps is not available to you, 
and which became available to me omy recently, is that in the history of 
the case, an iDJportaat point which is missing .is, on 11th  November, 1954, 
a notification was published under section 4 of West Bengal Estates 'Ac-
quisition Act, vesting aU estates and the rights of every iDtermediary in 
each estate situated in the district concerned with effect from the 1 st day 
of Bengali year 1362. corresponding to 15th April, 1955. This particular 
legislation is called the Welt Bengal Estates Acquisition Act, 1953. Once 
this notification is issued under Section 5 of the Act, all transfers which are 
mala fide. can be declared mala fide. The law does not recognise such 
transfers. Our view is that this particular estate which is the subject 
of discussion this afternoon. stands vested by this notification in the West 
Bengal Government. The transfer which took place in favour of Messrs ... 
I think in 1960 is not bona fide .... (the tirnl) had.no right whatever to 
compensation of any ~i . But this view of Our legal advisers could not 
be put into effect first because there have been tremendous delays on tile 
part of the West Bengal Government and secondly because the party had 
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obtained an injunction, a writ, from the High Court. The West Beopl 
Government has not yet filed an appeal. The West BeopI Government 
now is going to file an appeal and hopefully there will be a deciaim in 
their favour and the problem will be happily resolved; Rs. 13 lakbs which 
have been paid to ... (the finn) have been paid against a guaratttee on an 
indemnity bond. Whether he is in a position to pay back that money or 
not, J do not know; but so far as the Defence Ministry is concerned, we 
have not accepted the debit of that figure to our account. 

1.24. Dealing with the one-man committee, the witness went OD to say: 
"The West Bengal Government were good enough to appoint an enquiry 
Committee to go into this matter, and the one-man enquiry committee's re-
port was received only a few days ago ...... I would only say that we do 
not wholly agree with the conclusions arrived at by the one-man com-. 
mittee. But. by and large. many of the conclusions on the facts which havo 
been arrived at are correct. But this interpretation on the legal point, in. 
our view, is not correct." 

1.25. Asked to state the points of dispute, the Ministry submitted the, 
following information: 

(i) "The Committee beld the view that under Section 30(iii) of the De-
lence of India Act, 1962 initial compensation wall payable for the damage 
done to the tea bushes at the time of entry. Ministry of Defence do not 
share this view. The Deputy Commissioner stated: on 24th June, 1968". 
that payments were made keeping no reference to the land acquisition cases .. 
He had not stated that the payment had been made· under Section 30(iii} 
ibid. Further. the recurring compensation for the tea buabflls was assessed: 
in 1966 by the Deputy Commissioner, Darjeeling. If initial compensationl 
had been made to compensate for the alleged damase done to tea bushes, 
theu no recurring compensation would be .payable under Section 30(iii) of' 
the Defence of India Act, 1962, for the same. A!ain, in the various writ· 
petitions filed by the owners, there had been no mention that the payments:· 
of Rs. 13.57 lakhs was under Section 30(iii) towards  initial compensationl 

(ii) Again the enquiry committee does not seem to accept the position 
that the entire Rohini Tea Estate had vested in West Bengal Government. 
by the Gazette Notification, dated 11th November, 1954, though this has. 
not been specifically so stated in the report. The legal position according. 
to the Ministry of Defence, is that even in 1964-65 when Rohini Tea Estate 
land was requisitioned, the entire land bad already vested in State Govern-
ment and the State Government could have directly transferred the land.' 
required by the Defence Department to the Central Government and co~  

have taken steps to allot the remainder only to the Tea Estate. 

The views of the Ministry of neience have been communicated to tJie 
State Go~er e  who presumably nre considering them." 
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Go~ a~ he _ estate betn, defun<:t, vtas vetified.1be Ad-

d_lonai Sec.retary,Ministry of Ji)efcnce: replied: "There was a reconnals-
sanee alld'olir -people went round to see whether it 'wiD be suitable for the 
projee.t wc'hadin ,view, ~o i or er to ~ri  whether the tea estate was 
dQ(ul\G.t ,QJ' not. On that matter we accepted the assessment of the West 
BeQgal Govcm.mcnl." 

1.27. Reading out a portion from the minutes of the meeting held bet-
ween Defence authorities and the State Government officials at Calcutta, 

h~ DHence ~~r~iar  ~ia e ~ .... It says ~h~  ~e army officers pointe\!. 
OUt' ~h a  there was a directive from the Defence department 'laying dowil 
ca ~ oricall  that lands' bearing tea estates or similar expensive lands must 
be avoided. At that stage, the minute says, the Deputy Commhsioner 
pointed out that Rohini tea estate was more or less defunct and had not. 
been worked as a tea garden and therefore, the embargo put by the De-
fence department, in the opinion of thc' D.C. would not apply in the case 
'of this garden." 

1.28. The Committee pointed out that "on account" payment of 

Rs. 13.57 lakhs W\!re made by the civil authorities to the owner, on behalf 
of ,Qoverl\mcntof India. Asked why no protest was made when the D.C. 
o ~~  to 'give c~P a~io .  the iDefeooe Secretary replied: "We were 
~  even issued ,notice. . W-: did' not know until (the firm) wanted to take 
US for a ride. He wrote a letter to my minister saying, '" have ,been given 
Ri. 13 lakhspayment OD account. Please give me the rest." It is ~ l  
at that stage t,bat ,wo'got to know that this payment had been made, Since 
tlwnwe ,¥e ,pro_tin g." 

I,' ,t, 

1.25». ,In; .. o~ io . with the payment of Rs. 13.57 lakhs ,as compensa-
tion to the owner, it is seen from the Report of the one-man investigutilm. 
colJlmittee that! 'The "rough estimate which was prepared by the 'then 
, Special LaM' Acquisition Collector, Darjeeling, indicated that compensation 
tOW31ds,the tea bUshe3 alone would amount 1'0 R&. 14.28 lills approximate-
ly which co.mpensation could be paid under the provision of section 30(iii) 
of the DefcllCc: of ''India Act" as interpreted by the District authorities. 'The 
D.C. Durjeellng, therefore, passed" orders on three occasions· in order to 
elnable 'the Owner's of the ~ e  to fulfil their financial commitmcnts to-
" .,. f  • 

wards. the payment of WB$eS, bQnus, etc., to the workers and meet up o~her 
pressmg HabiUties, to the Allahabad Bank Ltd., and others. A total sum 
'o(Rs. 13.57'lakhs was thus paid on obtaining indemnity bonds r i ~  
.~. (the firm). • 

1.30. The Additional Secretary, Ministry of Defence deposed: "I can 
only go by ~ha  we have got in the report of the West Bengal Govel1lDlent 
inquiring officer. T)le report indicates the estimated cost at a i~e i  

•. 1' . . 



~c  W,fiIS held .~  ~ e  ~ il~i  tile Deputy .Commissioner . appears to 
~ e ~ e  his view !a~r. e Qll l ~  ~ ecia  Land Acquisition;OlIio 
~ ha ~ rc ar~ an ~ i. llill  r~ r i .  the oost of that entire area wit,b, a 
Yie,w. to dccjde the annu!ll compensation, which is·at a perceatsge o er ~ 
C,Qst Qf oqr req i i~ l  prQperty. In that ,estimate, we know. o.t the 
~ of. compen&ation for· tea bushes was Rs. 14.28 Jakhs i a ~ The Ill-
q~iri a Officer has stilted that that particular statement is missing from tile 
e~  Q.enp.l Go ~ ~ file. he~ore  we haw no information on tho 

~ll ~ of whieh we can· make any suggestion." 

I .31. Asked to state tbe present f'Osition of acquisition of the tea c a~l . 

the Ministry stated as tollows: - ' . 

"The Government of We!!t Bengal served a notice dated 26th 
August, 1969 on the owners of the Rohini Tea Estate stating 
that lands measuring more or less 4995.57 acres comprised in 
Rohini Tea Estate have vested in the State Government lree 
from eru:umbrances under Section 5 of the West ,8enpl Estate 
Acquisition Act, 1953,andthst the State O:)V:mment propose 
to pass orders as to the quantum of J .. nd that should be allowed 
to be retained by the said Tea' Gardens and requiring them,if 
they so desire, to present their case before the Darjeeling Dis-
trict Tea Estate (Resumption of Land) Advisory Committee OIl 
15th ~ e~~er  1969. 

~e owners pf the Tea Estate moved the ,High Court and obtaine4 
:aD . iq .q c ~~ re r i~iI l  the ~ c GoyellllQent from taking 8M 
~ her action. The State Go er ~  have $.iaed ~. 
qo~  ~ i~r •.. rjee~io  ,nqt to r~ with .the at!' 

q j i io .~ c reql lj~ io .  ~ Q  the,Tea &tate pen4W& 
i~ o .  of.the proc;eedings for resumption under the p:ovisials 
of the West Bengal Estates Acquisition Act. Acquisition: pro-
ceedings h,ve, then:fore,not made atiy progress. The Court 
is likely to hear the case in November, 1972." 

S __ ,hsequently(Aprii 1973) the Ministry have intimated that the present 
P?iitkili Of the a~ ii i io  of the tea estate as ollo ~  ' 

. II,' ", 

"The High Court at Calcutta has vacated> the civil rule and disposed 
or the writ petition with the. order that the Government of 
West Bengal should complete tht pro(.'Cedings under sectioo 
6(3) of the West Bengal Estates Acquisition Act. 1953 within 
two mouths, which period will be over by the cnd of this 
month. Acqwsitionproceedings if required, can be initiated 
only after final orders regarding ~~r i  of l~  are e .~ 



10 

1.31. TIle COIIHIIIUee __ COIICented to note the IrrepIarIties iD die ..... 
.......... of die land .. d ...... %540 acres forming part of a tea estate for 
lWellC'e requirements d ..... 1964-65 tbrough tile Govel'Dlllent of wesC 
BeDpl. Although the I11III .... eompeasatlan payable for the portion of tile 
tea estIIte was Rs. 0.74 lakb, 'OD accollnt' payme .... of RI. 13.57 Iakhs were 
IIIIIde IIy tile State GOVernment to die owner of the estate during November, 
1964-Novf.'llDber, 1965. It is of interest to note in this connection tbat tbe 
.tea estate was purchased In 1960 for Rs. 4.41 Iakbs and a tea factory estab-
lisbed at a cost of Rs. 3.40 lakhs only. An enquiry committee constituted 
to 10 into the alleged excess payments and other allied issues _Ing out 
of the requisitioning of tile tea garden lands has held that UDder SectIon. 
30(Hi) of the Defence of India Act, 1962 initial compensation was a a l~

for the damages done to the tea bushes at the time of entry. The Ministry; 
of Defence are, however, not in agreement with this view. According to, 
them if initial compensation had been paid to compensate for the alleged-
damage done to tea bushes, DO recurring compensation would be payable 
UDder Section 30(iii) of the Defence of India Act, 1962. The Committee-
would urge that this should be settled SOOIl to avoid furtber complication._ 
Because of lack of care and Irregularities committed it should be noted that 
tile Public Exchequer has suftered financial loss. But ",hat is surprising is 
that when a decisioD has beeD taken to requisition the land a5 a matter of 
uraenc:Y, the same sense of ul1enc:y has not been displayed In completiag 
file transaction. 

1.33. According to the Defence Secretary, .the tea estate ..... vested! 
in the West Bengal Government by a Dotlfication dated 11th November. 
1954, IIDder Section 4 of West Bengal Estates Ac:qu1sltloa Act, 1953 .... 
0IICe tltis notiIcation is issued, under Section 5 of .the Act aD tnmsfen caD 
be declared mala fide. HeDce tbe Committee are rea to understaDd that-
tile nnsler wblch took place In favour ., the present 'owaer' In 1960 Is Doe 
bona fide and he wHI not be eBtItIed to any c:ompeaation. The Committee· 
would Ub to be informed of the final decilion taken bt the 1118tter. 

Delay In IICquisitioD of laD' 

Audit Parq(rar,/l 

1.34. To meet the training requirements of Air Force, Government 
sanctioned in January 1962, acquisition of ece~ar  land in two adjoining-
districts (A and B) at an estimated cost of Rs. 24.50 lakhs. Since finalis-
ation of the acquisition proceedings seemed likely to entail some delay, 
the land was requisitioned as an interim measure in April 1963 on a rental' 
of Rs.. 2.24 lakhs per annum. 

1.35. In April. 1964 the State Government i ~  preliminary noti-
fications for acquisition of an area of 1,702 acres in district A. However, 
a ar ~ for only a part of this land have been given so far (November 1970)-

at a total cost of Rs. 201akbs. "'1. 
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1.36. The State Govern.neat.did . o ~i i .ll a .ee. oacq i i io  of 
fands (measuring'I,975 acres) fo i~ r c  B. onAh!,8I'ouod . that they were 
"iery fertile, and' had 'suggested an alternative site (April' .1964). This sug-
gestion was, however, not accepted by Air Headquarters (August 1964). 

The State Government ther:eupon withdrew its ~ e.!l ioQi  enquired in 

March 1965 whether the limd should be a~ re  under the a l ~ 

quisition Act, J 894 Or under the Defence of India Act, 1962. This point 
·and certain other matters remained under consideration ,of 'Government of 
India till ~  19<iIJ, when it was decided, to progress the' acqui!ttlon 
under the ~  cq li~i io  Act; ~ 'Thereafter, Government Issued a 
sanctiop' in February, ]970 revising the estimated cost ot·.cquisition' of 
lands in both, the dilltricts to Rs. 84 lakhs. Demand for acquisition 01 
land in district B has since been placed on the civil authorities. but the 
awards <ran be given only after notifications:are issued by ,the State·Govern-
ment and all other formalities are completed. ' 

1.37. In district A, even though there has been oomiderable deiay in 
completing the acquisition; the price payable f6r the land' to be acquired 
would be with reference to the notifications is!lued in 1964. Bu(indistrict 
B t'here has been much delay in issuing notifications for acquisition. and 
this delay would entail extra expenditure of at least Rs. ~  1I1khs beyond 
what Government would have paid had the land been acquired in, say, 
1966. 

[Paragraph 12 of Report of Comptroller a ~ Auditor General of India for 
the year 1969-70, Central Government (Defence Services).] 

1.38. The Committee desired to know the area of tbe land proposed to 
be acquired in 'A' and 'B' districts. Tbe Ministry submitted the following 
information :....:. 

District 'A '-1702.05 acres. 

District 'B'-1974.8625 acres. 

1.39. According to the audit paragraph, only a part of the land had been 
given till November, 1970 at a total cost of R,s. 20 lakhs. Asked to state 
. the area of the above-mentioned land, the Ministry stated: 

"An area of 662.55 acres of land in District 'A' was acquired till 
31st October, 1970. The compensation awarded in respect of 
the land in question a~ Rs. 20,26,696.78. A further 201.04 

acres was acquired on 2nd November. 1970 at a cost of 
Ri 4,50,781.58. 

1.40. The Committee enquired why t.he provisions of tile ~ e e of 
India Rules could riot be inVOked to acquire these ·Iands. The Additional 
·SeCretary replied: . 

~  ..•• the position was that, if we bad got it ~er tbe emerseaCY' 
provisions we would have had to pay 15 per ceDt more ' as 

S6 L.S.-2. 
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IOlatium. Actually, when this wall discussed in tbe govern-
meDt we aU felt that we miabt be able to saVe this. But wbat 
bas happea.ed is that we have paid much more in the 10Dl 

}'1" rua," 

1.41. As regards the total amount SO far paid as rent of land, the Minis-
try intimated that it was Rs. 14.37 lakhs. 

1.42 The Committee pointed out that although sanction was issued by 
Government to acquire lands in districts 'A' and 'B' in January, 1962, de-
cision to acquire the land in District 'B' was taken only in August, 1968. 
The Committee asked why there was such a delay. The Additional 
Secretary, Ministry of Defence replied: "In the case of (District 'B'), there 
was a little difficulty because the State Government had some doubts about 
the matter. Thereafter, we got involved in a little difficulty. As the time 
had passed, the total expenditure for which a sanction was given had 
undergone a change and that particular sanction had to be re ie~. Even 
when we had sanctioned it, the State Government took nearly t 3 months 
to issue the Form 'J'." The Defence Secretary continued: "In short, 
• there were a number of objections raised by the State Government and a 
number of objections were raised internally. The objections raised inter-
nally were: Does the Air Force need as much as that? Can we do with 
less? What exactly is the price? When private persons are involved, an 
assessment is made. That was made in 1964. In 1965, because of escal-
ation, the value changed. When you go to the Ministry of Finance, they 
say, "you make a further investigation." When the value becomes more, 
they ask, "Why do you want so much? Can't you do with less?" We had 
to provide for two ranges. Then they asked, "Why can't you do with one 
range?" It is a consideration of all these questions and objections which 
they have a right to raise. The Government found themselves involved 
into all this in coming to a decision to" acquire the land. 

The main reason is that under the financial code, you cannot decide to 
acquire the land until the funds are provided. You cannot have a pro-
vision of funds until everybody i~ satisfied that the assessment is correct. 
As a result of this system and procedure during a period when land values 
are increasing. this thing happened." 

t .43. To a question, the witness stated: "It is corn:·;t that if the deci-
sion to acquire it had been reached earlier, we would have had to pay less. 
If the ~i io  to acquire it was reached two years later than it had been 
reached, then also because of the operation of the ceiling laws, we would 
have again had to pay less. So, it is a question of judpnent involved." 
Elaborating further, the witness continued " .... This problem is a very 
serious one for the GOvernment at India, that we take some time in taking 
a decision on acquisitiott, that the State Government raises objections; that 
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"Our Ministry of Finance raises objections and that some private eo l~ 
:raise objections. We go on considering these objections. We meet tho 
-immediate need t1trough requisition. We do not arrive at a declsioi to 
,-acquire until all the objections have been settled. 

'Then, this problem was not there before. This problem is not in aU 
,the States. But the escalation of prices in Punjab has been very heavy . 
..so, what I am suggesting to the Ministry of Finance and to ourselves is, 
irrespective of the objections, as soon as the operatiooal need is established, 
we must persuade the State Government to issue a notification under Sec-
'tion 4 of the Land Acquisition Act. That is the first thirlg to do. If that 
-notification is issued, then the compensation which is payable is based on 
'the date of the issue of that notification." 

1.44. The Committee enquired whether the notification for the acquisi. 
-tion of land in 'B' district has since been issued. In a note submitted to 
the Committee the Ministry stated: Notification in fonn 'I' uDder RAIP 
Act, 1952, has since been published for the lands in District 'B' on the 
'following dates: 

Area in acrc5 

406'55625 

1561'80000 

19<)8'3,62, 

Date of 
Publication 

1.45. To meet tbe training requlremeats of AIr Force, Iud wu ,to .. 
:acqulrecl in two adjoining districts. Owlal to procedunl delays the pre-
'Jimlnary notiftcation under tbe Land Acquisition Act coald DOt be Issued 
ia time with the result that tile compensatioa payable weat up eons.hlerably 
'and In the meantime the properly WI! reqaisldoaed temponrlly for widell 
relit had to be paid. The delay In Issu", Dodft"ltio.. for aeqnlsltloD of 
,llDd .. this ease _at extra ellpeadltare of Oyer RI. 25 lakhs to the Gcw· 
·emmeDt. The Committee consider tbat once operational Deed Is elfab-
1iBhed tIIere should be normaUy no delly In pttinl the relevant notMladloa 
·Isned 81 the eompensatloa payable Is determined willi reference to tile elide 
<of tile Issue. ' 

. .Audit PQTGgraph 

1.46. Porty-eight acres of land out of 148 acres requisitioned at a 
:station during the second world war were encroached upon by uoauthorieed 
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persons between 1948 ,aDd 19SQ. It has DOt, been possible to ~ means 
to evict ~ perSO,ns in' unauthorised ~a io  ,of tlw lanek, aJJd SO" far 
(September 1969) ~er e  h~ paid ~ 16 l~ a  ~ rriaa w.n-
peAtion for the lands without" deriving any correspondillg J?enefit. 

1.47. The Ministry 01 Defence has stated lhataetion is On. haild to' 
derequisition a small part of the lands to ownem who baveagreed to iccept 
tbeir properties without eviction Q.( ·encrollChments and that-the manner ill 
which the remaining -areas should be dealt i~h is bciDg considered in con-
sll.ltatioa witlt Ministries of Rehabilitation and Finance. 

[I'aragraph 15 of Audit Report, (Defence Services) 1970.] 

1.48 The Committee were informed that the Audit' P~raira h refer-
red to forty, eight acres of land requisitioned in Calcutta during the 
Second, World War which encroached upon by the displaced persons 
'from East Pakistan between 1948 and 1950. 

1.49 The Ministry in a note stated that an area measuring 0.092 
acre i!l Shahpur Camp was derequisitioned and handed back to the· 
owner on 11-2-1970. 

1.50 Asked whether any action had been taken on the remaining 
area encroached upon, the Ministry submitted the following note: 

"The proposal received from the Government of West Bengal for 
offering financial inducement to the encroachers to vacate the requisition-
ed land was examined. It was held that the expenditure to be incurred 
. CJ1l such fin,ancia,l induc;rnent cannot be a e i i a~~ cha~ e on ,the Def-
ence i~a e . The State, Government .were eqqe ~  to take i ~e i
j ate, action' to de-reqf:1isjtion' the larld in question in li~ .~ i iQ  in which 
it is, namely, with the encroachers. On derequisitioning, th,e lia i~i  of 

this Ministry for p8YQlent of recurring rent,llls cOQlpel\Satipn would ce~e. 

In this CODl;lCction, it: was also: mentioned t.hat acco~ i I  to le~ ac:ly;,ce 
it was not a co~i i~ precCjdent:,to the c req ~ io i  ~  the, eD-
croachers be e ~  40m tl)e land. 

.  2 •. Tbe ~ e .Q ~Q ~  informed this. M.iQ.iatry in June, 1970,. ~  
the land in W.T. Station Bagjola measuring 17.976 acres, ~ eiJ-' 
croachment was proposed to be required by the State Government. The' 
State Government IW8I iDfomied that ita ~ Ito acquire the land at 
its cost should not stand in the way of dc-requisitionin$ ~h~. fan4. as ~e 
Ministry of Defence is anxious to free itself of the legal liabniay to pay 
the 'rental compensation during the period the I_ 'COIdiIlbed under' 
nquilltlOil. 
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,3.l'he, State Government 'Was MDbided'in June 1970, S'epte'tnbCr 
1970 .... d December 1970,: to tate DOCenaty actiOn and ifttimate results, 
to the Miniatry of Defence. The last reminder was Sent by the Addition· 
.at Defence Secretary to the Revenue ecr~r  to' the Govemment of 
West Bengal with a copy to, the, then Principal Adviser, Government of 
West Bengal, Calcutta. ' 

4. As there was no' encouraging response from the State Government 
the 'question was simultaneously examined in consultatiOn with the Mm-
isuyof Law and the Ministry of Works atl'd Housmgas to whether the 
land' could be de-requisitioned 'othetwise than thrfNgh the State Goven'l.· 
ment Agency i.e. throuSh the local author,ities of the Ministry of DefenCe. 
Ministry' of Law 'have advised that if necessary authorization under the 
RAIP Act, 1952 could be given, the Military Estates Officer, Calcutta, 
can take action for the de-requisitioning of land. Necessary notificatiotl 
'for so authorizing MEO Calcutta have been got vetted from the Ministry 
of Law by the Ministry of Works and Housing. The issue of the notific8· 
tion has, however, been held up in the hope of persuading the State 
Government to tllke action under the existing delegated powers through 
'furtlfel'eft'ortl. 

S. In February, 1971, the State Govemment reiterated their stand 
that before de-requisitioning, the land should be reverted to its original 
glndition after vacatiDg the encroachments. According to the State 
Government the encroachments could be vacated only by rehabilitating 
the squatters elsewhere, for which purpose the State Government reques-
ted for financial assistance in the form of loan assistance of approximately 

Rs; 17 lakhs. 

6. In April 1971, the State Government was i ~r e  that the ques-
tion of offering financial inducement/assistance had been examined earlier, 
and the decision was taken aftcr full consideration of the State Govern-
ment's proposal. The State Government was again urged to proceed to 

de-requisition the land immediately. 

7. In July 1971, the Additional Defence Secretary discussed the mat-
ter with the Secretary, Land and Land Revenue Department e ~ Ben-
gal Government, at Calcutta. The latter agreed to do the needful. How-
ever the State Government again did not take any concrete action. The 
Chi:f Secretary, Government of '\' est Bengal was then reminded by the , 
Additional Sec(etary (Defence) in September, 1971. The CbiefSecretary 
W8J;:alSQ req~ e  to slop, ~aki  !urrherpayment Cif recurring compen-
sation in respect of the land 10 queshon. 

8. la Noveniber 1971, the Chief ScK:retary to the Go e al~ of West 
'Bengal' replied' tb,aa), ,that •. ftqUi8itiooed .. ~rQe  have ~~ beell 
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cie-nquiaitioned without encumbraDce. AccordiDl to the Chief Secretary 
.the sugestioa. of tbe Ministry of Defeace to cJe..rcquilitioD the Iud witb 
encroachments will Dot only aeate a bad precedent but is likely to in .. 
"olve the GoverDJDeD.t in UDDeCe8Sary litiptioa. The Chief Secretary felt 
that the best practical course would be to persuade the squatters to vacate: 
by offering them alternative accommodation. 

9. In .March 1972, the Additional Defence Secretary informed Chief 
Secretary, Government of West Bengal that there was DO further scope: 
to consider the question of .grant of financial assistance. The Chief Sec-· 
retary was also informed that in view of the reluctance of the State Gov-
ernment to advise 'the local revenue authorities to de-requisition the land 
with encroachment, it was proposed to authorise MEO Calcutta to take 
necessary action in the matter. It was further pointed out that the MiD-
istry of Defence were extremely o:-cluctant to take this step. Therefore, the: 
State Government were rcquefted again to issue necessary dir.ections to' 
the District authorities. 

10. The matter was again discussed by the Additional Defence Secre-· 
tary, with the Chief Secretary, Government of West ·Benla) at·Calcutta in 
May ) 972. The Additional Defence Secretary requested the Chief Sec-
£ctary to reconsider the State Govemment stand. The Chief Secretary 
promised that he would do so and discuss the matter with the Chief 
Minister and communicate the views of the State Government to the Min-
istry of Defence at an early date. Further communication from the State 

Government is awaited." 

1.51. The Committee enquired whether there were any oth.!r cases 
where Government requisitioned lands were undQr occupation of unautho-

rised o...~o . If so, tbey desired to have the following details: (i) area 
under unauthorised occupation; eii) period for which the land had been 
under unauthorised occupation; (iii) purpose for which the land was origi-
nally requisitioned; (iv) compensation paid by Government and (v) steps 
taken to evjct the unauthorised persons. The Ministry have furnish.!d the 

following reply (December, 1970) in this regard: 

"There are other cases also where requisitioned lands are in UD-
authorised occupation. Information on the points desired will 

however have to b-! collected and compfied." 

1.52. De Committee are concerned to note tbM 48 acres of lanM 
requiRitloned hi Calcutta for the use of the DefenCe Department during 
the Second World Will' wllldl were ~ upon unautherisedly by 
displaced per!IOIII from Eat Paldltt.n between 1948. -.I 1950 toald not 
be ................ yet a. a ...... portion of 1 __ ...... 0.09% 
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.., .................. to tile ewIIIr _ U. FeIN..,.,. . ~o.  

'llal CII ....... ; "'e .. JIlY recunIiIa ..... nwtio. for die 1IIIdIt, at ... 
... ~ ..... '75' .... per _ ........... .., ~ o ... ; 

..... e.... ~ paid .. 5  " z ..... 1969, toUIIed .... lb. 16-
Wda. '1I'_"te Go~ " .. __ Mil led to lake acti .. to dere-, 
q ..... 8R 'property U. tile co .... Ia 'IIIIIIcb it w., see .... to· _eo 
a......,.1IIe1d die ...... Ware ~ i iooi l the IIacI _ulit Be' 
mated to Its orIaiMI-...... 6r wa6lg the eauoadDaae...... ceor ~ 

iDR" ..... tile eaCBfftbmeals ... 1c111e anted only by re aIriI~ .' 
q e ~ here. "'The Defence l\Imlsb'y are 0( the view dult tlie' 1buI.--

'clift _iIIIDCe aeqwild for ..... mlaO •• of the squattm c:annot Ie' 1'egId-, 
..... ~ OD 0; _......... "J1R matter should, fherefore-, be laken 
lip furtIIer 'With die illite Goveliiinad :m consultation with the Ministry of 
llelablUlllllion to see 1Iult a sollll1on 15 'fonnd for tIIis problem expeditiously 
;aal1fbe..-perfy lIInquisitionea wlIIIont any further loss of time so • to 
'RaW ..-ssary rerarring compensation being paid by the Defence 
Depar..... TIle don lakea in 'this regard may be intimated t. the 
'C.-mitlee -withill • priod of sis __ hs • 

•. 53. De C8Se IIeaIt with IIIJoft is admittedly not an Isolated ODe. 
Tbae are ether C8RS also where requisitioned laacIs are Ia nnaadaorlsed 
~ AltIIo .... It was .. ed in December, 1970, that the detaR. 
<of SlKb C8eS were UIIder coDection, the Ministry bave not as yet furnished 
1he .... ils to the Committee. This shows that all these yeM'S no attelllpfs 
me !been made to yeview the position comprehensively with a view to 
'tJIling suitllble action. The Committee consider tbis to be higbly uns.tislac-
tory. They 1rust that necessary data In this regard would be coRected 
without any flIrther cJe1Iay and reported to them. TIley would also be inter; 
esled ill knowing tbe action taken or ,proposed to be taken by Govem-
meat Ie put such lands to effective use or to derequisition theJn after 
evictin& .he .... udJorised peno ... 

A'Voidable purchase of equipment 

A udit Paragraph 

1.54. In August 1964 Army Headquarters placed an order on a public 

sector undertaking for 70 sets of an equipment oat a total cost of Rs. 5.44 
1akhs (subsequently reduced in November 1969 to Rs. 4.20 lakhs i.e. 
@' Rs. 6,000 per set). The delivery date. initially fixed as June 1965, 
was later extended to April 1967. Only 31 sets were" howeve:-, delivered 

by that date and the remaining 39 in Januoary 1970. 

1.55. In September 1965. Anny Headquarters placed an indent for 

another 100 sets of tbe' same equipment with the Director General, Sup-
plies and Disposals. who concluded a contract with a privatb firm in 
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August 1966 for ~he ~~~ i i e ~ ..e ~  q~.a . ~~q ~ ~ . . . ~ lak  
~ . @ ·R.s:, ~r~ ~.~.~~~  ~ ~ .~~r.e ·o#freci ~ la .i la e  
pdtoc!l ;:h"by,tefn'aaty ~~c e ~e  lr~ e~  .ia,., .Maran 
196';, "" ... " 'I,;. ',:f,i (,", ., ,., , '. ,  . '. • ,",' :  ,  " 

"" ... ~  . ~.. ~  .. ~h  ~~ .~  ! -)1'" .q ~ ..II  :.:.'; .~i ~ •. ·\ •. ~  -.,," 

~ ~. ,Februaryl ~~ ~~i . ~ ~ . i~~  ~c ~  ~~P i ~ . 
not iyeb' dtlt\ller:ed '8I1y 'set, a Cetlttald;rdancc;.' Depot ~c  jq i~e  to 
AIm9"HMdquute!": thltt i ~  a~eril le  3.r,Of these ~l lil . i 
jng ,dOtk of, eoftItPOnetm..'" ~  .~~e  herea~ .er in ; .. ~ ~  ,(by, 
whkh:time 3'l":8cts had beeit' ~li~  Jo c~ c e . ~o a ~j  ordcJ;far 
3.91s«i thien'<pehding with the public s-.:ctor undertaking were not ~ce l. 

In\\>piit 1968' ~he :Central, Ordnance pepot further intimated .that it .co~  
a ~le ~ e ~ r i  its existing stock; of components, if only. certain 
deftcienHtems of the o a~ value of ~ 40,565 were procured for it. 
Ac:eordingly, in July 1968 the C-"11tral Ordnance ;pepot. WjlS entrusted with 
the 8!;Seti1b'1y of 56 sets, whicb it accomplished by September 1970 after 

e ili~  Rs. 5,600 3wroximate:y .on procurinlt the deficient components. 

1.57. Of the total of 226 sets (receiyed from the public sector undeIT-
taking, the private finn and .the Central Ordnance Depot), lSS sets have 
~  iSSUt:d JQr ,use, Thus, 71 set. are: lying in 'smelt. No indent is pend-
-ing.. Government expects to put to some use the components for 124 sets 
lying in the Central OrdnanCe Depet. . 

1.58. At least 124 sets .or!lered from too pub]jcseclor undertaking aod 
the private firm at an approximate,cost of Rs., 6.77 lakhs could have been 
got a ~ le  by the Cootral Or.dnance Depot itself, had its capaoity to 

manufacture them ~  ~ e e  before placing the o~r  elsewhere. 

[Paragraph 4 of 'Report of the CamptroUer and Auditor General 
of India for the year 1969-70,CentralGoVemment 

(Defence Services)]. 

1.59. In a note sumbitt:d to the Committee, the Ministry intimated 
that before 1963 the requirements of this equipment, were met out of the 
lltock of equipment which was received from U.K. during t 945-46. Asked 
whether any attempt was made to obtain the equipment from any other 
soUrce before placing the order On ,too public sector in August 1964. the 

Minimry stated: 

''The necessity to obtain . the equipment arose only in F.;:bruary 

1963. Accordingly an indent for the procurement of 
70 set" was placed by the MOO Branch on the DOS&D in 
February, 1963. The DGS&D invited tendm from the trade 
and only one quotation from MIs. Garden Reach Workshops 
was rtxe1ved in August. 1963. Meanwhile. in r ~. 1963 11 
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. policy c:leGis!on ~a.  taken.lhataU orders fOr h~ supply/cons-

r c i lIl l ~ ~ r.  ·of. ves..,czaft .. hould be ,p1aaed:, 
OD Gar a~h .or~ and/or Mazapon Dock Limited,', 

Thus, there was no question of making attempt to obtain this 

eq j e ~ from any other source." 

',1.60. Th.e Committee ,desired to know the r~a~  ~ such wide varia-
tkid iIi. the priCe of the equipment 8upPiied by the Public Undertakiq. 
The M"mistij ~ ~i he . ~hc following note in this regard: 

"lmtially·it was envisaged'that tbe procurement of 70 sets should 
be made thrOUgh the DGS&D and an indent was also placed 
accprding:y in Februa,ry, 1963. The DGS&D invited tenders 

from the ~ra  towver this demand and only a quotation from 
M/s. Garden ~h Workshops was r~i e  in August 1963. 
Meanwhile in June 1963, a policy decision was taken by the 
Government that all orders for the supply/cODstruction/manu-
facture/repair of vessel craft should he placed on M/s. Garden 
Reach Workshops and/or Mazagaon Dock Limited. only. 

Accordingly the indent pleced on DGSltD was withdrawn and 
a supply order. dated 3rd August, 1964 was placed on MIs. 
Garden Reach Workshops for the manufacture and supply of 
70 sct,s. 

By ~ time the next demand for 100 c~  arose, the above policy 

deCision had undergone a ch a e~ As it appeared that MIs. 
Garden Reach Workshops and Mazagaon Dock Limited were 
overloaded with orders, it was decided on 6th Mar.ch. 1964 
that for the next two· years tenders should be invited not only 
from, these public undertakings but also simultaneously from 
otMr shipyards in the private sector and orders should be 
placed on the basis of date of delivery and cost. In pursuance 
of this decision: quotations were invited not only from the 
Public Undertaking!: but also from the trade; and an AfT was 
placed on 18th August, 1966 on the private firm. 

In view of the foregoing, it would be observed that. the two ordcrl 
were placed ;n conformity with the Government's policies ob-

tainin\! at the respective potnts of time and a comparisOn of 
the ~iee  paid to MIs. Garden Reach Workshops and to the 
private firm would be,Jnappropriate;" 

1.61. As regards the reason for delay by the Public Undertaking in 
supplying the equipmdnt. thi'! M'ttt.isti'y fumished a statement containing a 
chronological account of action taken which is found at Appendix: 'r. 
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1.62. In reply to a question, the Ministry iDtimated that· the COD 
Jabalpur had DO past experience prior So February 1967, in BSlelDbliq 
tlJe complete equipm.:Dt from the Components avaiable in its stock. 

1.63. Asked why its capacity to asstmble the equipment was DOt 'ascer-
tained before placiDg the order in Aupst. 1964 for. 70 sets aDd .jn Sep-
tember, 1965 for 100 sets, the Ministry, in a note, stated that tbe COD. 
Jabalpur was not aware of the possibility of assemblir.g of components 
into a main equipment. and that the idea occurred to the Depot authoritiea 
only when the main equipment started arriving in February, 1967. 

1.64. The Committee understOOd that the entire stock of components 
for 180 sets referred to in the audit paragraph was availabI.: in the COD 
bciore 1947, being war-time su!plus. The Committee enquir.ed bow tben 
the COD offered to assemble only 32 sets in February, 1967. In their 
reply. the Ministry stated: 

"Against the order dated 3rd August, 1964 placed On MIs. Garden 
Reach Workshops, Calcutta, for the supply of 70 sets only 
31 Nos. were received at COD Jabalpur, during the period 
from February to March 1967. On an eX'lllnination of the 
main equipment, the depot made an assessment in February. 
1967 that they were in a position to assemble 32 sets of the 
equipment from the existing stock of components except for 
three deficient components. 

After obtaining necessary clarifications from the Research and 
Development Establishment (Engineers) Poona, the then existing stocks 

Of components were rechecked by the Depot. On the basis of this re-
assessment, the Depot stated in April, 1968 that a total of 180 sets of the 
equipment could be assembled taking into account 90 per .cent of the 
repairable stocks of components valued at Rs. '40,565 are procured." 

1.65. Asked why the feasibility of assembling and fabricating from 
spares held by the C.O.D. were not ascertained before orders for manu-
facture of the equipment were placed, the Ministry stated: 

"The components held in COD Jabalpur, were received  with the 
main equipment from U.K. during 1945-46 as maintenance 
spares. The M.G.O. has stated in April 1971 that spares are 
provided for maintenance and not for assembJing of com-
plete equipment. The instance where spares are available for 
assembly of complete equipment is rarely come across." 
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1.66. The Committee enquired how it was proposed to utilise the 
components for 124 sets lying with the COD. The Ministry in their reply, 
stated as follows: . 

"The available components in the COD Jabalpur, would be utilised 
as maintenance spares for the main equipment in service as 
we)) as for the assembly of the main equipment for meeting 
deficiencies. In this connection it may be mentioned that on 
the basis of the provision Review as on lst October, 1971 a 
deficiency of 29 sets of the main equipment was revealed." 

1.67. ne COIIIIIIIttee rerret that ....... the Central OrdnaDee Depot, 
Jab"lpur had the capacify to .ssemble 180 ... 01 • certaia type of equip-
aeat with tile components beld in stock by fllem .Iace 1945-46, only 56 
... were 1.I.BIIed by Septa ... " 1970 and • DIlDy • 170 .. were< 
proc:arN from MIl. Garden Reach Work." IDCI • prIftte firm whIdI 
flltitled avoidable expenditure of about RI. 6.77 lakbs on 124 Iefs. The 
statemeat of the Ministry that the Depot was not aware of the possIbIay 
of .aembling of components into maiD equipJDeDt BDd tbat i.e Idea 
oc:eurred to the authorities only when the main equipment started antving 
in February, 1967 from MIs. Garden Reach Workshop, is DOt conWldag, 
as sum equipments were in Ule for a long time iD the put. The Com-
mittee, thaefore, repnI it • dear la ... on tile part of the authorities In DOt 
llaving coasidered the possibility of aaembling the equlpmeat especlaIIy 
wben it was in urgeut need and there was delay In pttlng It from oGIer 
sources. The responslbiUty for the lapse ~h l  be fixed. The Ministry 
bave iutimated that "the Instance wbere spares are available for assembly 
of complete equipment is rarely come across". The CODHllittee desire tlla. 
the position in tbis regard in all tbe or aa ~ factories should be eumlned 
thorolllbiy with a view to exploring the rosslbilities of lJIeetiq Defence 
requirements of various equipments withont resorting to UIlIteCe5Sary pur-
chases from outside. ne Committee would like to be informed of the 
concrete action taken in the matter. 

Deteriorated foodstutf 

Audit PQI'ogrtJph 

] .68. In December 1963 Government introduced a new item of emer-
gency food ration, called 'soft bars'. The Army Purchase Organisation 
'concluded four contracts with a firm between April 1965 and April 1966 
and three other contracts with another firm during January-August 1967, 
and in all 18.38 lakh bars were supplied by these firms. These contracts 
provided for a warranty period of 6 months, the supplier to be informed 
within 45 days of the expiry of the warranty period if any consignment 

was condemned. 
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1.69. On a report from one Command ill April 1967 that a large stock 
of these bats (1 lakh; numbers, value Rs. ,1.l0 lakbs) received 'betWeen 
Septeniber 1965 and August 1966 against the contracts concluded in 198:5 
had deteriorated within  a short peri,ad. of their receipt, a Court of Inquiry 
was ordered. in May 1967 to Investigate' the circumstances in which these 
stocb :had e eriora~  and to ascertain why the, loss was not claimed 

from the suPtJHerswithin the warradty period. The Court concluded in 
October 1961' that the stores had deterlorat&i due to their poor 'keeping 
qualities' 'mathat the storage conditions in the stocking ~ea did not contri-
bute to their' deterioration. the Court' observed, however, that the pres-
cribed i~ .r ~io~~ for ,sampling had, pot e~  o lo~e  and ,that inordinate 

e.~ a~ ih a~  ~ccr !~~~ i~ ,ttw F.ood., Labo,ratory in, reportiog OD the conditioa 
o~ tIle ~  'lpe .report. li~ i  been, given only a~r expiry of the warranty 
period. I ~ o~cer  er~. helQ re o i~~ .. for a~io i Japses llDd it was 
rec ~ ~ ~e  ~ ~~. . e re ~e  floPl,theJp ~ a  ~ ala ~ 

of the IQss might be borne by tbe State. SiIPilar deterior.ation was also 
observed in the supplies made against the c~ rac  concluded in 1967. 

'1.70. The suppliers, 'With whom the matter was taken up by the pur-
chasing a~e c  in Jutte 1968, a~ree  to replace free of cost the deteriorated 
stUff ...t1ich might be retutrled to them, even though the warranty 'periOd 
had alr~a  expired. On this consideration, penal recovery from the 
officers was not insisted upon and, instead, the displeasure of the Chief of 
Army 'Staff was conveyed to' them.' ,Out of a total of deteriorated 2.19 lalCh 
bars, 1 ;04 lakh bars were returned to the suppliers for replacement, Of 
which only 36,826 bars have been replaced 80 far (October 1970). Of the 
balance deteriorated 1.15 lakh bars, 1.05 lakh bars (value Rs. 1.09 lakhs) 
had already been destroyed or fed to animals under orders of the local 
authorities, and no replacement thereof was possible. Another Court of 
Inquiry was, therefore, otdered on 24th May 1969 to enquire into the 
circumstances in which 1.821akh bars (including 0.67 lakh returned to the 
firms but not yet r~lace  valuing R!I 2.00 lakhs had been d;sposed Of 
without either consuming them within the warranty period of returning· the 

deteriorated stock within the warranty period 0 the suppliers. 

1.71. The result of this Court of Inquiry is still awaited c~ er 1970). 

[Paragraph 5 of the Report of Comptroller and Auditor General of 
India for the year 1969-70, Central Government (Defence Services).] 

1.72. The Committee were informed that the soft bars conforming to 
ASC specification No. 180 onty were accepted after proper sampling and 

analysis. 

1.73. Asked as to what was the extent of delay on. the partof'the Food 
Laboratory in reporting on the bars, the Ministry stated: 

"The dates of manufacture. dates of expiry of wa,mtntY period. 
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dates of ~ a c . of . sampletl by the. depots IlDd the corres-
. ponding dates on Q~ h  UH= results were given· by QapOsito 
Food Laboratory,., JaDJIaU (compiled by three eoum·(jf 
Inquiry, held by 26 Inf. Div., 10Inf. Div. and 3 Inf. Div.) are 
.shown.in I ~ i  Ir attacbed" 

1.74. TbeCommittee desired to know whetJter ~ working of the Food 
Laboratory had been looked into and if so, what steps were proposed to 
.be taken to see that such de18y 'did not occur in future. The Ministry 
intimated as follows:- ' 

"Yes. Necessary' 'instructioqs on the subject have. been issued vide 
Army Headqu1lrters' le ~ o. 49241/Q/ST3,GIated the 13th 
May, 1969 .... Also the Officer Commanding of the Labora-
tory was one of the five officers, to whom displeasure of the 
Chief of tho Army Staff was conveyed for lapses on his part. 
This would act as a deterrent to others." 

1.75. :A copy of the instructions referred to by the Ministry is repro-
duced jn Appendix IUt 

1.76. The Committee learnt that according to the revised figures inti-
mated to audit by the Ministry on 15th March 1971 the 'total number of 
deteriorated bars was 2.06 lakhs and that returned to the SuppUers for re-
placement was about 92 thousand of which 36,826 bars had been replaced. 
The Committee desired to know the present position of replacement/ 
recovery of cost of deteriorated food stuff returned to suppliers. In a note 
furnished to the Committee, the Ministry stated: 

"Against the balance quantity, yet to be replaced a sum of Rs. 60,000 
. has been withheld from the payments, due to them. Further, 
against the claims preferred on the suppliers on account of soft 
bars gone bad and declared unfit, a sum of Rs. 1,44,117.16 
has been recovered from them. The final position regarding 
the bars declared unfit and the amounts recovered/withheld 
from the suppliers is, therefore, as fo1lows:-

(a) Total quantity declared unfit 

(b) Quantity replaced by suppliers 

(c) Balance 

2,06,485 Bars 

~  Bars 

J,69,6S9 Ban 

(4) Cost of bars at (a) above • RS.I,I!9.4J9·O, 
, '. \ ,  • • I • ~ .. ~ ,  • 

<,> . ~ ii ~~~ ~I  ~~. or.eq~e ~  •.• ~ . M ~ r i 
C'.' , j",'.h.; ~  .;' '.,; ~  ~ ::;.:,. i ~~ .  .~ 

(I). o i~l  ,.' •  • ,!, RI., ~~ ! .~  
. t, \ . t .~. "l. f" 

.' ,"). T ..... ~ ~ ',I '. ~ ~ o ---_._--_._--



1.77. The Committee enquired aboUt the findings of the second Court 
()f laquiry and also tbe action taken by OoverDment thereon. The Ministry 
submitted the foUowina reply in this regard: 

"After the firSt Court of Inquiry, ordered in May 1967  (and held 
in3 lof. Div.). two (and not one) more Courts of Inquiry 
were held in 10 and 26 laf. Diva ..... After considering the 
same, the OOC-in-C o a ~ recommended that the loss 
involved milht be written off and be borne by the State. 
However. ...... action has beea taken to avoid loss to Goy-
cmmcnt." The. Court,s of Inquiry ~  in 10 and 26 Infantry 
. Divisioas inter alia found the fonowing: 

(i) Laboratory report relating to a stock of 6,048 soft bars was 
erroneously despatched to a Unit other than to the Unit con-
~r e . . 

(ii) The Laboratory report relatiog to a stock of 3,S6<4 soft bars 
did not reach the Unit. • 

(iii) The claim was not preferred in time before it became time-
barred. 

(iv) In some cases there was failure to comply with Departmental 
instructions. 

(v) In some cases instructions regarding return/disposal of 
deteriorated stuff were not ~i c  by the Units. 

(vi) 3 t ,968 numbers of soft bars were received by the depot after 
the expiry of warranty period. 

(vii) In some cases warranty period was not intimated to the 
depots. 

(viii) In ~r ai  cases there appeared to have been no checks exer-
cised to ensure firstly timely sending of samples and secondly 
sending proper quantities for testing. 

(ix) The courts have also held some officers responsible for 
various lapses that occurred. 

1.78. Out 01 18.38 Iakh ualts of enaerpacy food ntioD, ailed 'loft 
..... ', procured fro. two ..... OD orden pIKed bllweea AprIl, 1965 and 
Aup...., 1967, • .....,. u 2.06 ........ deterlonted ,.. ... IIIoIt pedad 
of their receipt. TIle COIIImittee ........ aIdloaIIa the nppUen'" 
:apeed to replace free 01 COlI the deterionIetI ....... alter .e apirJ 01 
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tile wunndy period, oaty 91102 Mrs were ret ............. npm ..... 
for 36826. Of tile re.ala", qaaatlty of 1.15 Iakh ...... , 1.05 .... bin 
v ....... IIhout lb. 1.09 .... had already beea deItroyed or fed to ......... 
UDder orden of Ioc:aI autlaorlties. AceortIIaK to lie MIaIIIry, adIoII has 
been tUen to avoid lou to GoftnnDellt ..... muda _ .... of. ... 1.44 IakIIs 
bas been recovered aDd aDother IUID 01 lb. 0.60 la"hs wlthIIeId ....... 
1.70 Iakh deteriorated bars .... ida wen DOt e ...... retarDed or repIIIcetL 
The ColllDllttee would Hke to bow the ftaaI MUIeaaeat of the ~  .... 

1.79. The C .. mIttee haft beea r-to .......... d tIIat lifter 6e 
Court of Inquiry ordered Ia May, 1967, In ODe llllaatry D1v1sioll, 2 ..,... 
Courts of Inquiry were held In two odIer 0IviII0M. 'I1le IMter ~ ...... ~oa .... 
1Iaft fGUlld a DlIIDher of otIieen nspoBIlble for Y8I'Ious ....... AIthoaIh 
dlRlpllnary action .... beea taba ..... st 5 oIIcen held respoulble by the 
lint Cca1 of Inquiry, DO saeb actioD appan to have beea tat. .. die 
...... of the IUbseqlteDt Inquiries. The COlllJllittee would await • report .. 
this renrcI. 

1.80. A DDlDber of proeedanIlrnpIutIiu ....... out by the CCMBtI 
of lDquiry calISe l"ODeeftI to the Coaamlttee. WhUe the COBImittee ... 
·that necessary Iadnu:tions have beea issued by the Anny R .......... _ 
13th May, 1969, to preveat IDCh Ia .... , they wish to emp .......... .. 
should be takea to see dIat the food supplies rellda the ..... ~ .. 
dme ad are COIIIIumed withla lie wanuty period In the IDterest of die 
heaItb of the health of the Anaed FOIUS. 

Surplus, Obsolete and Repairable StnK!! 

Audit Paragraph 

I. Surplus and obsolete stores 

1.81. Mention was made in paragraph 25 of Audit Report, Defence 

Services 1967 of the extent of surplus and obsolete stores held in &tock 
by the Defence formations and the progress of their disposal. In its 
Nineteenth Report (Fourth Lok Sabha) 1967-68, the Publio Accounts 

Committee remarked. inter alia, that it would like Government to keep a 
close watch on the disposal of surplus and obsolete stores. Further pro-

gress in the disposal of such stores is indicated below. 

1.82. The technical terms, which were set up to examine obsolete, 
obsolescent and surplus stores, have so far (July 1970) examined stores 

of the value of Rs. 115.70 crores out of stores worth Rs. 128.87 crores 
listed for scrutiny by them. Of these stores, the technical teaMS have 
recommended upto July 1970 disposal of stores valuing Rs. 98.26 crores. 

Additiorlally, stores valued at Rs. 23.36 crores have been recommended 



(Ii) Approved by Government IIIbe disposed ofbUI 11"1
yetdeclared I,) DGS&D for disposal

(//i) Awaiting Government approval.
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byother competent agencies forsimilar disposal. Out ofthestores valu-

ing Rs. ]21.62 crorc, thus recommended for disposal, stores valuing

Rs, 82.15 cores havesnccbeen disposed oftillJuly, 1970. Theposition

oftheremaining stores valuing Rs.39.47 crores isasfollows:

.Rupees in
crores)

-.---------------.. ".-- -"--- ---. ~.--..---------_....---.---------..--..---------

(i) Awaiung disposal' 21' 5S

rc-70

TOTAL 39'47

Bulk orthesurplus/obsolct- stores arestilted to have been procured

during.thelast war/prc-Indcpcndcncr- period. They arc no longer re-

quired due to(a) change inthesize, composition orrole ofthe armed

forces, (b) meagre consumption inthe past and (c)having become obso-

lete/obsolescent because ofpassage oftime. The floor area ofcovered

accommodation to be released by stores yet to be disposed ofis

47,037 sq. metres (July 1970).

II.Repairable stores

1.R3. Naval Store Depots have accumulated over the years alarge

number ofrepairable stores. Theextent ofholdings inJuly 1970andthe

period during which they have been held byeach ofthe depots without

carrying outtherequired repairs areindicated below:-

---.-----------.---~---------------.--------- ..-
Total held Held for over

Depots
royears 5years and 2years and

upto 10years upto 5years

--.----.-.----------

Item Qty. Item Qty, Item Qty. Item Qty.

A' 6,265 57,860 567 2,961 T,528 9,556 1,915 14,410

B· 586 2,108 .. .. 209 987 296 899

C· 1,29S 4,3'i5 105 276 428 968 470 1,096

D 3,296 10,132 1,477 4,743 821 2,386 547 1,572

-- --- --------- ------ ---
11.445 74.465 2,149 7,980 2,986 13,897 3,228 17,977
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. . ~. ~e ~q  ~ .P.  ~  ~ r . ~ ~~ m. .~ ~~ .. e en-
~ ~~al r~~ ~~ ~  ~ . ~ ~ by ~ ~  
4n ~ A. a~  al~ is ~~ ~ ~. ~ ~ ~ ~~ ~. 
At It. ~ c  Q! 2S ai~ ~~ ~. (t. ~ ... J1l.9ntb JAe r~ ~e pt ~ ~
.modation comes to Rs. 1,63,200 per annum. The annual expenditure ~
curred on the establishment employed on their storage in Depot A alone 

is RI. 1.35 l~~.. Somf ~~ tbF, ~l ~ l l ~ ~~ .~ I~ ~  some 
~r  ¥e e P~ ~o .o ca l ~  The ~~ 9f ~ aira e 
st9rcsjn the ~ a l ~  is ~a~~ t9 ~ 4uc; W 1iJpj.ted ~a.. l  aVl;il-

able with ~ a ~ a~cj~ f.9r I,'ep;tjr 9f ~ ~ i~ ~ also a~~ of 
~e i~~  ~ . 

Para~ h 7 of Report of o ~r ~ 4MdUP ... ~al of 
India .for the year 1969-70, Central Government (Defence 

~.i~~. 

11.8"5. ~ l l ~~ ~ire  to Jpu):w ~ .~ pt surplus stores 
14) ~ lisJOf! ~r ~~i  by ~ ~ec rli~ ~P. . ~ ~Qli ~r  in a note. 
_lJ:d ~ a$ ~ ~ ).JIll 1972, 2~  lists ~Qlj~i  ~  items worth 
lU. .2~ ~ea ~ l ~ a a~~ cr~  by ~ Inter-Services 

~~l ~  

1.8"6. As re ar~ ~ ~l io  o.f i r ~ o.f ~ r l l~ JlDd obsolete 
~re.  in ~ PQ . ~ .~  NllyY ~  Air ~ce  as o~ 30-4-1972. the 

~i r  qrrii ~ ~~ o~~~  ~a a

----;---_. -_._--------
(Rs. in 
croces) 

(iHa) Bot*-v.lue of acow re~~ foF 4ifP\lMJ by ~ ~h
~ -T.eam; ~  •  •  •  •  •  •  • II]'S, 

(b) ~ ~ ! c~  31'70 

145'59 

(n)]b)k ~ ~ o ore i.~~~ of 100'95 

V") i~~ JpPP.lval fOf ~ P. al by ~e ~~~ ~ori  II' 67 

(;11) =ed by Government to be disposed of but not declared to 
~  _ or~~  •  •  •  •  •  • 4'92 

(II) ~ ~a  28'05 

145'59 

.Nnte: These do not include ftparee .. alllto DGOP aDd D. G. A. F. M. S 

56 . .~  • 
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In <this connection it may be stated that a Study Team under 'the chair-
manship of IS(P&C) was constituted in September 1971 to go into tht 
'existing disposal procedures to identify the areas which impede expedi-· 
fious disposal. The Study Team is expected to render h~ir Report short-
ly." 

1.87. The Committee were informed that the repairable stores were 
. occupying valuable storage space at Naval Store Depots at Chatkopa, 
VishaIcapatnam, Cochin and Spare Parts Distribution Centre, Bombay. 
Asked bow many of these had become surplus/obsolete beyond economi-
cal repairs, the Ministry slated that there were 4219' such items. As re-
gards the present position of repairs of the remaining items, the Ministry 
. submitted the following note: 

"In order to improve the Material Management Organisation in 
the Indian Navy, Administrative Staff College of India were 
appointed as Consultants and were requested to give recom-· 
, meridations , inter alia, in respect of stream-lining the pro-
cedure regarding re i~  of the repairable items and ensuring 
quick repairs. The recommendations of the Consultants have 
been received and are under examination. In the meantime, 
Western, Eastern and Southern Naval Commands have been 
instructed to set up Standing Committees to draw up annual 
programme of repairs and lay down priorities for repairs. 
A close watch is being kept on the progress made and in aU 
cases where it is found that repairs are not ~ i le due to 
difficulties in the procurement of spares" action will be takeD/ 
to declare the repairable items as scrap and their disposal 

effected. 

During the peric;»d November 1971 to May 1972, the Repair Cell 
of the Spare Parts Distribution Centre, Bombay (SPDC) took 
in hand 538 items (2033 in quantity) for repairs and repairs 
of 71 items (226 in quantity) were completed. During the 
same period, the Technical Cell of Naval Stores Depot. Bom-
bay took inhand 804 items (13057 in quantity) for repairs and' 
repairs of 473 items (6102 in quantity) were completed. 

Repairs through the civil trade, particularly in respect of SPDC' 
items dues to specialised nature of equipment and exacting 
designs, etc. have been negligible. • 

All efforts are being made to increase the tempo of' repairing the' 
stores which can be repaired." 
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1.88. The Committee desircdto ,know tho llDIlual cllpelMliture on the 
Cltablishment employed on the norage· of repairable ltoreS. In their· ~ 
'ply, the Ministry stated: 

"The annual expenditure, on the establishment employed in the 
repairable stores is Rs. 1,49,841.00. The expenditure can-
not be determined with lIlY degree of accuracy as establish-
ments are not separately sanctioaed any staff exclusively for 
store-keeping duties of repairable stores.· Sanction for each 
depot is consolidated au.d it is left to· the discretion of the 
Office(-in-Charge of tho·])eppt to allocate the staff to the store 
houses depending upon the workload in each store house .... 

1.8!». AJ per the Audit paragraph the teclmicai teams whieh were let 
up to examine obsolete, obsolescent and surplus stores held in stock by 
tile Defence fonnations had, upto July, 1970, nam • .,. stores worth 
RB. 115.70 crores'out of Rs. 128.87cro.:es Hsted for scrutiny by tIIem. 
From the information funlished by the Ministry, it is seen that subse-
quendy during a period of about 2 years stores worth about lb. 8 crores 
. only were examined. Tbe Committee consider this to be undesirably slow 
pogress. They trust the rate would be speeded up and the examination of 
. tile rest of &be stores completed with the mllxlmum possible expedition. 

1.90. At the end of April, 1972. stores of the "'a1oe Rs. 100.95 crores 
have been disposed of 88 agaiDst Rs. 82.15 crores tUI July, 1970.' ThUll, 
die progrelJS in the disposal of these unwanted stores, . which occupy. vaIu-
i.ble storage space, has been slow. The Committee had earlier in tIIelr 
19th Report (Fourth Lok Sabha) 1967-68 stressed' tile . need to keep 8 close 
watch on ~ ~ of dJsposal of surplus and obsolete stores. As the; 
bulk of these stores are stated to have been procured during the pre-
Independence period, the Committee are unable to appresciate the undue 
delay in their disposal. The Committee understand that a study team b88 
been constituted in September, 1971, to go into the existing disposal pro-
Q!dures to identify the areas whicb impede expeditious disposal and that 
it is expected to submit its report shortly. They trust that action on the 
~i  of this belated study. would belp in tbe disposal of theSe IIJDrplus aa 
obsolete stores expeditlou,'ily. 

1.91. The Committee are concerned to Ieam that the Naval Store 
Deports have accumulated over the years 88 many as 11.445 items of re-
,airable stores (74,465 Nos.) upto July, 1970. 1be expenditure on &tor-
.. of these items works out to more than R'i. 3 lakbs per annum. The 
Mioistry have iDtimated that 4,219 such Items are beyoad ecoaomiatI re-
pairs. The Committee do not lee any re880D why these items could DOt 
be disposed of so far. In fheir. view, it is essential to lay down a reason-
able time-table for the disposal of unwanted items and tIIen to evolve a 
aultable prognmme of action to .... ere to it. Action _ken or proposed 

lta.be tukeD in thllreprd may be reported to them. 
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u .............. wwe 7,216 ....... wIIida ~ M . .., ~ ... 
...... _. the ....... -.Ie ill ....... tile • ....,..". ~ • 
........ e. The Coaunittee have been amn to cle ~ ~ in ordu 
... ~ ... ~ M-a eM ~ ........ ~ IiMIan a~  
~ __ Coa. ... huIa .... e beeD .......... ~ COlI ......... 
... ~ .. Ike eell .. -•• .., inter-alia, 'ID ~ of ~ • 
... ~ .".,.,l;;' .......... die ....... Ie Items .~ ~ I I Iq quick 
~ ~ ......... _ of ... cuanlbutts wbkb a ~ already ... 

~e  ...... to '" __ -_hdea. The Conun,"-desire ... 
.. ..... tA ~ ........ vnp ..... ..,..tHy .... c..-iete itep. propel-
.. ~ '" ~ .,. lie .............. to the. w ...... 6 1DOIIIhs. 11aey 
would ~ ~ ~ t .. ~~  ~ ~ ...... ~ :.,ortl. 

1.93,. ~ ~~~~ r ~~al IQ4X)IDmodation owned by Govern-

~  \s nO.t a~ l~ ttl ~ 0Iiws. of the Armed Forces, it is e~ 
i ~ \Q ~ ~  ~a lo  to meet urgent requirements. Such 

~ ~ ~~ ~~ l\9,t h ~ Ql  re~ ~ i  ordinarily 
for ~~ tban 1S ~  after i" ~a  by the o o~ anottec. In 0IlC 
~ dunn, ~~ c~~ ~ . .  to 31st P~~ cr 19.651l. out of 212 hired 
~  about 93 re~i .e  ~  at a stretch for periods r ... gin& from 
~ ~o h  to 1 yeal, ~ ~Q

Period 

.--.--------------

2 ~ h  ~~ ,boye. ~ ~ ~~ .. than 4 ~ 

41Mhthi IQd a\lo.vc bill lea. than 6 moath. 

6 months and above but less than 8 months 

8 months and above but less thin 10 months 

10 ~ ... ~ a.~~  but lett t.AAn 1 ~ 

TOTAL 

No.of 
cues 

44 

28 

10 

6 

S 

93 

--

Rent 

Rs. 

44,246'00 

411,748'00 

2~ o  

I8,OII ' ao. 

Is'.ISS·QO, 

I,S5,754'00 

1.94. ne ~  pNd for thfJC ~I duriag the periods they remaiII.-
cd u'noccupied ~a  Rs. t .. U ltIakW. ~  addilkln, e"l'Coditure of RB. 70,000 



it 

~ ro i. a el  was. idcurred 011 ".,es of cIlowlddaii' ti:pt lOr ~e watch 
IUd ward of these vacailt buiJdlep. ' 

[Paragraph 1 S of kep&t of Comptroller ~ Auditor General 
Of tndia tor the year 1969-70. Central Government (Defence 

Service)]. 

1.95. The Committee were iDformed that the 212 buUdinp eo~o.  
m. the Audit paragraph, were hired in Delhi. The average re ~ per DlODth 
~ hired bull ding for each of the, five different periods given thereiD. 
works out as tonows:-

Period 

:z months and above but less than 4 months 

4 mouth. and above but less than 6 months 

6 months and above but less than 8 months 

a months and above but le~  than 10 months 

10 months and above but less than oM ,year 

Average Rent! 
month 

Rs. 

33S'3 

348':Z 

380'0 

333' S 

From the above, the Committee find that for the period November 1966-
318t December, 1969. Government had to incur an average expenditure 
on rent C'A. Rs. 345.4/month for one hired accoinmodatlon, rema.tmng 
vacant. 

1.96. Asked why the quarters could not be allotted within the pres-
cribed period of 15 days. the Ministry stated as foUows:-

"These quarters constituted the houses on hire which were meant 
mostly for allotment to sepatated families i.e., where the oBi-
ccr IS posted to the field area. The offer of allotment had, 
therefore, to be ,sent to the officer conc:emed at the Unit 
address. In the Unit itself, the <1fficers are dispersed depend-
Ing upon the operational necessity and the letter of allotment 
bud to reacb the officer concerned before he could commtml-
tide his accej>tam:e or refusal. The tiJDe..181 bet\feen the. 
Issue c:Jf the letter of allotment attd the receipt of cotmmlt1ica-
tioD was, therefore, 'I/ety \Vide. In fact, fil some cuea, the 
officer received the communication even aftet the date d. It-
ceptance bad expired. In certain c,ases, the ~~cer  ~ to 
con1inri sUitability oftbe i ~il before grflitg their accept-
a'ncc but because of vatio'Us filetotS 1.Ifcb taabDity to get l~a e 



etc., they requested for extension of time which, in the cit..: 
cumstances, could not be refused. Incidentally in case Of 
Serving Officers also the delay in reply takes place when the 
office happens to be away on annual leave, training, coarse 
and temporary duty etc." 

1.97. The Commif:tcc desired to know in how many of these cases, 
tho allotments were later cancelled. The Ministry stated that the houses 
were offered to other officers OIl the waiting list without formally canceI1ins 
tho allotment orders except in isolated cases. It was further stated that 
complete statistics about cancellation cases had not been maintained. 

1.98. The Committee enquired whether reimbursement of house rent 
was made to any of these officers, who failed to occupy the quarters allot-
ted, during the period when these hired buildings remained vacant. In 
this connection, the Ministry submitted the follOWing note: 

"No reimbursement of house rent was allowed to officers who fail-
ed to occupy the quarters allotted during the period when 
these houses remained vacant. It may be mentioned that 

orders permitting separated fami9.ies to hire houses in DELHI 
on reimbursement basis were issued only in December 1968 
and prior to that only hired houses could be allotted to them." 

1.99. 1he Committee DOte that the Defence Department had hired 

2U baDdinp in Delhi for allotment to the serving officers or their se .... 
rated families on the ground tbat sddent Government residential acc0-
mmodation was not avaDable. Out of these, as many as 93 remained 
'Weant for periods ranging from :% moDths to 1 year during November, 
1966 to December, 1969, althOUlh such hired accommodation !IIould not 
have remained unoecupIed ordintBily for more tban 15 days. The expen-
dibIre on ftnt and other dIarges in respect of these buDdinp during the 
periods they remained unoccupied was Rs. 2.26 lakhs. Having regard to 
tile fact that the allotment is made ia response to aD application, if the allot-
ment is made quleldy and the allotment is of the type of the house ~ke  
for, there should be no question of 'offer nnd acceptance'. Acceptallce 
mast be .... med where the allotment Is of the type to wllichthe officer Is 
entitled. 1be Committee III of the view tbat in these matters a certain de-
.. of dlscipline aad rigidity is euential. The Committee therefore desire 
tbat tile period 01 vacaDcy should be rednced to the lowest mlnimUlll by 
ndonalisiag the procedures for aUotment witb an adequate e~ree of 

firDmess 8Dd rigidity. 

1.100. IDddeDaally, tile Ccamittee ftnd that buildinp were hired at an 
• .,.. relit of about as. 345 per IDOIIth. On dill basil the rent payable 
... tile 212 hired bniIdinp by the DefeDce Oepa1meat to the owners 
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"WOI'ks out to about Rs. 8.78 Iakbs per IIDIlUID. The Committee would 
..... tIIat the necessity for hiring private accolDlDOdation with the aUN-
dent heavy rent liability should be c.efolly gone into by Government with 
. a view to seeing whedler it will be economical for the Defence Department 
to put up their own b....... on tile lands Chat may be available with 
1bem especWIy wbed they "ve the aec:esary orpnisation for the pur-
-pose. The position in this regard in stations other than Delhi would DO 
TeC)uire similar eumination. The results of suudl comprellensive examln9-
lIeft should be reported to the Committele. 
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MINtS11tY 01<' DEPeNCI! ~ M 'bp ~ !! 

M{ODtfctfbNj· . 

.... utaet.ebf • "'POll· . 
Audit Paragraph 

2.1. In pursuance of a decision to introduce a new weapon develop-· 
ed indigenously for use by the Army, Government sanctioned in Decem-· 
ber 1963 Rs. 36.58 lakhs for proceurement of plant and machinery re-
quired to produce 10 sets per month of two components (part-' and B) 
of the weapon in an Ordnance factory in two shifts of 10 hours each. 
60 machines required for the purpose were received between 1964 and 
1966 and installed. The other components of the weapon were proposed 
to be manufactured in other Ordnance factories with existing facilities and 
the output of 10 weapons a month was to be achieved from January 1967. 
Orders for 358 weapons had been placed by the services between Septem-
ber 1961 and March 1963 (in anticipation of manufacture). 

• 2.2. In the meantime, in June 1964 development of an improved version 
of the weapon was undertaken and the new model was ready for produc-
tion by the end of 1967. Out of the 358 weapons ordered earlier 83 were 
to be of the original model while the remaining 275 and a further require-
ment of 392 weapons projected between June and November 1966 were to 
be of the new model. 

2.3. As the production capacity of 10 weapons per month Wall con-
sidered inadequate to meet the increased requirement of the services, Gov-
ernment, in o e~ er 1966 sanctioned at an estimated cost of Rs. 47.04' 
lakhs (reviSed to Rs. 51.54 lakhs), augmentation of production of part A 
of the weapon from 10 to 25 numbers per month in two lO-hour shifts. 
The additional requirement of part B of the weapon at the rate of 15 per 
month was to be met by supply from a public sector undertaking. It was 
anticipated that requirement of other co o e ~  for producing 25 weapons 
per month would be met with the existing facilities in the Ordnance factone. 
or with trade assistance. The increased output of 25 numbers of part A 
per. month was expected to commence from January 1968. Out of 42 
machines required for this augmentation, 36 machines were received and 
excepting one, all were installed by April, 1968. 

2.4. Production of the original version of the weapon commenced iir 
March 1964 and 83 weapons were produced by 1968. Jfroduction of the' 



improved vIanioa on a limited sc:alcalso CCJIDIIM!GI'AMl ill 1966(simUltimeous-
ly along w.ith devaloplDClCt) but up to· ~ ~  176· weapons only 
were prodUCllKl. Tbe expectation that 15· GWDben Of tJdi\ B would be 
available per tnonth from the pdblit: teCt6r ~ hs also DOt 

materialised; that UIIIIIL"l'taking bas produC:ed ol\ly eijltt i'lumber.s of part B 
so far (December 1969). 

2.S. The mm'D1'11Ul tate of productfoSl a a il~  is sbe to seven weapons 
per month hi~h falls short ()f even thcorlginal target of 10 weapons per 
month by more than 30 per cent. Pr6duction in 19·69-70 Is expected by 
the Director General, Ordnance Factories, to reach 100 weapons but even 
at this rate It will take another five years to complete manufacture of the 
remaining weapons. In the meantime, to meet urgent requirements for 
equipt'li\g Army units 'Oovernment had to import 150 simllar weapons (with 
co ec ~  ammunition to suit the slightly different imported version) during 
1968 at a cost of Rs. 7.33 crores. 

2.6. The Ministry stated that the limiting factors ih achievement of the 
productiort target of the weapon are springs and castings required for Part 
B. It has been proposed to increase facilities in Ordnance factories for 
production of castings to improve the present supply. The public sector 
undertaJc:ing is expectbl to maintain a firm supply of only three nuumbers of 
Part B per month. 

[Praragraph 4, Audit R.eport (Defence Services) 1970] 

2.". 'Ibe Comimtttee wtre informed that in february 1960 Scientific 
Research dd Development Committee approved completlOfl of the weapon. 

2.8. During evidence the Secretary, Defence ~o c jo  stated h~  dIe 
Research afld Development OrgiUlisation of the MlDlstry of Defence under-
took deve1()pltlent and research of various things viz. ammunition, arma-
ment, weapoftry, clothftlgs etc. Asked when ~e task. of e i i ~ .• and 
developfug the new weapon was assigned to thiS organisation, the Ministry 

have stated: 

"The original design of this weapon was British and after same 
work on it by Canada, the further development work was trans-
ferred to India in 1956 for finalisatiOIl. A list of equipment 
drawings and Canadian Reports OIl dt.'Veiopment were al~ 

l'eICeived iD India. 
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A Sterring Committee was appoin.tccl in 1956 for clearing the pro-
ject expeditiously. Even though the basic characteristic of the 
weapon was retained, in all other aspects a tremendous amount' 
of development work had to be undertaken to suit our material 
and teclmological availability as also to meet the quantitative 
requirements of the Army. This was carried out by the Re-
search and Development Organisation of the Ministry of 
Defenoc in essociation with the OOOF Organisation. For this 
project, a sum of Rs. 50 lakhs was sanctioqed between 1957-58 
and 1963-64 in four instalments. 

The Steering Committee held several meetings between July 1956 
and September 1961 during which they first cleared the draw-
ings for DGOF to undertake manufacture of pilot samples, 
examined the defects that were noticed during trials and sug-
gested improvements for adoption by DGOF. As a result of 
this exercise, the drawings were finally sealed in July 1963 when 
the Army gave an indication of their requirement of 875 Nos. 
of Mk. I of the weapon. However, formal indent for this wea-
pon was only for 358 Nos. against orders placed between Sep-
tember 1961 and March 1963 as mentioned in sub-para I of 
the audit para. As, however, Mk. I of the weapon was not 
fully satisfactory, work was concurrently taken on the develop-
ment of Mk. II. 

The user trials of Mk. II prototype were completed in October 1965 
and the Steering Committee announced in October 1965 that 
the weapon withstood all the rigorous trials satisfactorily and 
production thereof would be justifiable. In November 1965. it 
was decided to take up the production of Mk. II type and the 
first weapon was issued by DGOF in December 1966." 

2.9. The Committee desired to know the target date fixed for commen-
cement of production of the weapon, when the completion of development 
of it was approved in February 1960 as well as when the sanction of Gov-
ernment was issued-in December 1963 for procurement of plant and 
machinery. The Ministry stated as follows: 

"The Government letter sanctioning Rs' 36.58 lakhs for procure-
ment of plant and machinery to produce] 0 sets per month 
of the two components (Part 'A' and·'B') did not indicate the 
'target date by which the rated capacity was expected to be 
achieved though DGOF had mentioned that it would take from 
3 to 4 months after receipt of plant and machinery." 
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2.10. The Committee wanted to know the reasons for the delay in the 

jssue of l8IlCtion for the procurement of plant and machinery as also the 
source of procurement. The Ministry have replied: 

"Government sanction in this case is dated 7·12·1963. 57 Nos. of 
plant and machinery were required to be procured against this 
sanction out of which 41 machines were through DOS&]) and 
the balance 16 Nos. through local purchase. Indents and 
Supply Orders for all the plant and machinery were placed from 
January 1964 to September 1964. Supplies against these orders 
were effected from June 1964 to December 1966. Thus taking 
into consideration the normal lead time required to obtain the 
plant and machinery which is normally between 18 to 24 
months, there bas been no undue delay in placement of supply 
orders and indents or in the receipt of plant and machinery." 

2.11. TIle Committee pointed out that an output of 10 weapons per 
months was to be achieved from January 1967 and enquired on what basis 

production rate was estimated. The Secretary, Department of Defence 
Production replied: "The services project a certain requirement of these 

guns. In this particular case, the total number of weapons ordered was 
358; but we planned on the basis of a certain number of weapons 10 be 
made available over a period of time and! the planning was done on the 
basis of supplying them ten weapons per month over 'a period of a few 

years." 

2.12. To a question, it was stated that when an order was placed by 

the army, the date by which these items were to be supplied was not 
generally indicated Asked to furnish details of the requirements of the 
Army, the production programme and the quantity of weapon actually 
supplied for each of the years, till April 1972, the following information 

has been furnished by the Ministry: 

"The year-wise details regarding requirements of the Army for 
this weapon, the production programme, the quantity of wea-
pons actuany supplied and the reasons for any short-rall are 
given below. The information is furnished from 1964-65 
when the production of Mk. T type was first commenced, upto 

1971-72:-

------------------------
Year 

Requirements 
of Anny 

32 Nos. 

production 
Programme 

32 

Quantity 
supplied 

30 

eal ll~ for shortfalls 
if any 

Due to priority given for manu-
facture of MIt. If develop-
ment version there wal • 
alight shortfall in the produc-
tion of MIt. I 
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100 

100 

1970-71 100 

1971-72 100 

7S 

aOllOnafOtStttfrtflll)1 

if 'fIllY 

'Sh00tifi1l ':atte' to Rdlitation in 

~
II l  ~ le eck  in 

o ..' certain essential 
,t.Ti 'lei1 " for the saddle. 

nte ~  shortfall in 
"pr04llCtJOIl' ~ dcie to diversion 
of ~ lI i~ .for simultaneous 
. ewtiblisI'iDterit of Mk. II equip-
ment. o..tt of 27 Nos. pro-
duced, the Arst lot of 9 Nos. 
'Of ;, ,Ml:' It' ve1"!lion was 
~~e . , .As thIIArmy authori-
ties bad reduced their 
demand for Mit. I type to 
83: Nos. ~. and this had 
~ completed this year, 
thus limited production. 

54 The Mk. II v.ersion conttine a 
set of eq ili~ra or ri~ . 
Known SpMg mal1uflmJ-
rers failed to meet this re-
quirements, It had to he de-
veloped in OIle of the Ord-
nance l"act,Qries. There w.-
also dlBicultY in produt;tion 
of the required number· of 
Recoil Systems due to lack 
of capacity for the reasons 
mentioned earlier. 

100 76 From this year onwards, part 
of the production programme 
\Vas to be ~ by the public 
Sector . UndCitaking spinst 
• contratted 'uPPly of IS 
Clln'i.1 for the· ~ o I por 

~ih  by the public .~or 
mrdertaldnl. they lupjJUed 
QDIy o e ~ during 
dte year. This aa:ounteci for 
the shortfall in production. 

100 84 The .hortf.n in production was. 
(71 from. due to iftadeqUate .uPP .... 
,OJ! Be: 7 o ~. ro lic acctor from public acctOr ~. 
undertIkinS) 

100  102 
(So from OFs & 
22 from public 
&ector 
undertaking) 

100 tn 
(88 ftOm 
GCF & 
24 froin 
public 
&ector 
under-
taIdng) 
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~.~  T.., ~e r ~ ~ of DefaKle Produc&ioa stated dur-
iQa ~ ~~  .. ~ l¥Im\t we ave not becD aWe to procII¥:e even 10 a 
P~ fJQIOl 1966 (w,w.,. for a nurD.ber of r~ . ~ we have been 

able to achieve was an average of 6 to 7 weapons per DIOIIda," The wit-
ness added: ...... We had a plan to produce. ten sets of weapons. These 

~ ~  of. ~~~. I ave no doubt, would have been produced if cer-
'ta,ia clwl&es wad Dpt been made. Before we could reach that produc-
tion, the Army said that they did not want thi& but wanted an improved. 
version. A considecable developmental effort had to be done on the 
_Qyed ~ Mo The ~a. a.ci  which was set up for producing Mark 

I luW w be ~ for Mark II. The fact is tbat, before we could 
e~ prodUQijop of ¥ark I at the rate of ten, we were asked to sup-
pl! .Mar~ II. OA an aVerage we bad reached production of seven guns 
per ~  as .nst ten which was sanctiOJled earlier." 

2.14. The Committee drew attention of the witness to the audit para-
.~ w.hcrein it was stated that in November 1966, Government decided 
10 q.cn:qe p.mducti()u of the weapon from 10 to 2S weapons per month. 
~ COQUllittec enquired whether, before increasing the capacity, any 
stQdy was made that the original capacity of 10 per month was reacha-
ble. The witness replied tbat 'tbe weaknesses of not being able to reach 
the exil1ting capacity ~ 10 weapons were not realised in 1966 but later 
on. Asked why they could not be realiaed at that time. the witness 
stated: "In 1966, this capacity had hardly come into existence. The 
project was sanctioned at the end of 1966. Even with this new capacity 
which was sa.actioned towards the end of 1966, we were producing wea-
pODS with old facilities which were already thue. It is only after 1966 
k we realised that with our dtfIculti.es of castings and forgings and the 
(Public Undertakings) failure to supply 15 carriages. We will not be able 
to produce more than 10 carriage." 

2.1S. Referring to the augmenlation of production of part 'A' of the 
weapon from 10 to 25, the Committee pointed out that 36 out of 142 
machines were installed and desired to know the present position. The 
MInistry have replied'that out of 42 madhines required, 41 have been 
received as on 1st October 1970 and that remaining one machine viz. 
Vertical Boring Machine was awaited from the public undertaking. The 
Committee pointed out: that although Government had sanCtioned 
augmantation of production of the weapon from 10 to 25 per month in 
November 1966 the increased O!,ltPllt of 25 ~l ro. er  of part 'N of the 
ea~  ~r ~~  was expected t,o commence only ~  J ~ll ar  1968 
and wanted to ~llo  the reason ~ ~~e dela.y. The Mmlstry have' stated; 

~ he second Government sanction for augmenting production of 
Part-A of the weapon to 25 Nos. per month was issued in 



November, 1966. The requhemCl1t of 'Plaut, and MaciUDery 
apinst this saDlCtion was .. 42 machincs; The broat-up·in the 
receipt 'of plant and machinery against tbcsc 42 NOlI.' is, II 
below: 

(a) Indents for 16 Nos. of macllines were placed' during 
1967 on OOSld> 'and supplies effected 'from May 1967 
to DQcembor,1968.' 

(b) An indent for 4 Nos. of Universal Horizontal' Boring 
MaclUnes was placed in June 1968 and received in 
October/November 1969. The 'small delay in the place-
ment of this indent was due to the decision to gO for 
indigenous machines (HMT Pegard) in preference to 
imported machines. 

(c) An indeDt for one Single Column Vertical Turcet Lathe 
was placed on DGS&D in January 1967 and the approv-
ed tender was concluJed by DGS&D with the public 
sector uadertakingin October, 1967. The schedule 

delivery date W8$ October 1969 but the machine was 
recei ved in the factory only in June 1971, erected .in 
October 1971 and commissioned by the firm's engineers' 
in March 1972. 

(d) Supply orders for local purchase of 13 Nos. of machines 
were placed between, December 1966 and February 
1967 and supplies effected between May' 1967 and 
August: 1969. 

(e) An indent for the balance 8 machines (Centre Lathes) 
was placed on DGS&D in January 1967 whiclJ.. was later 
cancelled as the rates offered were much higher and out-
side the sanctioned ~ . It was later observed that 
the machines offered by Mis aMT were com.peti:tivC' 
and well wi,thin the sanctioned amount. ,A Supply Order 
was accordingly placed in July 1967 on M/s HMT 
aiainst rate contract. These machines were received1 

hetween ,December 1967 an(Noyembec 1968. 

From the above it would be seen that indentin.g action had been taken 
promptly, SOOn after the issue of the Government sanctilJn and any inci-
dental delay that had taken place either in the' placement of order or in-
the receipt of machines was due to certain special circumstances as: 
mentioned above." 
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2.16. The o i~ ke  he ae ~ productiori, fA. 'A' part of dle' 
weapon bad reached 25 p.m. III this COIlIlection, the Ministry have 
replied as follows:-

"Even though under :the two sanctions given in December 1963 
and November 1966, the Ordnance Factories were requited' 
to produce 25 Nos. of Pal'lt-A of the weapon, and the 
Ordnance Factories had capaci'ty to produce this number 6f 
Part-A, actual production as per rated capacity was COD-
tingent on the ability of the (public sector undertaking) to 
produce Part-B of the weapon in matching  number. Unless 
the public sector undertaking was able, to estabHsh this rate 
01. matched production' of i ~  there a~ little purpose in-

the Ordnance Factories rolling out Part-A as per rated capa-
city. 'The public sector 'undertaking, for ~o  rcaaons, 
was not able to establish even trickle production of Part-B 
until 1970-71. During 1968-69, the production was only t 
number and during 1969-70, it increased to, 7. During 
1970-71 and ~ 2  ,the public sector undertaking was 
able to manufacture 22 and 24 number ,respectively which 
works out to just 2 Nos. per month as agaillSt the originally 
contracted 15 numbers per month and later revised after 
technical scrutiny of the public sector undertaking capa-
bilities to 4 numbers per month. 

In view of the public sector undertaking's inability to come up with, 
matching numbers of Part-B, it became necessary to divert (he capacity 
available in Ordnance Factories for manufacture of Part-A to other lines 
of production. In the instant case the excess unutilised ·capacity was 
utilised for development of 105 mm IFG which is again an important 
weapon for the army completely indigenously developed." 

2,17. Referring to the manufacture of 1 5 numbers of part "B' of the 
,weapon from the public sector undertaking, the Committee enquired' 
whether any investigations were made into d'le capacity of the public 
undertaking. The Secretary. Defence production stated: "Letters were 
exchanged bet'MCen the-(Public undertaking) and the Secretary, Dc-
,fence Production and assurances WtJ'e given that the capacity existed. In 
fact, the very first letter said that they would be able to supply 30 per 
month." 

2.18. In reply toa question. -asked, in advance of evidence. the Min--
.i~ r  in a note. have given the following details of expected output lis 
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~~ • ~ P1" o!.p&rt ~  of tIa& weapon by tile public under-
~ . ~ ~ 5 ye .... ODdiDg 1970. " 

e~ e  output 

~c al I'rodUdioD 

1e6t7 1968 1969  1970 

180 1&0 180 180 

Nil Nil 8 13 

2.19. ~ pointed out ha~ fr9m the year 1966 to ~~  the output 
-of Part-B by the ,public er~i  was nil, Us r~P e e a i e replied: 

"We received no o.r i ~ ~ ~~~ ~ o~ the ~ .re 'f.\th wJ:ai,ch we could 
.~e e a i~e weapon for the tint three years." ~ ~a i  ~r her  

he stated: "We received a .etter of intent in the year 1966 which stated 
"We received a letter of intept ~ lb.e e~ ~ 966 whioh a~ very clearly 
that all those eci~ castinp a ~ o~  'fel'f/ ~ ~ do,1)e by the or-
'dnance factory .... In ~  ~e q~r ~~~  cllan.sed and it became 
·olear that the public ~r aki  must develop' its own ~~ i  and forg-

• "i •. " The Secretary, ~  of Defence Produ¢on, ho e~r  

stilted: "At a meetin$ he~  on 11th AprQ. 1968, the Works Manager, 
(IIMBP) mentioned that ~ part 'B' of the ~ o  co.ul.P be done by 
'them; however he requested that in order to avoid hold up in production, 
the OGOF maybe requested to supply certain castings ,and gear boxes at 
tbe ra&e of 6ve per mouth till such time as production of these are estab-
'1iIbed, ... We ,hil'lo on record OIl ,our file that ten sets of castings etc. 
were supplied but we dieS not get a single part upto the beginning of 
1969 .... They pleaded again: please give us some more; we agreed to 
release 24 RlCK'e acta of castings. to them; they were all supplied by the 
end of 1968. So thel'e cannot be this COIltentioJ1 that we have not sup-
plied the castings and forginp as promised by us." The Managing Direc-
-tor of the P'lblic ~ ~i  trier iIdormed the Committee: 
.... , .. 141 ~  1961. tMre WU DO doubt in anybodY's miad that from 
·that date onwards the (public sector undf.rtaking) 'W'8S to make its own 
castiDjS and forliDp." 

~.2  ~ . the ~  of s.l and Mines submitted a o~ 

-r.egardm, !I"Pply d. Part '8' of tD,e ~  to the Defenc,. Therein it 
has been stated that: "The establisment of manufacture process for 
'castings and forgings by Public Sector Undertaking took a period of 14 
to 18 months ~ro  February ~ o ar~ . o ~rro  C!lstlP$S and 
'forgings for which orders were Iac~  in August ~ were supplied by 
'the Undertaking during the period from f1th Marc'h 1970 to 24th 
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~r 1970. It is ho ~ er ~ ~or h . ha ro ~o  facilities in ~e 
'Undertaking wuc pot fuUycstabUshe4 a ~ ~e  the Undertakings were 
-working only one fuJI shift and one partial shift, the supply of (part 'B' 
~ the weapon) was as foUows:-

-----------------------_._--------
Vpto December, 1969 

April 197o-March, 1971 

April 197I-3rd January, 1973 

TOTAL 

8 

22 

34 

---_._----------
This perfonnance has to be judged against the background that the 
Undertaking's capacity to supply Part 'B' was evaluated at S per month 
and that frequent changes in drawings wece made by the OOOF with 
consequent changes in gauges, apart from lack of experienced personnel 
in the Undertaking to undertake this work." 

2.21. The Committee were informed that according to the Ministry, 
the original assessment of the Public Sector Undertaking's capacity II 15 
per month seemed to have been overpitched and according to the present 
indications a firm capacity of three carriages per month could be anum-
ed as feasible. 

2.22. Asked whether the rate of procutement from the Public Sector 
Undertaking has -beelJ finally _ fixed, the, Ministry, in a note, intimated 
that the case was with Associate Finance for finaiisation of the rate. 

2.23. The Committee were also informed that according to the Min-
istry, the limiting factors in production of the weapon were springs and 
castings required for part 'B' weapons and that the restricted output of 
eqUilibrator springs (2 per weapon) continued to be a serlous Umiting 
factor in the production of carriages. It was further stated that the 
battleneck in respect of the Equilibrator spring hud been resolved with 
the commissioning of a new Spring Coiling Machine. As regards Saddle 
casting.<; when it was observed that the Ordnance Factory cA' was 
unable to meet the (ordnance factory B's) requirement with existing faci-
lities, it was expected that the Public Undertaking would be able to sup-
plement the deficiencies. But owing to delay in estahlishment of castings 
at the undertaking a tender was floated and M/s-.... was entrusted with 
the supply. In spite of their best effort'! MIs .... could not produce a 
single casting of acceptable quality and the supply order had to be can-
celled. The order for 72 castings had since been placed on the Public 
Sector undertakings. Although the Undertaking had promised supply at 
the rate of 2 Nos. pet month, they had (rill 18th December 1970) sup-
plied onl)' 2 Nos. against Ordnance factory B). 

56 lS--4 
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2.24. The Committee enquired whether, in the letter of iiltent, the-
price of Part 'B' of the weapon was fixed befor.e the contract was fiaaliscc:t 
The Secretary, Department of Defence Production replied: 

"No price has so far been se1tled for these." 

2.25. As regards the cost of production of Part "B' of the weapoa by 
the Public Sector Undertaking, the following information has been sub-
mitted by the Ministry of Steel and Mines: 

UNITS COST OF PRODUCTION 

(RI. in lakh" 

Production ProductiOD" 
at 30 It •. 60 
per year per year 

I Mlterial cost O'IS O'IS 

2. Direct MlDufacturing expenaes 0'83 0.51 

". Indirect chaqea and Overheads 0'92 0'47 

4· Development charges 0'42 0'42 

2'32 X'SS' 

2.26. Regarding the actuwl cost of production 0( Part 'B' by the Ord-
nance Factory, the Ministry of Defence intimated that it was Ra. 53142. 

2.27. The Committee enquired about the reason for the Public Sector 
Undertaking's high manufacturing coat. The representative from the Under-
taking repl.!d: "The basic reasons is low productivity and not having set 
up manufacture to the double shift level." Asked what is the utilisation of 
the capacity created, the witness stated: "In the manufacture of these 
weapons, we have now reached a little over 5S per cent capacity against 
the general utilisation of 33 per cent." 

2.28. Referring to the weapons which were imported, the Committee· 
desired to know their cost of import and also the cost of indigenous pro-
duction of the weapon. 10 reply. the Ministry have stated: 

"The cost of 150 weapons including ammun.ition, etc., imported in 
1968 amounted to Rs. 7.33 crores.· The cost of one imported 
weapon alone was Rs. 89.625 each. The imported weapon 3 
somewhat different in range and specification from the weapon 
manufactured in the Or.dnance Factories. As. such a ~ric  cost 
comparison would not be possible. The actual cost of indi-
genised weapons in 1967-68 was Rs. 103.988," 

• As vetted by Audit. 
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Z.Z,. As euly • U60 completion of development of • "-poll ... 
appmved and tile dnwlnp were ftaallscd In July, 1963. An output of 
10 "e8pOos a DIOIIth was to be aeltieyed from January. 1967. In the ~. 
time in June, 1964 development of an improved venioa of the weapon 

was undertaken and the new model was ready for production by die end: 
of J967. As the production capatlty of 10 wcapons per montb "as 
considered Inadequate to meet the intreased requirement'l of the Services. 
production of a part of the weapon WIL."! to be augmented to 25 per month 
from January, 1968 and the increased requirement of another part was to 

be mee. by supply from a Public Sedor undertaking. The actual prodllc-
tion was, however. oilly at an average rate of 7 weapDlI5 per month even 
81 late as 1969-70. In the meantime, to meet urgent requirements for 
eqaipping Army Units 150 weapons with connected ammunitions had to 

be imperted in 1968 at a cost of Rs. 7.33 lTOres. While the Committee 
c:an understand the initial  diflimlties in adlie'ring Indlgenisadon of arma-
ment production, they arc satisfied from the fact supplied IHld explautlo_ 
tendered before the Committee that there has been complete and almGst 
reprehensible failure to ensure the degree of coordination that is essential 
lor the efficient reaUsation of suth a project. Thus, they would like to 
point out that the requirements of tfhis project from various sources with 
regard to plant and mathinery and raw materials were not properly tied 
up. Further, there appears to have been no effective watth aDd tontrol 
over the implementation of the project at the Government level. In dis 
tonaedion it is seen that no target date was fixed by Goveriament for 
achieving the rated capacity. The Committee hope flast taldng a lesloD 
from these lapses Government wiD take suitable steps to see that suth pro-
jeds. inlportant a.."! they are from the point of view of achieving self-reliance-
in armament production. are pushed through with the requisite viKOur and 
imagination. 1bere h~l  be integrated planning and, an ana" review 
of progress in the implementation of the projects at tile Government levels 
10 that self-reliance could be achieved within the miJIimum possible time 
whicb would obviate the need for fordgn exthange being "pent on Imports. 

2.30. The main bottleneck in achieving the rated capacity was with 
file Hlie (PubUc Sector Undertaking) which was to supply a part of the 
weapon required for matching the production of tbe otber part in the 
orcbuuaee fadory. As against the expected supply of 15 parts per month. 
tie undertaking could /iUpp)y at the mte of only one J*1 per month as 
late as 1970. It is unfortunate that there was some confusioo about meet-
ing the requirement of forgings and castings for the production of this part 

by tlte undertaking. It W88 only in 1968 that it bedune clear that the 
Public Sector Undertaking must develop its own castings IIIId forPIg· 
"-'ther, according to the Ministry of Steel .... Mines, the U1IDderCaIdnp' 
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"." " .. ,' ,? '" ~ "1. ~  ',,\; i' -' \ ~ ~i ".;(,:. W" Ifi, . . ~. . ••.. ;:. 
~. a, ..... , ~ ... ~ die 1IWQQD. ,,,q.,, •. ftI'.-" ...... 
~ a..ps la ra~  ...... ... ~ e  ~.  __ rate ~ proo.i 
~. AI ... , req"'. tQ .... ,IGIIe iato·to ..... _ to 'fttIIIt WIII& 
WI'ODI. ,.cOllSicledai die .... t capedty .of ae~ .... have .... 

to ~ taken. to autpneDt die produdioa 01 die part 01 the weapon to reach 
the prodIIction capacity of 25 weapons per DaDadL 

: 1.31. One more aspect which the Committee would like to refer ... 
.. ,ate ..... cost elf protlI .. ction of the part of tbe weapon by the Publli: 
Sedor ~ De cost of production by the undertakiDg is RI. 2.32 . 
.... per part • IIIIIiDst the ont.nce factory c:ost of RI. 0.53 lakh. The 
tllerenc:e to the ext.t of about 340 per cent.. obviously unjustified. 
Uorts sbould, therefore, be made first to asecrfaiD why there is this l1li 
....... ce and .then to take steps to bring down the cost of productioll 
ill the PuubUc Sedor Vndertakiag. 

Indigenous production of componenfs of a truck A udit Paragraph 

2.32. Government took a decision in September 1962 to.create certain 
additional facilities in two Ordnance Factories (A and B) for manu-
facturing indigenously certain components·, viz.. transfer case, gear box 
and axles, of a truck, which is being produced progressively in India with 
the collaboration of its foreign manufacturers. There has, however be. 
CODSiderable delay in establishment of production of these components. 
The main reasons are: 

(i) delay in positioning the whole set of machines required in 
Factory A; and 

(ii) delay in placing orders for and in receipt of gauges, castings 
and forgings for both the Factories A and B. 

2.'33. The civil works in Factory A (sanctioned in 1964 and 1965) 
weee completed by July 1967 at a cost of Rs. 8.40 lakhs. The requisi,te 
plant comprised of 72 madhines. \There ~re considerable delays in 
placiag orders for them. Thus 69 of them, costing Rs. 71.18 lakhs 
·ordered between June 1963 and February 1968, were received between 
November 1963 and February 1969. Sixtyeight of them have since e~ 

installed, the last of them (a high value machine, costing Rs. 2.61 lakhs, 
which was ordered only in February 1968) having been installed in 
October 1969. One of the machines costing Rs. 0.78 lakh was found to 
be defective at the time of its receipt in November 1965, but this has 
not been repaired so far (October 1970). Orders for necessary castings 
and forgings. comprising of 7 items valuing Rs. 10.80 lakl1s, were placed 
'00 the collaborator between September 196·7 and August 1968. Although 
these castings and forgings were expected to be received e~ee  

---------- -
*'l'he delay in utilisation of machines intended for the production of another 

ccunponent was commented upon in paragraph 8, Audit Report 1969. 
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Febraury 1968 and November 1968, they have been only partially received 
10 far (October 1970)., 10 this 'Factory, hjc r~ a  eltpeterett'to produce 
100 to 125 sets per month of transfer case and star box, production of 
tMlytrallsfer elISe hes'comJneGCed from August 1970 andtbat too at the 
!Me of 75 Ictnmly'per month. The gear box line has not baen established 
at all. Forprodaction·of this item a low priority has ·beeD· given, as an 
order for its manufacture has already been placed on a private firm. 

, " 

2.34. Similarly, in Factory B which was to produce 16 compoucnts 
of the' axle and its assembly, 25 madlines I costing' RI. 24.29 laldls were 
ordered between December 1962 and March 1965 and were received 
~ eea January 1964 and M81fCb 1 ~~. I The requisite gauges, castings. 
and,·,forginga,oIc.r, were onIa:edJ panJy::rtbm the' cdltatiOratot between July 
1967 and April 1970 at a cost of Rs. 13,76 laths and 'pardy from within 
India between September 1967 and December 1968at·a eostof RI. 49.45 
lak:hs. 'These bave . been . received only partially' till, October' 1 ~ 
Rs: 5.33 lakhs worth from aborad against the stipulated period of delivery 
Gf December: 1967.' to 6cdter.,197t) and RI. -2:ro hl1chs' "Worth trom 
within the OGUdtry against'mt stipUlilted period of delivery of November 
1968 to May 1970. ',Production 'oJ. the 16' components'of the· axle 'iIhd 
h .... e l ~ha o  accordingly'been estabfished so far' (October 1970). 

2.35. As a result of the above delays: 

(a) a number of machines were/are lying idle (4 machines COItin, 
Rs.: 8176 lakhs, ,we",' idle' for ,4 years or aver In Factory: 'A 
and 4 machines COIting Rs. 3.06 laths are stiD idle in ~r  
B though they were procured in 1965); , . .  • 

(b) a number of machines (viz., all machines intended for manu-
facture of gear box in Factory A and IS macJ,ines COItiDI 
R.," 8.29 laths itt· Factory B) have been divert.ed to other 
uses;"" 

t', oj 

(c) raw materials. jip, gauges etc., worth Rs. 6.08 laths orclend 
belweeD April 1966 mdMlirch 1970 and reCelved'in Factory 
At from ~ 11967 odards are~ lying m 'stOtk here~ ad 

,. , 

(d) the components have continued to be ordered from abroad 
between March 1961 and March 1970. The value of these 
imports during that period was Rs. 179.70 laths. At]C8It 
60 per cent of the quantities so ordered feU within the 
capaclty which was planned to be created in the two Ordnance 
Factories. 
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o e ~  ~ ~aiM in' November 1970 that: 

(i) gear box line id Factory. A has not been established, partl, 
because of diversion of capacity to higher ,priQrity items aad 
partly because of .the delay in getting tbe complete sct of 
machines; . 

, . 
(ii)' it has not been possible 'to 'establish the axle line in Factory 

B so far due to delays in' getting the castings and forgings 
from ~ roa  and from within the {'ounfry; and 

(iii) ~e machines are being utilised according as the forgingi/ 
castings are being received from abroad and from within the 
country. 

[Paragraph 3 of Report of the Comptroller and Auditor General of 
·Jndia for the year 1969-70, Central Government (Defence Services)]. 

2.36. The Committee pointed out that the civil works in Factory 'A' 
although sanctioned in 1964 and 1965, were completed by July 1967 
.and enquired the  reason for the delay of about three years. The 
~cre ar  Department of Defence Production, in reply, stated: "When 
this project was sanctioned, th", DGOF asked for sanction for civil works . 
• The civil works were not sanctioned . because simultaneously the Defence 
Ministry were thinking of setting up a vehicle factory at ('B' Station). 
Then the question arose whether it should be done at ('A') factory. Then 
~e argument was used that until the ('B') factory work is completed. the 
·machine W()uId remain in the open, so Ultimately the civil works were 
sanctioned in 1965." .' 

2.37. rhe Committee were informed that the machine costing Rs. 0.78 
. J·akh which was found defective at the time of receipt in. November 1 ?65 
and which had not been repaired till .October. 1970, was a Salt Bath 
·Furnace. • 'The Committee desired to be furnished with a brief note on 
the purchase of the Salt Bath Furnace, In reply. the Ministry have 
furnished the following note:-

"The Salt Bath Furnace was "purchased in November. 1965. A 
supply order for this item was placed . on Mis .... on 
12-11-1963. The cost of the Furnace was Rs. 41,922 
(excluding spare. pots) and this amount was paid in two 
instalments, 90 per ceQt amounting to Rs. 37,729.80 in 
January 1966 and the ·balance 10 per ~e  amounting to 
Rs. 4192.20 in June, 1966. According to supply order, 90 
per cent payment was to be made on proof of despatch and 
the balance 10 per cent when the item of supply is declared 
to be in good condition. Salt Bath Furnace was collected by 
the factory on 3-11-1965. Earlier, the Director of In!IpeCtion 
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had inspected the Furnace on I 3-9-1965 and the Furnace 
was demonstrated with salt' on 22-9-1965 q.d was approved 
by the Director of Inspection vide his inspection certific'3te 
dated 11-10-1965," 

J'The first discrepency in the Fumace was noticed on 22-2-1966 
by the Factory. Thereafter the Factory has been in con • 
. tinuous corl'elipondence with the firm and the . OOOF. 
Amon3 themselves, nearly 100 letters had been exchanged 
between 2:z.:.2-1966 and 5-7-1972, prmcipally with the view 
to get the Furnace properly commissioned. 

"During this period. tbefirm has mentioned that it has spent 
Rs, 12,000/- in thl! .replacement of heating ele e ~  

Rs. 10,000/. in' the replacement of furnace lining and 
a o her~. J,500/. for replacement of an Air Brake Magnetic 
Contractor ~ j e  expenditure incurred by the firm in the 
various' visits of its engineers and others to the factory to set 
the Furnace right. When the factory was unable to compel 
the firm to repair the Furnace and commission it satisfac-
torily, DGOF addressed the firm on 2-4-1970 requiring it to 
rectify the defects and cominission the Furnace failing which 
action to recover full amount paid to the firm would be taken, 
The DGOF agliin addressed the finn on 23-5-t 972 that the 
firm should arrange for replacement of the Furnace within 
one month failing 'which necessary ac!ion to reCover h~ 
amoUlU paid to h~ fiim would be taken. DGOF is also now 
examining the feasibility 'of with-holding payment fothe' firm 
for either 8uppliesml'ide to other Ordnance Factories or to 
other Gove,mment departments through DGS&D," 

"Prima facie It would be clear that on efforts have been. spared 
either at the Factory level or at the DGOF level to see that 

" ,.' the supPlying firm repair the Furnace. and CQDlmission it 
successfuNy. On this account there is no failure o~ the part 
of any ,one in the OOOF or~ i a io  orin the Factory who 
can be blamed for inactiOn. Once tile Director of Inspec;tion 
had certified the . soundness of the Furnace. there was no 
quest jon of with..:holding payment of 90 per cent of the co ~~ 
of the Fumaceto the firm. Some blame could be attached 
however. to the release of baianerl0 per cent cost 
(Rs. 4,i92.20) by the DGOF Organisation in June 1966 after 
knowingc1early that the Furnace was not functioning despite 
,e1Ions by the supplier firm. The payment Of 10 per cent 
could have been' o~  completely till luch time the Furnace 
il commissiened satisfactorily. To this extent, there has been 



' ..... ~ .. 
50 
" 

some error of judgement and the Department of Defence.: 
Production has instructed DGOF to' de8I' With the matter-
auIalbly." 

2.38. The Committee drew attention of the witness to the fact that 
although supplies. ,asainat seveD orders placed: for uceuary ,castings and 
forgillp on the foreip collaborator between Soptember;,1967 and August 
1961.' were expected, to be IleCaiYed botMlen· FebJuary aDd November 
198, they bed ;'been 0Dly partially ~  ,VIl,I' Qe ~ 1970. The-
witness 1Igl"eeci dust It!bis,,wIIS ai ..nOUl:.Iapee. ·AUed whether the colla-
borators were obliged.· to . supply . the castings aDd forgings under the-
agreement and if so, whether any action could be taken for the delay ill' 
~l  the MInistry submitted the foItowiftg: . 

"Vide aause 10 of the Agreement dated 2nd February, 1960 executed' 
between the President of India (Licensee) and-tbecODaborator (Licensor) 
the 'Licensor was requlred"to sUpply to he ce ~ components for his-
production programme "as , and When prodUced in Indill: .. The wording of' 
Clause 10 referred to above is reproduced below:-'-' 

"The Licensor shall supply to be Ucensee compoaents (either ill' 
rough' or in finilJbed stage) which; me;-' be rcquiced by the-
Licensee for hi .. production prosramme ulltil such time as 
these parts' are J*Oduced: in India ... ·': 

Apart from the obligation to supply vehicle components to the Licensee' 
as aDd when demaDded,· tlwe is DO provision in the Agreement for bn-
positiGn of any ponalty for .cIclayedsupplies agaimt. 9ao . prders placed orr 
the IkeDsor. IaWoriaMy, ia all CGllaboration ar~  entered into> 
with. a view to· obtaP.l, .(oclmical eJ;pertise, there isao provision' for bn-
position of any e~  in such AJl'Cements for delayed supply of corn-
pontnts, etc!·, ., . ,', ", ~  ".'. 

2.39. 1be Committee pointed out that the value of tbe compo1'lCDts: 
that Wete'impOrted between'March ,1967 and March 197.() was Rs. 179.70' 
Jakhs, and desired to blow tbetotal value of tho components imported 
which could have ~e r re ce .  the two li ori l ~~ or delays in 
gettillg the madlfDea etc.":' 1ft) a' 'DOte, the MiDistrr: h.ve ' .te: 

, , 
"This relates to Gear Box, Tfll.Dsfer Gase and Axles for Nissan 

1 .. TOIl Vehicles. productian of whicli was pllmned' in tber 
Ordaance Factories ,aad for which machines had' been procured. 
The· totllll cost of import amounted to Rs. 179.70 lakhs. 
This is-in .respect of· 4975 Nos. Gear Boxs, 2900 Transfer 
Cases and 8290 Nos. Axles betwem· Ma,x:b, t9&7 aDd March! 

. , J' • 

19110." 
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"According to the planned capacity, it was required that the 
0rdaaDcc FactCrles:'--would"have produced 100 Nos. *h of 
the .. I items· pctr I o h~  . : For YIrioua 'i'eIiODI' 'exprainetf 'in the 
explianator.y ~e  ltO:. Audit Nta adi duriDl:t§e·depo8iIibn 
o ~ eoce :hr Sectretary(l>P) llbefore ·the PAC, the . actUal 
utiUMltiOll . of· these ~il l!. (' rot numufllCture' 'of . tile ·tbree 
components enumerated ab0ve could·Ddt lJe'UBdertabn eal'1ier 

tban the .~ .~~ in tbe. r~  I" '" 

"WhUe alleSlirig 'the value' CI ~ o e  imported which could 
.... 'have',been 'Pl'oduc!ied by ~ two.Ordnance 'FaetoritS but"for 
;delttys'in gettid'g dte I_din. etc:; jt·;'WOuldbe'Tefe'f'liitt to 
relate it t.o tile procJuctloa,ptogramme planneti fer ~  items 
during this period 1ft the ~o 'fldories. 'Orr· this bBais; it' 'has 
been eatlmatedthat tIte sii4d"-¥alueof the COD1pOfte1lt8 would 
be as undu:'-':" "" ,I. .' 

Name of 
ComponeotB 

Prodw:tion Total Number imported 
Propamme 
per DilPDdI 

Number eolt (elF) 
that cheMO' with 
QQ . ~ . ~ 
fllve been cOltJmn 4 
;roda-

I 2 

Gear Box 300-500· 491' 
r. l~ .' caR ~  '. Axle 300-Soo· 3JtO 

3 

(6 Supply Orden) 

(4 ~  0Htn) 

'*' but for 
.~~  
atm .. -
don 

4 

.:au 

660 

(4 ~~I . era  738 
TOTAL 

. ~~ , 

S 

lb. 

II .95J309·00 

: 1,68....,.·00 

.. i i ~li  
'f! 

. .~~ PO" 

.... 
11"111 'is I 

~o e Prodbcdon proar-unuefm·top1e : •• ttbetilM.ofpJ ..... oIlIIpp1y 
Orden. The actual monthly production =. .the three yean. 1967-68, ~ 
aa I ~a III . ~ l . • I I iP. .~ o lro l io  PJ'OI-
a ~. o  r ~Q .c lea per l !~ h  ., ;. ,". ,.n.;.. .  . 

~ this COQUoctioD-, we ,.would like to reiterate that except lor eight 
macbm.es which are idle for o ~ 4 YCIlr$ the ac~ roc re  for ma-

~r.e of tJaese ~ oae a had never mnaiQed .. idle but have been 
usefuUJ and continuously utilised for production. of various other ra~ 

gic, Deface items. .AI. such the avoidabillty of any import of these 
~a o  by .otfec;tive commissioniqg. o ~ ~~e  rp, tile ~ 
for ,whida· they . ~ i e .c ~ ~ l ~. e o ~~ e. and Dot .re~ 10. 
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11n as much as these machines had been utilised for production of other 
· essential Defence items, it is considered that there has been no loss to 
1the Government. What has been spent in excess in the import of Gear 
· Boxes, Transfer Cases and Axles for Nissan I-Ton should be taken as 
· having been sufficiently compensated. by the production of alternate, ur-
· Bent and strategic Defence items ... 

2.40. The ColIIIIIIttee regeret tIIlt baving taken a decision in 1962 to 
crent. addItiOllal fadUties in two or ...... ce factories for manufacturing in-
'. ~e o  traasfer cae, gear ~ and axles uf Nilean trucks witb tile 
, coUaboration Of their foreip IDIlRUfacturen, production of transfer case 
.aIone bas been establisbett by August, 1970 and tbal too o l~  to the extent 
,.of '75 percent of wbat was expectetl. '1. the mt'alntime components 
, .eoDtiaued to be impof'ted-.o..the value' of the imports during the period 
,Mardi 1967 to 1970 being RI. 179.70 lakbs. This is bardly the way io 
achieve seU-reliance in defence production. The Committee wOllld, 
.'Jlerefore, urge that steps sb,ollid he takeD to cstabUsh expeditiously the 
· prOduction of aU tbese essential items. The (ommlttee find in tbis con-
,.flection that the production of gear hox has been accorded low priority 
• and lin order for its manufaCture ha!! been pl:lced on a private firm divert-
'ing all the machines intended for the manufacture to other uses. The 
Committee tI'U8i that sufficient indigenous production of this item h8li 

· heen firmly established . 

. 2.41. The non-establishment of ~c r o  [llC in one of the ordn::mc;! 
·factories i,t; explained as due partly to the delay in getting complete set 01 
· machma. The Committee deptecate the delay in placing orders for the 
11l8cbine!l. They further find that a Salt Bath FurnaCe which was foond to 
'be ddective is yet to be repaired. It i!l surprising that although it WM 
fOund defective in Februa'y, J966, the firm's bUI was settled in full ~II 
June, 1966. The respo_ibBity o~ this lapse needs to be fixed. The 
progress in regard to either getting the replacement from the supplier or 
.RCOvering the cost from them may be reported to the Comanittee. tile 
time taken to settle nudter has been long. Furfher the Committee are at 
• to •• to Duden ..... bow the Director of Inspection could palis the defcc-
:tin farnaee. Hil ~ I Ii  iD the matter .hould be examined. 

1.42. The delay in e a ll lll ~ the axle 11M iD the otber, r~oe 
,fadm\, is attributed to delays in getting the cIIstings and forginp, partly 
fw... the collaborators.. The' Committee find thCt there is no provision 
'in the collaboration agreement for 'imposition 'of any Penalty for delayed. 
~ lie!i. Thls Is.tated' to be a t:enc",I' feature of • the collaboration 
a~ree e . 'I'hwi there Is • lacunll ",vliil'h nlaY" _ou'nge dialatory tac-
tics on tbe part of the collaborators. The COmmittee desire that Go e ~ 
.... should ~ •• to "bat ......... c:a be written into col-
Iliboratic'D apeenaenti so ... die coHabol'llt .. r .. ires • ltake In estab-
lish.. r~o  in Indi. In time. 
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Tl'8IIsport Aircniii 
. .Audit Paragraph 

2.43. (i) An agreement concluded with 'it· foreign company in luly 
,1959. for indigenous manufacture of a tr'ansport aircraft stipulated intet' 
Io!;. 'that the company would make available, within 12 months of the'date 
. Iof the agreement, a complete itemised price list of all the components, 
bought out and proprietary items, of the . (basic) aircraft which it woUld 
.supply at a coat not exCeeding £158,000 per aircraft. The itemised price 
mst was, however, received from the company in October 1964 for series 
I aod in· October 1965 for series Ii of the aircraft. . 

(ii) Meanwhile sanctions for purchase of basic parts of 16 aircraft at 
:a total provisional cost of £2,048,217 were issued by Government between 
August 1959 and June 1964. It was further decided (in 1962) to have 
5 of these aircraft modified to VVIP version and 10' to Executive version. 
No firm estimate of the likely cost of additional equipment required for this 
pUJ;pose could be given by the foreign company at that stage. However, 
'On grounds of urgency and after obtaining only a rough indication from the 
('..empaoy, sanctions were issued for the desired modifications at an addi-
lional cost of £454,065. The total amount payable to that company ac-
cording to these sanctions was thus £2,502,282. 

(iii) The sl1Ppties were received. in India between .1963 and 1965. 
The invoices followed in September 1965 and January 1966. As against 
the sanctioned amount of 2 2~2 2  the an10unt claiined by the company 
was £3,413,633. A complete verification of aU the items and .costs detailed 
in those invoices could not be made, principally because the accounts of 
the stores and the prices payable for them were found to have not been 

maintained property. 

2.44. However, an analysis of the difference of £911.351 between the 
--amounts billed by the foreign supplier and the amounts of relative Govern-

.-:ment sanction indicated that- . 

(a) an amount of £85,393 was due to the supplier when the prices 
of basic components were finalised with re ere ~e. to the 
itemised price lists furnished by Itbe supplier; 

(b) an amount bf £281,881 billed by thcG9mpany pertained to 
'certain other items forming part' of the basic aircraft which· ha" 
not been provided for in Govemment'uncqons; 

.(c)' another a.mowit 01.£173,644 billed .. ~e co a ~ related ~o 
ite.rn. ,of mooifications/impro\'emenls omItted to be mcluded ID 
GO'olcrnment s::mctlon'l; and .. 

:(d) 'yet another 801ou".t of [45,766, billc4. by the company waR 
attributable to escalation in price. lince the Government· suc-

tions were issued. 
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2.45. However, even after allo i~  for these factors, there was still a.: 
difference of £324,667 whidl oaiukI Ht ~ lai e . 

(iv) On the matter being taken up with the foreign company it offered. 
in May 1966. certQl. discouats,.wb,io.t1 wm .,..,... bV.OMCl1UIltDt to-
amount to £412,573-totU .mraft whicb.it,."lalrelull.J __ rod r ~ 
time .. Out .()fthe· dilM:OUDts.1O oflered,£90;OOOlllplllClDtaI, mbiltcail_ 

- cost of JDQdification5:and u.e balance in '''''''Of thc'buiocompoaClltl,. 
1Jlis after WBli .acx:optcd by .. OovommeDt ill July L966 hlauae; I u: '**Id. 
by Government,. he o a .~ Il o lcre  (fDl\.tbe 38 ailaaft) ·excoadId 
tIIF UDo.xpJained . ~cace.  ·£324,667· ,for .. 1:6 aircaft). !' .• TaWig 
Urto account the ordetl.placed for 13 additioual aircraft .,uhll!quend,,· the,· 
total avlue of discount works out to £512,400, 

I  . ~ .. ..... \ .  • .» 

. 2.46. Government has explained that the company was not prepared 
to give .any ·qUDtadoas or ~ medifications. the o i a ~ i  

which had not in fact been finalised at that stage; ,all that, the . company 
bad indicated was a budgetary ,price; in those circumsta-=ea •• there' MR 
QD}ytwo options open;eitbc,r-the unctions-could be issued· on the ~  
()f budgetary prices indicated. by .. the -eompany·or GoVCl'llJDeDt could MVC 
waite4till the delip.of.the,modified equipmeat was fiDtlised and tho ceJIl-

• paDy w .. in a position to qug\e. .. ·The latter alternative could;DOt be ·,ac-
cepted as for fulfilment of the ,programme approved··by Govornment, l~

DlCDt of orders could not be deferred, 

.. ~ (v) The original amounts Provisionally sanctioned by Government 

.and the amounts paid are .hown. below:-

• 
2 3 4 

. , 
l. l. l.. 

(41) Ba.ie componentl etc. 

~  
few. ~ . 20..48,z17 33,51'1,514 3,08,30'7 15'(" .. 
ModiftQtioll.l: 
(I) Additional and optioDal 
equipment' for 16 air-

29,859 1,64,9'9 1,35,100 4SZ·46· 
(II) ~re .. ' layOUt fOt I, 

aircraft ' .. 3,ea,100 4,05,317 1,03,217 34'17 
(Iii) IP ~~ ~ layout 

i,zz,l06 ~  2,'II',i:)04 178'54 for I' IdiCrift 
TOTAL (6) 4,54.06!1 9,to,386 . 4,56,321 
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a.47. ,It ,will be seeQ ,from the: above thaUhcJ priac.ipal ~a o  for -order-
ini.,the, eq.upmcnt for ~ iQ  without MCuring iDadvaoc:e firmesti-, 
mate ,of the cost, was urgency :of JU!ed. Actually., only 11 such ' ai~ra  

(9. Executive typelUld 2VVJP type) were deliver.edvpto January 1969. 
@2-.3each year while the remaining 4 such. aireraftare still awaite., , 

~ er 1970) even though ~ components for these aircraft :have-been' 
lying .in store since 1965. The Ministry stated that :m addition, 14 aircraft , 
have been given in the meanwhile by the factory to Indian Airlines to meet i 
more urgent requirement. 

(vi) Of tho total discount of £4,12,573 offered by the company and 
accepted by Government in 1966, £90.000 only were for the optional and 
additional equipment, 3-crew layout, and Executive/VVIP layout. Thus, 
the total amount paid for these three modifications was £9,10,386 as 
against £4,54,065 sanctioned by Government; the biggest increase in cost 
was on account of the Executive/VVIP layout. Per aircraft this expendi-:-
ture was about £22,700 (after ullowing for the rebate allowed and other, 
factors), as against Government's estimate of £8,140 per aircraft. 

.  • ~ I 

(vii) The (all inclusive) estimated cost of each of the nine Executive:; 
type aircraft (after modification) was Rs. 71 lakhs approximately. They 
were handed over to the Air Force authorities, one in 1964, three in ~ ~ . 
two in 1966 and three in 1967. Originally they were 40 seater aircraft. 
After conversion, each has 22 seats and a sofa  set, and these aircraft are 
meant for journeys by senior officers, apart from Ministers.· A sample 
study (for four months) of the use of the four Executive type airoraf.t based 
in Delhi disclosed that, on the average, each flight carried 5.4 passengers 
only, not more than one or two of whom were seni.or officers and the 
others juniors. The average monthly flying hours of the Executive types 
(since they were delivered to the Air Force authorities and after e cl ~ 

the periods spent on repairs) have been as follows:- .0' 

2 aircraft 

I aircraft 

4 aircraft 

2 aircraft 

9 ailcraft 

Not more than 20 hours 

More than 20 hours but not more than 30 hours 

Mnre than 30 hours but not more than 40 hours. 

More than 40 hours but not more than 45hours. 

--;--.. 

[paragraph 9 of Report of Comptroller and Auditor General of India 
-:for the year 1969-70, Central Government (Defence Services.] 
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2.48. The Committee drew attention to the audit paragraph wherein it:: 
was stated tbat the itemised price list, whidJ 'tVU fo have been made avail-
able within 12 months from the date of agreement, was received from the· 
company after more than 4 yean from that date. The Committee enquired" 
why this was so. The Secretary, Department of Defence Production stated: 
"When this agreement was signed in July 1959, this Avro aircraft was itself . 
in tbe design stage. And so far as we arc given to understand, the com-· 
pany was not in a position to make any detailed itemized price list, untit" 
they had manufactured one aircraft or two. Actually, they gave us some' 
sort of price list in November 1960. That was for major sub.assemblies. 
It was not what can be called an itemized price list. So, it was not ac-
cepted by us. Then there was a lot of correspondence. A team was sent 
to the United Kingdom in 1962. They gave another itemized price list,. 
which was also not accepted. It was only in 1964 that we got what was· 

acceptable to us. i.e. itemized price list." 

2.49. Referring to the 37th Report of Public Accounts Committee (3rd: 
Lok .Sabha) wherein it was noted that the airworthiness of the aircraft was . 
obtained in January 1962 itself, the Committee pointed out that soon after 
this, the itemized price ,list could have been submitted. To this, the witness, 
replied: "I do not know whether they were in a position to give itemised' 
price list on the basis of the prototype aircraft." He further stated: "They 
promised us entirely unrealistic things. In their place, I would not have 
said that the list would be given so soon especially when the aircraft itself' 
had not flown." 

2.50. When the Committee pointed out that this was equivalent to m' 
open order on a foreign company, on which there could not be any control, 
the witness informed: "There was a ceiling prescribed, that the price will 
not exceed £ 158,000. The price was broken up and details given subse-· 
quentIy. We would pay only for those items for which we placed orders.'" 

2.51. The witness further stated that the price of £ 158,000 as ceiling 
was the one prevailing in June or July 1959. He added: "There was a· 
provision for escalation from year-to-year, based on the wage index there. 

That escalation had to be paid by us. 

2.52. The Committee enquired whether any comparison was made bet-
ween the prices given in the list of November 1960 and in the final ~i  of' 
1964 and 1965. The Secretary, Department of Defence Production in 
reply, stated': "As far as I remember, the list which we received in 1960. 
was a very sketchy list which contained only the broad-assemblies;. and not 
at all an itemised price list. When the itemised price list was received, 
there was no possibility of comparing it with the so-called list which they' 

gave in 1960. The total, of course, remained the same." 
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2.53.. DrawiDg attention of the witness to the fact that sanctions for 
purchase of basic parts of 16 aircraft atll provisional cost of £2,048,217 
were issued by Go"emment between August 1959 and June 1964, the Com-
mittee enquired on what basis this amount was arrived at. The witness. 
had the following to say: "A calculation was made on the basis of the· 
ceiling: of £ 158,000 per aircraft some of these parts would be· made in 
India by us. So, a guess was made as to how much it will cost. We 
multiplied 158 by 16 and made a rough calculation." The Committee 
desired to know the components that would be manufactured in India. The 
witness stated: "I do not think any detailed examination was made as to 
which part we manufacture. They merely estimated some parts would be· 
manufactured and so a lumpsum deduction was made." He further· 
stated: "A very rough calculation was made and certain cuts were made· 
from that figure." The Committee desired to know how the calculations 
were made. To this, the witness replied: "I think it was only a guesswork 
and nothing beyond that." 

2.54. The Committee desired to know the date of placement of orders: 
for the basic parts of the 16 aircrafts and its cost. The Secretary, Depart-
ment cf Defence Production replied: "The first aircraft was ordered on 
3-8-59-£ 157,000. The second, third and fourth were ordered on 28th 
April 1961-£502,440; the fi£th, sixth and seveontb were ordered on 15-6-62 
-£386.577; eighth, ninth and tenth were ordered on 11-9-62-£633,900 
and the rest six were Ordered on 5-9-63 at a total cost of £667,800." Thc' 
Committee pointed out that the cost per aircraft, ordered in 1961 worked 
out to about £167,000. The witness stated: "A certain escalation hac!. 
taken place at that time." Asked how the price had come down subse-
quently, he added: "They hoped that some parts would be made and they' 
made a rough calculation .... the escalation came all along but more and 
more deletions were being made." 

2.55. The Committee referred to the decision taken in 1962 to have 
5 of the aircrafts modified to VVIP version and 10 to Executive version 
and enquired when and by whom this decision was taken. The witness 
could not give this information. He however stated: " .... Prior to the-
decision to go into the production of Avro, we had, what is called. a 
Communications squadron in the Air Force for the carriage of VIPs, 
senior officers. Ministers and foreign dignitaries which consisted of a fleet 
of ten Dakota aircraft. This was in accordance with the policy effective 
during that period. Out of these, seven aircraft were in the Air Headquar-
ters squadron and those were divided into two fleet; one was call~  the ~  
fleet consisting of four Dakotas and the other ...... as ExecutIve, consISt-

ing of three Dakotas ... ,  . 



r-.1 
S8 

.' ,. ; ,':" f·;:' ,! .. ,  ,  : ~. !', !. ,I II ,J; .. 

I WhMthe o cr ~  o~~ ,decision, the. Air , Hoadq,uartors proPQHd 
"that the .Dacotu, having; J:)eoomc vuy old, the cotite ~ fieet Ibould, be 
replaced by .the pr04uction of AY.rO aircraft. At .that. time ,the. Dakola l1eet 
·consisted of roughly 100 aircraft. On 20th May, 1959, the Deputy Chief 
of Air Staff proposed that Government should agree in principle to replace 
tho Dakota l1eet, from 1960 by a total of 181 transport aircraft to meet 
the Air Force requirements over a eri~  of ten years .......... Out of 
these ~  .aircraft, 29 were required to be passenger carrier version ..... . 
Of 29 passenger carricrversion were to iDcl1Ide the VVIP aircratf for com· 
munication l1ight, navigator trainer type and signaller trainer ~. Accor-
dingly when this proposal was received, the Ministry. of Defence prepared a 
paper on 4th June 1959 which was submitted to the Defence Committee 
of the Cabinet which met on 9th June, 1959. The Defence Committee 
agFecd that it was desirable to consider indigenous manufacture of suitable 
transport aircraft to replace the Dacota fleet. For this purpose, however, 
before taking the decision, the DCC appointed a committee under the chair-
manship of the Chief of Air Staff to consider the various offers from foreign 
manufacturers which had been received in the Ministry and to decide upon 
"the suitable aircraft to replace the Dacota fleet in the Indian Airlines and 
the :Indian Air Force. 

, The Report of the Committee which recommended indigenous manu-
facture of HS. 748 aircraft ,was answered by the nec at its meeting on 
26th June 1959 and the proposal was accepted. In the paper which we 
put up to the DCC, a reference was made to these aspects in the following 
words: I 

"While Avro 748 would meet the Air Force requirements for their 
VIP and communication aircraft for which there is the require-
ment of 29 aircraft over a period of ten years." 

The requirement of 29 aircraft of the passenger version was to sustain 
the actual strength of 16 aircraft over a period 1963-72; adding the re-
quirement of MR and. SOW, the total. worked out to 29 aircraft. The 
break up of 16 aircraft required for actual strength was also given; thi!! 
involved a strength of nine aircraft of Executive/VVIP type and seven 
aircraft of Navigator/SiDgnaller trainer type; including SOW and MR it 
would require 16 aircraft of Executive/VVIP type and 13 aircraft of Navi-

gator/Signaller trainer type." 

2.56. As regards the modifications to the VVIP /!ixecutive aircraft, 
the witness stated: "What we really did was to provide certain amenities 
and facilities which included certain safety devices which normally would 
not be supplied with the basic aircraft. As for the cost of modification, 
you would be surprised to know that the VVIP layout has cost us slightly 
. less than the Executive layout. We have paid the HSAL a certain sum of 
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money for the modifications, which is less than the cosi of the modifica-
tions which had to be incorporated in the lAC aircraft to make thc:m 
passenger aircraft. The lAC had to pay £ 94,000 to £94,800 per all'-

c. aft." 

2.57. Asked how the Dakota fleet of 10 VVIP/Executive aircraft was 
sought to be replaced  by 15 Avros, the witness deposed: "Because we 
were buying  a new aircraft, if we did not provide for the maintenance and 
strike-ofl wastage, if one plane is out of order, the availability of the planes 
would be reduced to that extent, whereas in the case of the Dakotas that 
was not 80 because they had other Dakotas from which they could replace. 
In the case of Avros, if we purchased only 10, we would not have had 
enough spare aircraft available." 

2.58. Asked whether there was any phased programme for induction 
of this VVIP version, the witness replied: "Actually, after the first seven 
aircraft were ordered, a meeting was held to decide whether more of the 
navigator and signaller type or more of the passenger type should be pro-
duced first. Hawker Siddeley themselves said that they had not finalised 
the design of the navigator and signaller type. A meeting was held at the 
level of the Secretary, Defence Production, and it was decided that after 7 
aircraft were ordered, numbers 8 to 16 should be the Executive VVIP 
version aircraft and not the signaller type because the latter were not likely 
to be ready. Hawker Siddeley themselves suggested our taking 6 or 7 of 

the normal version." 

2.59. The Committee enquired why it was not possible for the Depart-
ment to have the prices fixed for the normal version of the aircraft, before 
ordering the VVIP /Executive versions. The witness stated: "The only 
explanation is that we did not need even one aircraft of this normal version, 
but  HSAL insisted that we must buy, otherwise they would not be able 
to give us for quite some time a design for modification and the subsequent 
aircraft." Asked why the modifications could not be carried out on the 
original version, the witness stated: "The basic design does not consist 
of internal fittings. That is a different thing. It was included in the 1959 
agreement itself that IAF would have its own standard for the interior. 
Price for these have to be separately negotiated. It was anticipated from 
the very beginning that lAF would require a different kind of fixtures." 

2.60. Referring to the Audit Paragraph wherein it was stated that there 
was a difference of £ 911 ,351 between the amount billed by the company 
and that sanctioned by Government, the Conunittce pointed out that one 
of the items leading to this difference was the cost of certain equipment 
not provided in Government sanctions. The Secretary, Department of 
Defence Production stated: 'It does not mean that we had not ordered 
these. It was not included through oversight in Government's sanction. It 

56 LS-5 
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it not that the company sent u ... anything which we had not ordered .... We 
had asked for certain additional and optional equipD¥nt. For the first 
aircraft, we bought all the additional and optional equipment through 
HSAL. For that we issued sanction for 29,859 pounds. That was the 
quotation of HSAL and we sanctioned that amount. But that was for 
only one aircraft. After the first aircraft, Government took decision that 
these items which were proprietary items should not be bought through 
HSAL but should be bought direct from the firm. For that purpose sanc-
tions should have been issued for purchase of those items which were to 
be obtained from HSAL. An estimate was sent by our officer from London 
to the headquarters for a sum of about 9,300 pounds per aircraft .... till 
this matter was finally settled ion 1966, no sanction for these 15 aircraft at 
9,300 pounds per aircraft was issued. Supplies were made but sanction 
had not been issued. Payments were also withheld." 

2.61. To a question, the witness stated: "The sanction does not re-
present the correct price that should have been charged 10 us. MIs Hawker 
Siddeley Aviation Co. Ltd., made quite clear to us that this was only a 
rough indication of price. That is for Series I. For Series. II, they refused 
to give even a rough indication of price." 

2.62. The Committee were informed that Government had appointed 
two Committees (1) to look into the reasonableness of the claims made by 
the foreign company and (2) to enquire into the circumstances in which 
the modifications to the aircraft were decided upon. The first Committee 
had stated that it was unable to "make an assessment on the inherent 
reasonableness of the excess claimed by MIs HSAL over the budgetary 
costs." The second Committee observed that there had been failure of 
procedure in that the issues had not been brought to focus and orders of 
the appropriate authority were not obtained in time and commitments were 
entered into without realising the financial implications of the modifications 
ordered. The Committee referred to a certain observation made by the 
first Committee that "many of the assumptions were made without proper 
confirmation of the firms." The Secretary, Department of Defence Pro-
duction, stated: "So far as the optional and other modifications are con ... 
cerned, their actual prices are not higber than the estimates that were 
given to us· ... It is only in the case of crew layout and the executive lay 
out that their estimates have gone on the high side and the actual prices 
have been higher. In regard to series II aircraft, they had not given any 
estimate at all. In regard to series I aircraft, they had no doubt given an 
estimate. They had made it clear that it was for budsetary purpose and 
that they could not give any firm estimate. 1 agree that they had agreed 
to a ceiling. The Government had issued sanctions. The only question 
is: When the Government got these bills, what could the Government 
have done? Could the Government had said, "No. We do not want to 
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pay you. The Government could have ne,gotiated and settled the matter .... 
There were only 4 aircraft in Series l." Asked whether even for Series 
J aircraft, the ceiling was observed, the witness replied, ''Now, when we 
got these bills, they were consolidated bills for all the three items, that is, 
additional and optional modifications, crew layout and executive layout. 
lt was not split up separately for Series I, Series II, additional or optional 
equipment. When we found that the difference was of the order, according 
to us, of £ 324, 000, the best e1ternative that we had was to negotiate and 
save as much as possible." He further continued: "For Series I aircraft, 
there was the ceiling indicated by them. When we asked them about their 
bills, they said that their bills were for Series I and II. Our own Chakra-
varty Committee pointed out that the reasonable price should not have 
been 12,000 but 18,000 pounds. The Chakravarty Committee, for Series 
I aircraft, had come to the conclusion that the price could have been 18,000 
pounds. It also pointed out that the negotiation with HSAL covered the 
whole range of equipment-serial numbers 1 to 11 and that it might not 
be desirable to insist that they should be committed to a ceiling in respect 
of Series I aircraft only. The Committee said that, since we had gone for 
the whole package deal, the negotiations were to be conducted on the 
basis of a package deal. It is possible that they went back on their com-
mitment for the three aircraft. But for the remainini 12 aircraft there 
was no ceiling." 

2.63. As regards the findings of the first Committee, the witriess went 
on to say: ..... we had accepted the findings of this Committee .... There 
were defaults .... This .... Committee found that one officer who was 
posted abroad without getting confirmation from HSAL merely reported 
that there would be a marginal difference in the price of Series I and 
Series II. That was his faUlt. We are accepting that position." Asked 
what action was taken on the findings of the Committee, the witness re-
plied that a Jetter was addressed asking him to be more cautious in future. 

2.64. The terms of reference of the two Committees viz. Chakravarty 
Committee and Sen Committee approved by GovemmeQt and their conclu-
sions are reproduced in Appendix IV. 

2.65. The Committee 'drew attention to the following observations made 
in the Report of the Second Committee (Sen Committee): 

"It was clearly incumbent on the Air Headquarters to have brought 
this major change in the estimate to the pointed notice of the 
Government. The. omission in this regard is to be taken as 
a lapse for which the Headquarters have to bear the blame." 
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2.66. Askcd whether any action had been taken by Government on this 
lapse, the Joint Secratary, Ministry of Finance stated: "I will read from the 
file dealing with this report, which may be of interest. It says: 

"As regards thc point raised about disciplinary action, the Avro 
Project Officer who dealt with the question of optional modi-
fication has retired from service .... " 

2.67. The witness continued reading from the file: 

"Similarly, .......... , the leader of the IAF Team who said that 
the difference in the cost of the layout plan would not be signi-
ficant, has also retired from the Indian Air Force: But he is 
still in service in the Hindustan Aeronautic Ltd. It is, how-

I 

ever, felt that this was a lapse or an error of judgement. In 
a separate enquiry, he had indicated that' the report hc made 
was based on the discussion with the Avro manufacturers. It 
is doubtful whether he could have done anything better when 
the Avros had clearly indicated that they would not bc in a 
position to quote a price. All the samc, it is proposed to bring 
to thc notice of the HAL and to ........ the nced for greater 
caution in dealing with such matters." 

The witness further stated: "There was some discussion and also further 
consideration given as to what should be the other improvements in pro-
cedure that must be made to avoid recurrence of this type of failures. In 
the concluding portion of the report, it is said: 

"It is propollCd 10 close this case after taking action as follows: 
issue suitable instructions to ensure that where a particular 
sanction is proposed to be taken, the matter must be brought 
to the notice of the authorities concerned at the earliest op-
portunity. Bring the laps to the notice of the HAL and 
request them to ensure that a similar situation does not arise 

again." 

2.68. To a query as to what further action was taken to onsure greater 
strictness, the witness replied that in the 19th December, 1969, a circular 
was issued to the authorities bringing this to their notice. A copy of the 
circular is reproduced at Appendix V. The Committee pointed out that 
whUc the Second Committee Report was submitted in December, 1966, 
the Circular was issued only in December 1969 viZ. after a lapse of 3 years. 
The CDmmittee desired to know thc reason for this el~ . In a note fur-

nished to the Committee, the Ministry have stated: 

"Regarding the reasons for the delay in dealing with the Rcport, 
it may be stated that the follow up action on thc Rcport 



63 

could not be taken up in time, .as the concerned Joint Secre-
tary desired to deal with the ca~ personally· but could DOt 
attend to it on account of preoccupations with 1he Aeronau-
tics Committee's proceedings. The matter was brought to 
the notice of the Minister of Defence: Production and it was 
accepted that the delay was inadvertent." 

2.69. The Committee asked to know whether the irregularities ill 
this case was detected by the Defence Accounts Department. The CoD-
troller General of Defence Accounts stated: "I must confess that we did 
not detect anything in the course of our audit. It came to our notice 
only when it came out in the Audit Report. I accept our responsibility 
for our failure." 

2.70. The Committee drew attention to the Audit Pliragraph 'wherein 
it was stated that a sample study of the use of four executive type air-
craft based in Delhi disclosed that on an average each flight carried 5.4 
passengers only and their average monthly flying houn were low. The 
Committee desired to know the steps taken to utilise the aircraft fully. 
The Ministry have furnished the ~ llo i  information: "Security, flight 
safety considerations and the requirements of the WJP for whom the 
flight is flown, dictate the extent of the capacity of the Bxcutive Type 
of aircraft which can be utilised. The average number of passengers per 
flight is dependent upon these constraints. When the aircraft proceed to 
a particular station in WJP commitment, they are at times required to 
stay there for a day or two. This affects Scluadrun utilisation. 

The flying task a]Jotted per aircraft per month is 45 hours. This 
allotment has been made with a view to permitting availability of a cer-
tain degree of cushion for spares in the Squadrun so as to ensure a high 
rate of serviceability of these aircraft. The month-wise utilisation of 5 
aircraft for 1971-72 shows that the average utilisation is 55 boors ap-
proximately per aircraft per month. Further improvement in the utilisa-
tion is possible only by overriding the constraints mentioned above, which 
may not be desirable." 

2.71. Asked about the performance of the VVIP type aircraft, the 
Vice-Chief of Air Staff replied: "There were anything between 7 to 9 
aircraft in Air Headquarters Communications Squadron. The average 
availability of serviceable VIP /VVIP aircraft was five .... ". He added: 
"If we take the average utilisation pe'r aircraft annually, one can see that 
for the year 1970-71 we have flown 2213 hours. In 1971-72, during the 
same period we have flown 3387 hours." The Committee enquired how 
there was an increase of about 50 per cent in 1971-72 over 1970-71. The 
witness stated:' "We have improved the utilisation. Initially we did Dot 
have adequate experience of maintenance; now our maintenance has im-
proved land utilisation has gone up." 
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2.72. In reply to a question the Ministry intimated that "Total number 
of flights of IAF HS-748 VIP aircraft undertaken during the three years 
1969-70 to 1971-72 was 822. This figure, however, does not include the 
flights undertaken by the P.M. by IAF HS-748 aircraft for unofficial pur-
poses, as the matter is sulJ..}udice." 

2.73. The Ministry also intimated that a SUm of Rs. 1,28,35.69 was 
recoverable from persons who were not ,entitled to the use of VIP (Avro) 
aircraft but used them during 1969-70 to 1971-72 out of which a  sum of 
Rs. 1,03,139.99 was recovered. The Ministry further stated: "As re-
gards information about the recovery effected from those who were autho-
rised but used them otherwise than an official purpose, it may be pointed 
out that only the Prime Minister is entitled to use the VIP aircraft otherwise 
than on official purpose. As already stated, the matter is sub-Judice." 

Subsequently at the instance 01. the Committee, the Ministry furnished 
the details of flights undertaken by the Prime Minister for unofficial pur-
poses. The total number of such flights during the period 1969-70 to 
1971-72 was 21 and the charges recoverable and recovered were 
Rs. 62,456.08 and Rs. 61,988.09 respectively." 

2.74. The Committee regret that in the pur' .... ase of parts of 16 
A VRO aircraft of which 5 were to be modifie4. to VVIP venlon and 10 
to uecutive version, between 1963 and 1965 from a foreJp cOmpany 
various lapses occurred as  detailed below: 

(1) The sanction issued by tbe Government for the pardIase WIllI 
strangely enough on die basis of a mere 'pess work' as ad-
mitted by the Secretary, Defence Production. 

(1) Although under the agreement concluded in July, 1959 the 
company was to furnish a complete list of all the CIDIIIpOneaCl 
within 12 months, the itemised price list "ftS "recefncl oaIy 
in October, 1964 for series I and in October, 1965 for __ 
II of the airmlft. No odion appean to have been taken 
apiDlt the company for this delay. 

(3) At the time when the agreement was executed the aircraft was 
only at the design stage. The company's promise regarding 
the supply of itemised price list W811 tha8 admittedly un-
·reaUstic. 

(4) As against the sanctioned amount of £, 2 2 ~ the 
amount claimed by the company was £, 3,413,633. No 
further approval of Government was obtained sanctionlna 

this increase. . 

(5) The Merenre in cost of o i ca io~ alu. W8I £, 4,56.121. 
~ e  a rough indication of the COllt of m"'catloas was not 
obtained for fie"" II of the aircraft (i.e. 11 out of 16) from 
the company. 
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(6) Ac:ommittee appointed by Government (Sen Committee) _d 
~r e  ia December, 1966 that there had been a faDore of 
procedulle in file Ministry of Defence in that the iBtmes .... 
voIved had not been hrought to a focus and orders of appro-
priate authorities obtained in tilM. 

(7) A'l regards the additional and optional equipmenIs for the 
aircraft the basis of snncCion was an indication of £, 2,000 
per aircraft. An TAF team hacl pointed out that the flspm!' 
would be aromrd £ 9,300. ClarificntJon had been sought by 
AIr Headquarters and the IAF team had Intimated fIIat 
detailed, lists were being worked out by the COJDpaDy. ThIs 
had not been brought to the notice of Government. Accord-
ing to the Sen Committee, it was dearly Incumbent on Air 
Headquarters to have brought this major change in the estf. 
mates to the 1JOinte.) notice of Government and the omission 
in this reprd I!II to be aiken as a lapse for which the Read-
quaners have to bl'Or the blame. 

(8) 11Ie Defence Accounts Department had not, regrettably, de-
tected the ~lari e  in the coorse of audit. 'I1Ie Contmltfto 
General of Defence Account!! accepted that there was faDUI'f' 
in his ol"J!8l1lsation. 

ThIs is hardly the wily to process the purchasle proposals involving 
erores of mpees in ore~ exmanp. All that the Government has done 
ID the matter so far has heeD to caution one ex-AIr forces Ofticer and to 
asue a simple circular aud that too in December, 1969 to the effect that 
''it should be ensured that where a paI1ieular!l8llctlon i'I proposed to 
be eXl.'eeded the matter i'l l l l~h  to the notice of authorities concerned 
at the earliest opportunity". The! exp)all:1tion glVPft for the delay In fak-
ing follow-..., action on the Sen Committee report is not co ~. The 
Committee are also not satisfied with the perfunctory nature of the action 
taken. They desire that the ease 9ilOuld be reviewed in all If!! nped!l' ~  

comprehensive 1n.'lfrllmoDS issued besides taldll2 appropriate disciplinary 
action IlIl8inat the ofticers concerned for the various lapses and failures In-
cluding those of the Accounts organisation. 

2.75. The principal reason for urderln!! the equipmenf!l for modMi-
cations without ec ri ~ in adwnce a finn estimate of cost was stated to be 
the urgency of our need. 1be Committee fall to understand what ~c  
"'85 there In re~  to the requirement of VVIP IExecutive aircraft. The old 
Dakota transport plane!! were to be replaced by Avros In a pha.'iCd manner. 
There were 4 VVIP and 6 Executive aircraft tCl be replacrecl. Hence even 
l ll i~ that there was III'KCIlcy there was no need to tJave increased the 
number from 10 to 15 at that time. That this was done in order to provide 
for spare aircraft does not appear fCl he a 80UIId a~ e  especially in 
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vie" 01 the fad tbat tbese aircraft were Dot put to opamuaa .. e 011 n-
eelpt. It Is clear that there was DO proper 8SIeIl__ of tile require-
_t. 11ds aspect too, therefore, should be gone Into. 

%.76. While examininJl the utilisation 01 aircraft, the Committee have 
found that a IUDI of Rs. %5,211 is ootstancliag for recovery froID penGIII 
who were not entitled to use the aircraft but DIed tIleIR for oftidal pur-
poses during the years 1969·70 to 1971·72. Further a SOlD of RI. 468 
is oufIItaIlcIiDR fOr recovery In resped of file use of ain:raft by ttae PrIme 
Miaister for uaofticial purposes. The progress of the recoveries may be 
reported to the Committee. 

Idle Labour in Ordnamce Factories 

A udit Paragraph 

2.77. Following the Chinese aggression in 1962, increased capacity 
• for production of garments was huilt up and additional labour employed 
for the purpose in three ordnance factories. The workload, however, start-
ed falling off after ] 965, rendering considerable staff surplus to require-
ments. To meet this situation, overtime work was stopped,  production 
was diversified, and surplus labour was transferred to other factories to 
the extent found feasible. But in spite of these measures, about 3,000 
workers have had to be retained without any work for them from June 
1969 onwards. The idle time wages paid to such workers during the pe-
riod from June 1969 to February 1970 was Rs. 30 lakhs, Government 
intimated (in September 1970) that constant efforts are being made to 
find additional or alternative work for the surplus hands and that it is not 
considered desirable for socio-economic reasons to retrench these wor-
kers and that some surplus of workers is likely to continue upto 1975-76. 

2.78. If in the foreseeable future and in peace time labour is likely to 
Ifemain excessively surplus in these ordinance factories, Government 
should eil:amine whether labour would accept voluntary premature retire-
ment-in a phased way, if nee.t be, and to the extent labour is excessive-
ly sur.plus-on payment of reasonable compensation, or, in the alternA-
tive, whether such labour can be usefully retrained in other trades and 
transferred to other . ordance factories or public' sector undertakings 
which may need such labour. • 

rfaragraph 13 of Report of Comptroller and Auditor General of India 
for the year 1969-70. Central Government (Defence Services)]. 
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2.79. The Committee enquired about the requirement of labour in 
the Ordnance Factories prior to the year 1962. The Secretary, Depart-
ment of Defence Production, stated: "In 1962 prior to the emergency, 
the labour force employed in these three factories was as follows: Cloth· 
ing Factory Shajahanpur 6,088 Clothing Factory, Avadi 371 and Ord-
nance Factory, Kanpur 1,178 making a total of 7,637. At this time the 
workload on the basis of the orders placed by the army was of the order 
of about 130 lakh man·hours. In 1962·63 the total man-hour require-
ment increased to roughly 326 lnkhs and in 1963·64 it went up to 675 
lakh man-hours. Correspondingly, the number of workers rose from 
7,637 in 1962 to 18,104 by September 1963 and to 19,937 by September 
1964." 

2.80. 1!he Committee enquired whether, before the decision was 
taken to increase the capacity for production of garments in the Ordnance 
Factories, any assessment was made about the nature and duration at 
the increased requirement. The witness stated that an assessment was 
made that this increased workload would last for about two to three 
years. He added: "At the time the demands were raised, we had DO 
other aIte"tative but to increase the man-power and to meet the require-
ment of the army within the time stipulated by them." 

2.81. Asked how many shifts were being worked when. it was  decided 
to increase the productiOn capacity of the Ordinance factories, the wit· 
ness replied that the clothing factories were working one sbift only of 
10 hours. He added: "We increased the working hour of a shift by one 
hour, that is, 11 hours per shift. We started working two shifts of 11 
bours each and 28 days a month, that is, only two Sundays as holidays." 

2.82. The Committee desired to know the number of labourers who 
have been absorbed in o .~er factories. The witness, in reply, stated: 
"After the close of 1964 when we realised that the total requirements of 
the army have been met, we started on a programme 01 re-absorbing 
these people in different factories in different manners. Between 1965 
and 1967 we were able to absorb a total of 5.526 people. Of these 790 
were transferred for retraining in other factories. 2.525 were transferred 
on reversion to laboUT B or in the existing grade in other factories and 
2,211 were wastages due to retirement. death, discharge, resignation etc." 
When the Committee pomted out that the reduction in labour force would 
also result in the machines remaining idle, the witness replied: "That is 
true. Some machines had to remain idle. That could not be belped." 
To a question, the Committee were informed by the Secretary. Depart-
ment of Defence Production that the amount paid to the idle l~ o r bet-
ween August 1969 and June 1971 was Rs. 69.16 lakhs. 



2.83. 'Referring to diversification of production as one of the steps to 
cope up with the idle labour, the Secretary. Department of Defence Pr0-
duction stated: "We took several steps. One was to secure orders from 
other Departments of the Government. The sec('nd was to book orders 
from the civil trade. The third was to start building up exports." The 
Committee pointed out that some sick mills had been taken over by 

Government and enquired· whether any  efforts were made for producing 
garments in these mills. The representative from the Ministry of Defence 
had the following to say in this regard: 

"We had right from 1964, well before the 1968-69 and 1969-70 

position was to come, ore ~e  what was likely to happen and 
we had launched systematic, continuous attempts. We had 
gone into the trade to try and secure work for the civil market, 
including the NCCF. We had also gone to the Binnys and 
Mafatlals. At that time, Mafatlals were not quite keen. Later 

they put up their own factory. The reasOl'S for what were 
different, We went to the Binnys and they were so afraid 
that if we were to he tied up with them, their own little fac-
tory might get submerged, and so we did not get much com-
fort out at that. 

Therefore. we star.ted producing things in our own name and trying 

to find markets for them initially th'"Ough our own consumer 
cooperative societies, that is. consumer cooperative societies 

of the defence services and other factories. We went to the 
other departments of Government and we were successfully ne-
gotiating with them for some orders, but '8 peculia .. difficulty 
was caused because of the following reason. In the case of the 

ordnance factories, we are a captiv.! capacity. The first cl1arge 
'aDd responsibility is that we have to supply first to the de-
fence services. We have to supply first ha ~  they require 
in time. At that time, if we have any civil orders, they just 
have to go by the board. In the ea i .~  the other consumers 

such as the civil departments or other consumers who have 
given orders to us have to do without them. They cannot do 
so because they 'are umYer pressure from their Own c lo ~e  

for whom uniforms to be given and so h~ have to make 
other arrangements. Therefore, the civil orders from the other 
departments are not of a type which could be switched off and 
on; so, they are very chary about it. 

Further, in t11e case of Defence Service ac orie~ which are a 
captive capacity, a certain amount of idle capacity and idle 
time has to be taken as inherent. We have taken action to 
diversify the production in severnl fields. For example, in 
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the ordnance parachute factory, We have gone into rubber 
technology for producing fioats for the Kruppman bridges. 

We have also takCJ;l up the manufacture of tents, and that is 
bow we managed to keep down the incidence of the idle time 
which could well have been very nearly 4000 to 5000 men. 
SimUltaneously, we were also taking other steps which have 
been detailed in the audit para. For example, we were 
thinking of voluntary retirement, and we were trying to send 
them out to other departments of government or other fac-
tories and we have met with some success. The thing to 
realise is that we have made efforts in all these directions. 

Talking about the sick mills, we have '.;onta4.1ed Me~ r . Muir 
Mills which is one of the sick mills. Unfortunately, they 
produce only the coarser variety. We have also tried to get 
touch with some other sick mills but they being sick are not 
able to guarantee to us or give to us material of the quality 
and quantity which we require." 

2.84. The Committee pointed out that by the undertaking to manufac-
ture uniforms and garments of. employees of Government Departments, 
the idle workers could be gainfully employed and also the capacity would 
be fully utilised. To this, the Secretary, Department of Defence Produc-
tion replied: "This is. one of our constant endeavours for the last several 
years. But it has not been always possible for the Department to persuade 
other Ministries of the Government to place the orders on us. For example, 
the Railways say that they have their own workshop where the wives of 
railway employees stitch uniforms for the railway workers and that they 
would not like to throw them out. So far as the P. &: T. is concerned, 
we had certain orders from them. Recently, they told us that they cannot 
place orders because our cost is slightly higher than the cost in the trade 
outside." He added: "The difficulty was that they got lower quotations 
from the trade. T will give you the reasons why the trade costs are Jower 
than ours. They do not work under factory regulations; they work in a 
shed; they are not governed by EST contributions; they are not governed 
by minimum and maximum hours of work. That is. why their costs are 
lower. When tbeir costs are slightly lower, then we also go down. In 
fact, we have adopted a formula under wbicb only a part of the over-
heads is covered. Even tben our prices are higher. But our quality is 

much better." 

2.85. Asked whether any scientific cost study was made in respect of 
items produced botb by the Ordnance Factories as compared witb the open 
market cost, the Ministry, in a note, intimated: 

"Clothing items that Ordnance Factories manufacture are I ~  nor-
mally obtained from the trade and as sucb the questIOn of 
comparison of cost in respect of these items does not arille. 
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However, consequent on the placement of orders on the Ordnance 
Clothing Factories for Tents 180 lbs. and Tents Pvt. Mk. III, 
which were previously being obtained from trade, a compara-
tive study was carried out in respect of these items regarding 
estimates of material utilisation and making charle in tho 
Ordnance Factories vis-a-vis trade cost. The results are 
indicated below: 

--------.----------------_ .... _------

Makin, 
Chlrges 

Items 

Tents ISO lbs. 
Flies inner 

Tents ISO lbs. 
Flies outer 

Tents Mit. 3 
Flies inner 

Tents Mit. 3 
Fliell outer 

Trade Ordnance 
Scale Factory 

Scale 
Remarb 

.-------. 

Re. Ra. 
20 19'44 Reduced to RI. 19'01 when 

piecework rate wal fixed 
In October, 1967. 

10 17'15 Reduced to Re. 16· 69 when 
piecework rate was fixed 
In October, 11)67. 

20 2S'25 Reduced to Rs. 24' 76 when 
piecewom WI. fixed in 1967. 

20 31'50 Reduced to Rs. 23 -00 in Feb., 
1970 due to improvement in 
production metliod. 

2.86. The Committee pointed out· that the ordnance factories might be 
facing this problem of sudden spurt in production of garments and steep 
decline after some time, time and again and ask.ed whether any long-range 
plan has been thought of. The Secretary, Department of Defence Produc-
tion, stated: "We are trying to build up that cushion in three ways. Firstly, 
we are now trying to say that all orders for the Army tents should 10 to 
the DGOF. Secondly, in the case of tents, a certain spreadover is accept-
able to the Army. We are also diversifying in a number of civil items, 
and we are trying to push our items to the civil trade. When the Army 
requirements are high, we shall be able to taper off the civil trade items 
and meet the Army requirements. 

The third proposal which we have now put up to the Cabinet is that 
all demands of Government should be placed on the ordnance factories. 
If that is accepted by Government. then we shall have to evolve a plan 
by which a certain expansion will have to be made because the requirements 
of the other civil departments also will haye to be met,. . . . . . . . .... they 
just cannot be thrown overboard when the Army's requirements came to 
us suddenly. We shall have to give them a schedule 'Of deliveries. So, 
a planned programme can be drawn up provided we get this assurance that 
all the requirements of the civil departments would come to us. Today 
We do not know, and we are jllst making ap effort Thl'!v sometimes place 
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their orders and sometimes they do not. If this Cabinet directive could 
be given, then we have confidence' that in future we shall never have to 
face a situation in which we shall have idle labour." 

2.87. Asked to state the decision ,pf Government in the matter the 
following written information has been submitted by the Ministry: ' 

"A. faper containing the proposal was ,forwarded to the Cabinet 
Secretariat for submission to the Cabinet. The Cabinet Secre-
,wiat, advised that, before the same is pW:ed before the 
Cabinet, the proposals contained in the Paper should be refer-
reel to the Ministries of Supply and Industrial Development 
for their comments. A reference to these Ministries was, 
therefore, made. While the Ministry of Industrial Develop-
ment have concurred 'with the proposals,  Ministry of Supply 
have made a suggestion that a directive from the Cabinet as 
proposed may not be necessary and that the objective could 
as well be achieved by suitable revision of the already exist-
ing orders which proved that Central Government Depart-
ments should obtain their requirements of items falling within 
the purview of the Ordnance Factories' production from the 
Ordnance Factories as far as possible. In the context of this 
suggestion the question whether revision of the existing orders 
as suggested by the Ministry of Supply should be adequate or 
whether fresh orders from the Cabinet are still necessary is 
under examination. Progress in the matter will be reported 

in due course." 

l.88. The Committee find that the additioul capacity buIIt up and 
labour employed for production of garments iD the three ordnaDee doth-
iDa factories following the Chinese agresllion proved to be fir in eueIS 
01 DOIIDIIl requirements after 1965. Consequently despite stepI takeo to 
diversify procIuetion and absorbiag some labour, about 3,000 workers bad 
to be reta.bIecI without any work. The idle time wages paid to IJUCh wor-
kers duriq August 1969 to June 1971, amounted to Rs. 69.16 lakbs 
I. tbiI COMedion the following suaestioDS are made: 

(i) As admittedly the cost of produdio. of clothiDg Ite_ In die ant-
DtIIlCe factories Is higher than the cost of procurement from tnMIe, dIere 
is a need to 10 Into the COlt structure in a sdeatific _ner with a .tew 
to briDgIII& down the overheads. 1be products turned out by the ontaaace 
fadorles IJIMJa1d Dot only be good in quality bat also be cempetItiYe In 

rates. 
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2.89. (ii) Gol'emment should ~er how best the ieRe C8pIdty of 
the ordoaoce factories ClIO be utilised for meetiag the require....... of 
major departments of Gonl'Dment 8IIch as Railways, paT aad the PoUee. 
What should maUer is the overall cost to Govemment IIDd orden cannot 
be withheld merely because the rates of ordnance factories are slightly 
higher. The Committee are of tHe view aIIIat odIer MinUtrles should be 
required to plpce orders for their requirement on the ordnance factorieal 
without further delay. 

2.90. (iii) The Department should DOt relax. its eftorts to employ the 
IUIpIus men in the orclnance factories in other produdlve jobs and also 
to put to machines rendered SUl'plDS to use. 

2.91. The Committee are constrained to point out that Government 
a.ve DOt learnt the requisite lesson from the problem of surplUs manpower 
tbat they were faced with in the OrdIIance Factories afteJ" the cessation 
of Second World War. The Committee feel that had Govel'llllleld Bettled 
in advllDce their policy for additional manpower for Ordaanee Factories 
In the eveat 01 war by engaging perIODS for a specified term on contrad 
. basis, etc. they would not han been faced with the di8icult problem of 
over-stamng. The Committee suggest that at least DOW Govenunent 
should prepare a detailed scheme by which emergent requirements of addi-
tional maDpOwer for ordDanc:e factories would be met in the event of 
hostilities breaking out, 80 as to obviate recurrence of this problem. 

2.92. The Committee need hardly stress that Government should take 
iado aceoUQt the totality 01 the production capacity available in the coun-
try 80 that additional capacity is added in the ordnance factories only 
where it is absolutely justified and is in the overall national interest. 

Procurement of leather 61W. 

Audit Paragraph 

2.93. In April 1963 an Ordnance factory placed a demand on another 
Ordnance factory for supply of 600 metres of leather fillets in lengths of 36 
inches each. In September 1966 the manufacturing factory pointed out 
that the drawing for the store showed that each leather fillet was of 36 feet 
length and requested the indenting factory to amend the demand and also 
to specify in numbers the quantity required. The first factory while 
amending the description of the store to 'leather fillet 36 fect' did not, how-
ever, work out the number corresponding to the length of 600 metres but 
indicated it as 600 numbers. The entire supply was completed between 
October 1967 and December, 1969 but only 60 fillets have been utilised 
(NOVember 1969). The remaining 540 finets worth over Rs. 8 lakhs are 

not likely to be utilised before 1977. 
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2.94. The Ministry stated in November 1969 that the case is proposed 
to be investigated by the Director General, Ordnance Factories. 

[Paragraph 6 of Audit Report (Defence Services), 1970.], 

2.95. The Committee en.quired whether any steps were taken to stop 
further supply when the required number had been received. The 
Ministry, in a note, have replied in the negative and have added that by the 
time the discrepancy was detected, the supply of the full quantity had been 
almost completed. 

2.96. The Committee were informed that a Board of Inquiry had been 
appointed by the Director General Ordnance Factories to investigate into 
and report on the over-provisioning of leather fillets. The Committee 
enquired whether the case had been investigated. The Ministry have sub-
mitted the following information in this regard: 

"The case has been investigated by a Board of Enquiry appointed 
by the DGOF. On the basis of the findings of the Board of 
Enquiry the General Manager, Factory has initiated disciplinary 
action against two of the employeos for carelessness and negli-
gence in the performance of their duties which is underway." 

2.97. Asked whether all the fillets had been utilised, the Ministry (July. 

1972) stated: 

"No. Since November, 1969, ten numbers have been utilised. The 
balance stock is 530 Nos. of fillets with a book value 01 

Rs. 8,43,468.50." 

2.98. The Committee deplore the careles ..... and negligence In order-
Ing for leather ftBets by the ordnance factory which led to supplies 10 times 
lie actal nqulmaent They would like to know the outcome of the 
disdpIIDa'y proceedInp against the two employees which Is stated to be 

bDder way. 

2.99. The balance unutilised stock of leatlaer ftll"' ... is "alued at RI. 8,43 
Iakhs. The Committee may be iDformed of the utilisatioD/disposal of die 

dock. 

ExCCliS draw" of paint in an Ordnance factory 

Audit Poragraph 

2.100. (a) The painting of radiator shell assembly (a component of 
Nissan trucks) paint was drawn twice in an Ordnance factory (i) 40,800 
litres dwing the manufacture of the component (December 1962-August 
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1963) and (ii) a further quantity of 28,200 litres at the time of assembly of 
the component into the vehicles (May 1963-February 1964). The radia-
tor "shells were actually painted only once. 

2.10!. Only 28,640 Htres of paint were used for painting the shell 
assemblies resulting in excess drawal of 40,360 lit'l'es. After adjusting 
quantities of raint under-drawn in certain other warrants in progress at 
that time, a net quantity of 25,736 litres of paint valued at Rs. 1.17 lakhs 
is still to be acCOl.lDted for by the factory. The case was investigated by 
an officer in September 1968 but, due to passage of time and beCause the 
persons connected with the case had already left service, he could not 
ascertain utilisation of the excess quantity drawn or fix any responsibility 
in the matter. The rocee i ~ of the investigation are stated to be under 
examination by the Director General, Ordnance Factories (December 
1969). 

2.102. (b) Paint required for painting of rear bodies of Nissan Jongas 
was also drawn twice in the same factory: (i) 18,770 litres at the stage of 
manufacture (March 1963-1uly 1964) and (ii) 12,700 litres .for painting 
the components after assembly in the vehicles (May 1963-April 1964). 
The rear bodies were actually painted only once resulting in excess drawal 
of 18,700 litres of paint (costing Rs. 1.21 lakhs). The matter was brought 
to the notice of the factory management by the Acounts authorities in 
September 1964 but the factory could locate utilisation on other jobs of 
only 2,940 litres (Rs. 0.20 lakh) of the paint. The balance quantity of 
15,760 litres (Rs. 1.01 lakhs) remains unaccounted for and is not avail-
able. The report of investigation by a Board of Officers held in October 
1969 is stated to be under study by the Director General, Ordnance Fac-
tories (December 1969). 

[Paragraph 10 of Audit Repon (Defence Services), 1970.] 

2.103. The Committee desired to know how these overdrawals of paint 
took place. The Ministry stated, in a note that these became possible due 
to erroneous issue of two sets of warrants for the same work. The Com· 
mittee" pointed out that part of the quantity was accounted for against 
under-drawal of paint for other jobs and enquired whether it was ensured 
that under-drawals were not due to less consumption of paint in these jobs. 
In reply, the Ministry have stated as follows: 

"Since all the warrants were existing in the paint shop at the same 
time and the paint" was stored in the same godown it was not 
possible to clearly state whether there were less use on any 
particular warrant." 

2.104. The Committee were informed that in the case (a), the over-
drawals were pointed out by the Internal Audit in January 1964, while in 
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the ~a e (b), according to audit paragraph, the overdrawals were pointed 
out In September 1964. Asked why the investigation was done only in 
September 1968 in the first case and in October 1969 in the other the 
Ministry have submitted the following information: ' 

"The delay was due to difficulty in locating connected documents 
and the fact that matter was under correspondence between the 
General Manager, the local Accounts Officer and the Test 
Audit Party." 

2.105.111e Committee desired to know the final!. decision taken on tho 
findings of the investigation referred to in sub-paras (a) and (b). The 
Ministry stated (D::ccmber 1970): 

"Since the e:nquiries have not brought out the full facts of the case, 
the DGOF has appointed a fr.esh Board of Enquiry with a 
representative of CDA (Fys) as a member, to investigate into 
both the cases with wider terms of reference. The findings 
of this ~e h Board of Enquiry are awaited." 

2.106. Asked to state the action taken on tm findings of the fresh Board 
of Enquiry, the Ministry (July 1972) have Rplied that the findings of the 
fresh Board of Enquiry are under examinoation by the D.G.O.F. 

2.107. The Committee are o~r e  to learn that in III ordnance 
fadory paint was drawn twice for the same job during the period Dec:em-
ber, 1962 to July, 1964. in two cases viz. paiDtJng of radiator shell assem-
bly. a component of Nissa tnIcks and painting of rear bodies 01 Nissa. 
JOng&9. The excess drawal of paint was to the extent 0( 59060 titres. 
After adjusting quantities of the paint underdrawn in certaiu other jobs In 
progress the net excess drawal was worked out as 41496 litres valued at 
Rs. l.18 Iakhs. Although the overdrawBls were pointed out by the Inter-
nal Audit in 1964, investigation was made only in 1968-69 which proved 

to be ineftedive ad a fresh Board of Enquiry had to be constituted. The 
Committee cannot but depredate the delay In invatlgating what appears 

to be a prima-facie case 01 fraud. The action taken on the basis of the 
ftndinp of the fresh Board of Enquiry. which are stated to be _der exa-
JDinadoa by the DGOF, may be inthnated to the Committee. 

2.108. It is apparent from the reply of the Ministry that while adjusting 
17.564 litres of paint against underdrawals in other jobs it was not ensur-
ed that soda lIIUItrdrawals were not due to less cOII.tinmption of paint in 
those J[)bs. 1be Committee tnut that this aspect has also bee. examined 
by thp fresh Board of Enquiry and they would Uke to know the poeidon 

In .... regard. 

56 LS-6 



16 

r~ .... .,... ...... 

A udit Paragraph 

2.109. Construction of 1,354 residential quarters for a Defence project 
(estimated cost Rs. 89.89 lakhs) was entl"Uited to a St&teGovemmcnt on 
agency basis. The work was 'awarded. (by the State Government) to a 
.contractor in June 1964 at 9.75 per cent above the estimated rates. It 
was an item rate contract under which wood work for windows, VI!ntilators 
and ~i h  was to be supplied by the State Public Works Department 

and the cost the,reof recovered from the contractor. Their i ~ io  

designs and specifications were also mentioned in the contract. 

2.110. The wood work for windows, ventilators and fanlights required 
for the buildings under this contract, as also some others was got fabricat-

ed from another contractor for. departmental suppJy to various works. The 
dimensions. designs and specifications thereof were. however, i e~e  from 
those mentioned in tb.! contract (the specifications in the cont'ract had 
not been modified suitably). The contractor informed the engineer-in-

-char.ge in December t 964 that fixing of the windows, ventilators and fan-
lights would be done as extra i e ~ on payment of compensoation. The 
engineer-in-cbarge did not promptly refute the claim. Later on, however, 
the Chief Engineer held that the variations were not material to qualify 
for payment as extra items and in his opinion the total amount which 

rould be paid to the contractor as per. item of agreement was Rs. 40,085. 

2.111. The contractor ~e  legal notice on the State Government in 
November. 1967, seeking, inter alia, to recover Rs. 5.61 lakhs for these 
three items. The Law 'Bnd Judiciary department of the State Government 
advised that the suit, if filed by the co ~rac or  would not be def.!nsible 
for the following reasons: 

(i) the e i ee~ i char e had oot promptly l[I::luted the claim of 

the contractor but bad given an impression that the claim would 
be accepted; 

(ii) there was variation in the specification etc. of the work and 
the variation was made without prior consent of th:! contractor; 
• 

(iii) no provision was made in the contract for any variation or 

deviation; 

(iv) it could not also be said that the variation which were unintend-
ed were necessary for. completiOil of ~ contract. 

2.112. In VieIw of that advice, the matter was settled (July 1968) out 
of court by paying Rs. 2.66 ]akhs ;::xtra to tbe contractor for the items. 
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2.113 .. The State Government stated tlrat thoUih ~ ar  size win-

dows, a li~  and ~ i a or  were o r ll l ~ re  to ,achieved unif9,rmity 
and ~ e i e executIon of works. their. ~ were not kept m yieW 'while 
prepanng the tender docuJDCnts as the work had to be .takon in hand 
urgently. .  , 

[Paragraph 13 of Audit Report (Defence Service$). 1970]. 

2.114. The Committee e~q ire  when the Chief Engineer sent a reply 
10 the contractor. The Ministry, in the following note, have stated: 

"The major correspondence about the claims of ~ ra items was 

exchanged between the Executive Engineer, the contractors and 
the Superintending Engineer, It was only on 2nd February, 
1967 that the contractors for the first time approached the 
Chief Engineer. for the ext:ra claims. But we no reply to this 

letter was sent either accepting or rejecting the claim. The 
Chief Engineer had accepted the position that the contractors 

were entit;ed to additional payment but the question was only 
regarding the quantum of additional payment. At no stage 
the' Chief Engineer replred to the contractors directly either 
aco..,'Pting 01" rejecting their claims." 

2.115. The Committee referred to the payment of Rs. 2.66 lakhs extra 
,to the contractor and enquired, whether. the Defence bore this extra cost. 
To this. the Ministry have stated: 

"11J,.'} extra cost was debited to the work of construction of 1354 
Nos. quarters for the Varangaon Project and met from the Cen-
tral Government's funds made available for. the project as a 
whole." 

'1.116. The Committee DOte dlat co.-traction of 1354 residential quar-

1ers for a Defenee Project was entrusted to a SbIte Govenunent on agency 
basis. Owing to variations in the spedfic8tion of wood works for windows, 
ventilators and ian lights which were supplied departmentally, extra pay-
ment of Rs. 2.66 Iakhs had to be made to the contndor. The wood 
work required under this contract as also some others was got fabricated 
from another contractor for departmental supply to various works. The 
explanation that though staDd .. d size windows, fan-opts and ventilators 
were got numufactured to adbieve untlormity and expedite execution of 
works, their sizes were not kept in view whUe preparing the tender dOCD-
meats as the work had to be taken in hand orgently, does not apl"*' to 
be convincing. Urgency sho1lld not be pleaded as suflident justification 

for aU the failures. Here was a case of mlDy faDores to coordinate and 
to look ahead. There has been a dear lack fil coordination. 1be Commit-
tee would suggest that the State Govemment may be requested to fix res-
poasibUity for this costly lapse. 
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2.117. In view of what has happened ID the aile refernd to above, .,. 
CoJDJDittee feel ... tJaere should be an eJfedfve liaison betweeo the worD 
executive agency and fa Defence Department to lafegoard the ftnendal 10-
terest of the Department aod to keep a dose watcb on tbe pI'OIlWS 011 
work. They would like to know tbe existing arrangements in this repnl 
ad the improvements that are proposed to be eftected. 

New Delhi; 

April 23, 1973. 

Vaisakha 3, 1895 (Saka). 

ERA SEZffiV AN. 

Chairman. 

Public Accounts Committee .. 



APPENDIX I 

(Reference to Paragraph 1.61 of the Report) 

'Statement indicating the reasons for the delay in the Supply of ~ Super 

Structure Anti-Tank Gun Raft. MK-2 by Messrs Garden Reach Workshops 

Limited, Calcutta 

The MGO Branch placed a Supply Order No. s005/E2/1/65, dated 
3rd August, 1964 on MIs. Garden Reach Workshops Ltd., Calcutta for the 
supply of 70 sets of' Super structure Anti-tank Guns Raft No. MK-2 at 
the. rate of Rs. 5,685.00 per set. The delivery periods stipulated in the 
Supply Order was that the entire quantity of 70 sets of the Raft should 
:be delivered by June 1965 or earlier. 

While forwarding the above Supply Order to MIs. Garden Reach 
Workshops Ltd., Calcutta, the MGO Bra'l1ch in their letter dated 3rd 
August, 1964 requested the firm .to indicate their charges for F.O.R. 
delivery sO that the cost in the Supply Order could be amended accord-
ingly. In the same letter, the MOO Branch informed the firm that in 
rega'l'd to matters for technical advice or any deviation from specification! 
-drawings, they should refer the matter to Director, R&DE (Engrs.), Poona 
under advice to them. 

2. On receipt of the Supply Order dated 3rd August, 1964, MIs. 
-Garden Reach Workshops Ltd.,  Calcutta in their letter dated 26th 
August, 1964 informed the MGO"Branch inter alia as under:-

(i) Their offer dated 21st August, 1963 to the DGS&D was for 
delivery ex-Works and that they were prepared to arrange for 
F.O.R. DELIVERY at an extra cost. The firm further rei-
terated that they were not prepared to accept any responsi-
bility for JOy delay in effecting F.O.R. delivery. 

As indicated in their quotations to the DGS&D, the specifica-
tion was not clear as to whether a' 'Pilot' super structure was 
necessary and that the offer of delivery was related to this 
point. The delivery period stipulated in the Supply Order 
. dated 3rd August, 1964 was acce a~le on1y if ~ 'Pilot' ~al 
required. In case a 'Pilot' was reqUIred, the el ~ period 
in the Supply Order would have to be amended m accor-
dance with the terms of their offer. 

79 
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(iii) Th' .". . elr ?uer of deliverr was subject to aVailability of raw mate-
nals hke seasoned ~l er  MS Tubes, etc. These conditionlJl 
have not been incorpOntted in the Supply Order dated 3rd 
AUgUst, 1964. 

(iv) In their offer made to the DGSIa D, they had indicated thllt 
they would use Pine in lieu of Douglas Fir mentioned in the 
!pecifications.  This poi'nit has not been stipulated in the Supply 
Order dated 3rd August, 1964 . 

. (v) The work to commence manufacture of the Rafts covered by 
the Supply Order dated 3rd August. 1964 wOuld be taken ih 
ha ~ only after all the above points and any other ech i~ l 

points are fuUy clarified and the Supply Order amended. 
The delivery period would be strictly on the basis of their offer 
dating from the date of receipt of clarification of all technical 
and commercial points. 

3. In their letter dated 10th October, 1964. M/s. Garden Reach Work-
shops, Limited, Calcutta informed the MOO Branch that they were pre-
pared to accept the order for the supply of the Rafts provided the rate 
• per-unit was increased to Rs. 7,500·00 per set. This increase in their 
quotations, \Vas due to increase in labour rates and also to provide for the 
!:"ecommendations of the Bonus Commissicn. In view of the rigid inspec-
tion and quality control called for in the specification and insisted upon by 
the Inspecting authorities, the firm informed inter alia the MGO Bra'llch 
that the delivery was, however, subject to ava'ilability of necessary raw 
materials such as seasoned timber. MS Tubes. etc. 

4. In their letter dated 21st October, 1965, the firm reduced their 
quotations to Rs. 7,490.00 per set provided a firm order is placed not 
later than 31st October, 1965. After obtaining the concurrence of the 
Ministry of Finance (Defence/O) on. 5th Novembef. 1965, the MOO 
Branch is.sued aln amendment on 12th November, 1965 to tile Supply 
Order dated 3rd August, 1964 as under:-

(i) The rate per set was amended from RS. 568'5 to Rs. 7490.00. 

(ii) The, delivery .period was amended to read that the supplies 
should be effected bY lli11e, 1966 at the latest. 

S. In their letter dated 26th November. 1966, M/s. Garden Reach 
Workshops Limited, Cal<!utta informed the R & DE (Engr.) Wing Cal-
cutta that although the contractual points have been settled with the 
indentor, yet they are unable to proceed with the wotk as the approval 
of the Director R & DE (Engr) , Poona for the use of Chaplasha Timber 
for the fabrication of the Rafts had not yet been received. In this 
context the firm requested the Calcutta Inspection Wing to arrange tho 
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a ~ al for the use of the said speeies of timber in the llUlDufadure of 
the Rafts . 

. 6:, 'the tollowing cleatances wete given by the R" DE (Engrs.), to the 
firm m regard to the Use of raw materials, etc., required in the manufac-
tUfe of the Rafts:-

(i) In. their letter dated 27th September, 1965, the inspection 
Wmg, Calcutta agreed to the Use of ChapJasha species of 
timber as a substitute for Douglas Fir in the martutaclure of 
Rafts, subject to the final approval by t·he R" DE (Engrs.), 
Poona. 

(ii) In their telegram dated 2nd March, 1966, the R & DE (Engrs.). 
Poona informed MIs. Garden Reach Workshops that Trestle 
Base and  Trail Support were not required to be supplied with 
the Rafts. 

(iii) In thei'l" letter dated 28th March, 1966, the R" DE (Engrs.), 
Poona! informed MIs. Garden Reach Workshops that they 
could use 8 SWG Tubes in place of 5 SWG and 9 SWG 
Tubes. 

7. In view of the position stated in sub-para (ii) of the preceding 
paragraph, the M.OO Branch in hei~ lette,r dated 24th June, 1966 
amended the rate in the Supply Order dated 3rd August, 1964 
from Rs. 7,490 J'er set to Rs. 7,190 per set. . 

8. In view of the clarifications indicated in para 6 above, MIs. Garden 
Reach Workshops Limited, Calcutta submitted a 'Pilot' sample on 8th 
August, ~ to the. IttsPecttXs for mspection and approval. In their letter 
dated tl1e 12to August. 19'66, the InspectiOn Wing, Calcutta informed' 
the firm anti their 'Pilot' sample had been inspected and found acceptable 
subject to the condition that all MS Strews are given proper electrozinc 
plating aild the Rafts are proj:)erJy paihted. 

In the same letter dated 12th August, 1966, the Inspection Wing,. 
Calcutta Bave the firm clearance to commence bUlk manufacture and to. 
intim.ate to them. their prodllCtion sd1edule for the supply of the Rafts. 

9. The firm requested the MOO Branch i'J'I their Jetter dared rOth 
December, 1966, to extend the delivery period in h~ Supply Order upto· 
31st March, 1967. Accordingly me MOO Branch in their letter dated 
27th JaD'uary, 1967 extended the delivery period in the Supply Ol'der upto 
31st March, 1967. In tne same letter tt1e firm were informed that the 
stOtes in question were required to meet urgent requirements and as such. 
tbe stores should be sapplied withm the extended dclive'y period aDd that 
no further extension would be granted. 



82 

10. In tReir letter dated 25th JanUary, 1967, Mis. Garden Reach 
WOI1!cshops Limited, ,Calcutta informed the MOO Branch that due i~ 
some delay in the final assembly of the Rafts due to the failure of their 
electro-zinc plating sub-'Contractors, the delivery pedod in the Supply 
Order:may be extended upto 30th April, 1967. This request for delivq:y 
exteraslon as well as the ir ~ quotation regar-ding F.O.R. delivery 
charges was considered by the MGO .Branch. In thei'l' letter dated 15th 
April, 1967 the MOO Branch issued a further amendment to the Supply 
Order as under:-

(i) Inserted the F.O.R. delivery charges of Rs. 575.00 in the 
Supply Order. 

(ii) Extended the delivery periOd in the Supply Order upto 30th 
April 1967. The firm were informed that no further exten-
sion under a'.I1y circumstances would be granted. 

11. Against a quantity of 70 sets of Rafts on order, 31 Rafts have been 
accepted by the Inspection Department prior to 31st March, 1967. These 
31 Rafts have been despatched by the firm to the consignee. 

12. After repeated requests made by Mis. Garden Reach Workshops 
Limited, Calcutta the balance 39 Rafts were inspected by the R & DE 
(En81's.), Wing, Calcutta! informed the firm that ·the 39 Rafts which had 
been inspected were not acceptable ·as the moisture content of the timber 
scantlings was higher than prescribed. The firm were further adviSed by 
the Inspection Wing, Calcutta to bring down the moisture content withi'll 
permissible limit and re-offer the stores after obtaining a suitable extension 
of the delivery period in the Supply Order. 

13 .. Regarding the suggestion .made by the R&DE (En81's.), Wi'llg, 
Calcutta to reduce the moisture content, as indicated in the preceding 
pa'I'agraph be.fore offering the stores fOf re-inspection, Mis. Garden Reach 
Workshops Limited, Calcutta, indicated in their letter dated 31st December, 
1968 that they found it difficult to r,educe the moisture content by artifi.-
cial methods, such as kiln-seasonIng for fenr of distorting the finished 
super struCtures. According to the firm this meant that they had to 
weather-season the timber in the super structures. This methOd could 
not be attempted during the rainy season. After the monaoon period of 
1967 was over in October, 1967, the super structures were spread out to 
allow the, timber to dry without distorting the structu'l'es. 

14. The firm 'offered the Rafts again for inspection in February, 1968. 
In their letter dated 28th February, ·1968, the R &DE (Engrs.) , poona 
informed Mis. Garden ReaCh Workshops Limited, Ca!cutta to bring down 
the moisture content within permissible limits and to re-offer the stores 
after obtaining a suitable extension of the deliVCTy period in the Supply 

-<lrdor. .' 



83 

15. The question of cancellation of the demands for the outstanding 
.quantity jof 39 sets of the aforesaid stores :was examined in consultation 
with the Ministry of Law in September, 1969. That Ministry had ad-
vised that the letters issued to the suppliers by the Defence Inspectorate on 
lst July, 1967 and 28th Febrtniry, 1968 indicated that the contract was 
kept ope.n, that the contract is not validly cancelled, that further reaSonable 
time must be given to the supplier to remove the defects and supply the 
stores and that it is open ·to the indentor to recover 2 per cent of the 
CO'lltract ri~ for cach and every month or part, thereof during which the 
completion of the work has been delayed 

16. The above aspect regarding the cancellation of the outstanding 
quantity of 39 sets against the Supply Order dated 3rd August, 1964 was 
considered at a meeting held in the Defence Ministry on 3rd November, 
1969. In accordance with the decisions at that meeting, the MOO Branch 
in their letter dated 29th November, 1969 extended the delivery period in 
the supply order dated 3rd August, 1964 upto 31st January, 1970. Fur-
ther, the price of the balance 39 sets was reduced to Rs. 4,000 per set 
plus F.O.R. charges Rs. 575 per set. 

17. The balance 39 .. ets were offered for inspection during the period 
15th December, 1969 to 6th January, 1970. These were inspected during 
the period 15th December, 1969 and 15th January, 1970 and accepted. 

18. Administrative Instructions were issued on 20th January, 1971 and 
on 18th February, 1971 by the DGS'& D and the Department of Defence 
Production (D.G.i.) respectively to all Inspectors to the effect that the 
Inspecting staff should not undertake the inspection against contracts after 
the delivery period has expired. 



APriNtirx D 

(It«erenee to pira,raph 1'73 of the Report) 

S'/ltlmm' .horoittg ddtll 0/ ''''''''" dafl«tdiItI to 'MII/lOIi" POtJd La60rritdry ." J""r 
of fI.rltictl r/""on 

Sl. 
No. 

Date of samples 
anpatcbdd to ~  Date of verdict bY cPt. 

E;dract,d /Tom Court df l"'iulry ",Id In 26 In/. Dir:. 

I 29th October 1966 2Ut November 1966. 

2 1St ARlgust 11)66 

3 27th AUllut 1966 

4 23rd September/3rd 
October 1966 

5 25th October 1966 

6 3rd November 11)66 

7 18th January 1966 

tt 15th February 11)66 

9 r5th OctOber rt66 

10 1st NOftinber 1966 

II 1St November 1966 

12 2 lit November 11)66 

13 5th November 1966 

14 15th December 1966 

IS 9th January 1967 

16 1St February 1967 

17 ut February 1967 

18 Sth August 1966 

19 S th November 1966 

20 9th January 1967 

On 23rd August 1966 CFL a.ked for fmIt amples. 

2nd September 1966. 

8th October 1966. 

On 27th October 1966 CFL asked for fresh samples. 

aoth ~e er 196t'i. 

lOth February 1966 CFt. a.ked for fresh samples. 

2Sth February 1966. 

Oft r~h OctolSer i986' CPt. .ked ftno fresh ~. 

9th Noveintifir 1966. 

On 14th November I!)6S CFL a.ked unIt to forward 
funher aamples. 

lit December 1966. 

On 24th November 11)66 CFL a*ed fer fresh .amplet. 

On 3rd January 1967 CFL apin -*cd for funher 
umple •• 

14th January 1967. 

4th February 1967. 

4th February 1967. 

25th Augu8t 1966. 

CFL asked for fresh samples. 

Sth February 1967. 
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Date of verdict by CFI. 

Ext1'IJCted /rom COIIrt oj I"fIIiry Mid in 10 In{. DlfJ. 

21 ISth November 1965 

22 3M January 1966 

Z3 Not given. 

Z4 29th August 1967 

25 6th November 1967 

26 14th Noyember 19156 

27 Not Jlven 

z8 Sth July 1967 

29 3rd August 1967 

On 6th January 1966 CFL asked for further umples. 

nth February 1966 

20th December 1966 

On 2nd September 1967 CFL asked for more samples. 

13th September 1967. 

CFL asked for further samples. 

13th January 1967. 

On 29th July 1967 CFL asked for another 30 soft ban 

Sth ~a  1967 CFL aaked for samples to be re-
submitted. 

30 lOth August 1967 • 4th September 1967." 

31 nth April 1968 

32 ISth July 1968 

n 6th jUly 1968 

• On 16th May 1968 CFL asked for f'urther samples. 

Spot inspection carried out on Sth AUCUlt 19158. 

On ztlth J11I.y 1968 CFL fnttmated unft for liMft Ins-
pection. Spot inspectfon carried out from 3 to 13th 
Aug. 1968 and verdict was siven:on 14th AUlUst 1968. 

Extract'd Jrtml Court 0/ INqUIry MliJ Iii 3 Inf. IJiO. 

34 13th January 1966 

4th April i ~ 

35 June 1966 • 

36 3M September 1966 

37 6t! Mcmmber 1966 

5' 16th JiitlUary 1961 .. 
23M July 1966 39 

-to 30th August 1966 

41 zznd August 1966 

42 2Ut September 1966 

On 31st January 1966 CFL asked for further II11lples. 

On 'Sth April 1966 Rep.of CFt. came to depot for spot 
Iftijlection. 

16th JuDe 19S1i. 
On 16th September ~  CFL asked for further II11lplel 
,1ft oritinal containers. 

On 13th JliDUiry 1;61 tttL intitilate'd ~  IiJlijtte pro.; 
forml received without IImples. 

ioth Fetituary r967. 

On 15th AiJiust 1966 eFt. asked for iealed coilfaloeia • 

17t1l September 1967 CFL aabd for oriaiDal uaopened 
tins. 

3M October 1966. 

October 1966 CFL asked for CQllfirmation whether 
aantples drawn by BOard of OtfIcet'I. Ulddlately 
atoC:ts consumed. 



APPENDIX III 

(Reference to paragraph 1.75 of the Report) 

"TELEPHONE 371551 

'No. 49241/Q/ST-3 

To 

Bs ASC 
Headquarters 
Southern Command (50) 
Western Command (50) 
Eastern Command (50) 
Central Command (50) 

ARMY HEADQUARTERS, 

QUARTERMASTER GENERAL'S 
BRANCH, 

DHO PO NEW DELHI-II. 
13th May, 1969. 

LOSS OF ,FOODSTUFFS WITHIN WARRANTY PERIOD ,PRO-
'CEDURE FOR REPORTING FOR CLAIMS, AGAINST THE FIRM 

Reference thiill HQ leUers No. 49241/Q/STGA/l, dated the 25th 
June 1968, 2nd September, 1968 and 18th October, 1968. 

2. In spite of clear instructions issued vide this HO letters referred to 
above, cases cO'iltinue to OCcur where foodstuffs have gone bad within the 
warranty period and the procedure laid down in this HQ letters quoted 
above for preferring claims was not complied with. 

'3. Recently a large number of soft bars became unfit for human 
consumption within the warranty period. Not only no conce .... ed efforts 
were made to prefer claims within the stipulated period, but a portion of 
the stocks had been fed to animals and some were destroyed. Again, 
under special arrangements made with the suppliers, clear instructions had 
been iSSUed to return the unfit stocks, even after the permissible grace period 
had eXpired. But a large number of unfit soft bars were kept in the supply 
depots for about 14 months and no action had been taken to return them 
to the suppliers. 

4. Yet in imotber case, details of fruit tinned declared unfit within 
the warranty period were forwarded to this HO ne'8l'ly seyen months after 
the expiry of the warranty although the CFL verdict was received by the 
stock holder well before the expiry of the warr8'lltly period. The firm bas 
naturally declined to accept responsibility for this loss. 
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5. It would appear t:tat either ~he depots are n:1t ft:llv e:mvers:mt with: 
the procedure, fOr claiming compensation in respect of' stocks declared' 
unfit durin, the wa'rranty period, or the imperative need for taking prompt 
action to prefer claims in time is not fully realised. 

6. In the past, omissions in claiming compensation and the resultant 
losses due to belated, incomplete and incorrect claims have been the subject 
matter of Audit paragraphs as such losses are avoidable. 

7. Bs ASC will ensure that all officers responsible for storage aDd issue 
of foodstuffs are fully conversant with the procedure to be followed not 
only in regard to storage and turnover of stocks, but also in regard to-
prompt action to be ta,ken and procedure to be followed for claiming 
compensation in the event of stocks being declared unfit within the warta'llty 
period. The procedure for the same is laid down in this HQ letters under 
reference. 

8. You will please make it clear that losses that may occur due to, 
failure, on the part of OC units, to initiate proper and timely action for 
claiming compensation, will render them liable to make good tho losses. 
In order that responsibility for omissions, which result in such losses, is, 
fixed, Staff Courts of Inquiry will be arranged without delay. It must be 
realised that delay in conducting enq':liries will make it difficult to pin-
point responsibility for lapses and hence the imperative need for speedy 

action in the matter. 

9. During visits to various depots, visiting officers will check that tho 
above instructions are fully understood by OC depots. 

10. Please acknowledge. 

Sd./ AlIT SINGH, 

Lt. Gen. 
Director of Supplies and Transport. 

Copy to:-

Naval Headquarters 

ABSD SHAHJAHANPUR. 

o a ~ . ASe Centre (South) Bangalore 
Commandant, ASC Centre (North) Meerut 

Commandant, ASC School Bareilly-who would i c~ e precis in the-

syllabi for instructions for the Basic Officers Course· 

STl 

ST4 

ST7 



APPENDIX IV 

(Reference to paragraph 2.64 of the Report) 

~ ColIIIDIttee Report 

. Terms of reference: 

. (a) To what extent superior executive layout modifications wCJe 
alked for by AMD, Kanpur, without authority? 

(b) To what extent Mis .. Hawker Sidde1ey Aviation Ltd., supplied 
e~ior modifications without authority from A.M.D., Kanpur 

. t08uit their own convenience? 

(c) Whether the excess of the claims of Mis. Hawker Siddeley 
Aviation Limited over the budgetary estimates for the Exe-
cutive layout modifications for the Series I and Series II aircraft 
is justified on the basis of the equipment actually supplied? 

(d) For certain modifications to the Executive/VVlP layout no 
charle was to be made in accordance with the understanding 
with Mis. Hawker Siddeley Aviation Limited. Some of these 
items have been included in their claim. To what eX!ent Mis. 
HSAL can legitimately claim payment for these items? 

··Conclusions: 

(a) Superior Executive layout modifications were not asked for by 
AMD Kanpur in excess of the authorisation by GoveqJment. 

(b) Modifications other than those included in the basic aircraft 
were supplied by Hawker Siddeley Aviation Limited because 
they had standardised on these different modifications. These 
standardised modifications of Hawker Siddeley Aviation Limited 
had been accepted for supply in the belief that their cost would 
be regulated under the Licence Agreement. The invoices of 
Hawker Siddeley Aviation Limited are in excess of the prices 
which can be legitimately charged under the Licence Agree-

ment. 

(c) The Committee are unable to give an assessment whether the 
excess of ,the claims of Hawker Siddeley Aviation Limited over 
the budgetary estimates for the ~ec i e la),out modifications 
is justified on the basis of the equipments actually supplied. 
Such an a'lsessment is also not necessary in view of the filiding 
at (b) above. 
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(d) ~ ~~ of ~ ~ca io  in respect of which Hawker 
SidaeJ.cy AvWion Limited had stated in 1961 that they would 
not maJc.e a separate charge but in respect of which they have 
included a charge in the invoices is £ 882 per aircraft. In 
suggesting an assessment that the va1ue of the Exec¥tive lay-
Ollt modiications for the Series I aircraft may be £ 18,500 and 
for the Executive layout modifications for the Series n aircraft 
£28,600, this has been kept in view. 

Sea Committee Report 

Terms of reference: 

"'1he question is whether before the sanctions were issued by 
Government, the position regarding prices should not have 

been placed beyond doubt by further discussion with Hawker 
Siddeley Aviation Limited. There was a1so a second oppor-
tunity in which  this position could have been made clear. 
Government sanctions were issued on the basis of estimates and 
indents were placed on the basis of these estimates on the 
DGISM. HSAL were authorised to proceed w.ith the supply 
by a letter of i ~ . Either at this time or as soon thereafter 
as possible discussions regardin.g the prices to be charged to 
these modifications would have been profitable. It is neees-

• sary to enquire into the circumstances under which sanctions 
were thus issued and authority also given to HSAL to proceed 
with the supply without settling the prices". 

Modified Terms of reference: 

"On the question of entering into commitments without settling the 
price, the enquiry to be made by Shri Sen should cover not 
only VVIP /executive layout but also three crew layout and 
optiona1 and additional modifications. As regards the seop" 
of three crew layout, it was agreed earlier that a reference will 
be made to the office of Air Adviser to ascertain whether any 
detailed list of equipment constituting this layout was obtained 
from HSAL, when the budgetary cost of £19,000 was furnished 

by them. If the' reply from Air Ad"iser establishes that such a 
list was obtained, and also that the equipment actua1ly supplied 
contains additional items, the disciplinary aspect for exceeding 
the sanctions will have to be further examined". 

Conclusions: 

'a) What were the circumstances in whic.h Messrs HSAL were asked 
, to proceed with supplies of equipment relating to 3 Crew lay-



out, executive layout and optional and additional modifications. 
without prices being settled in the first instance? An ancillary 
question in this regard is under what authority such requests 
were made and by whom? 

(b) What prevented the finalization of prices of this equipment at 
the earliest possible point of time after sanctions had been 
given by Government and indents had been placed on DGISM. 

I. A certain time schedule had been indicated for the production of the 
Avro 748 according to which the first Indian prototype was to fly in July 
1960 and the building programme provided for 3 aircraft in 1961, 12 in 
1962 and 18 aircraft per year from 1963 onwards. 

The decision having been taken in 1959, the time available was extre-
mely limited. The position in this regard was rendered more critical by: 

(i) the decision to adopt a standard of preparation different from 
the one indicated by Messrs HSAL by Air Headquarters. This 
was subsequently ratified by Government. 

(ii) The adoption of tbe Dart 7 engine as the power unit for aircraft 
No. 5 onwards for the reason that tbis gave a better per-
formance. 

II. Indents for tbe equipment relating to Aircraft No.1 had been pro-
jected to the Air Adviser and while quotations had been called by tbe DG 
ISD the prices could not be settled as they included an element of design 
cost. This was left to future negotiations but in the meantime Mis. HSAL 
made the supplies. On 12th June, 1961, the Aveo Project Officer, Air 
Headquarters issued instructions to the Air Adviser that Messrs HSAL to· 
proceed with the supply of fixed fittings required for aircraft Nos. 2-4 in 
anticipation of prices being settled. 

The fact that this was being done was brought to the notice of the then 
Additional Secretary. Subsequently, it was decided that the main equip-
inent required for optional and additional modifications would be procured' 
direct from manufacturers and the subsidiary equipment from Messrs 

HSAL. 

The lAP Team had followed the same procedure in regard to aircraft 
Nos. 5-:7. This portion of the correspondence had been overlooked. 



~ QP. ~~i  W ~ (tom Govemmc;l1t ~ ~  e.x't 
~ WJ;. ~ jlll~  3 CUW la o~  a .~ e~~~h e l~ W 
btP.P. ~ ~ ;\Jf ~~~ ~  ~~  ~P  l ~ i q ij  ~ ~ 
~ . ~ ~ ~ ~ Clf lr~~~ se\s 8-10 a~~. ~ ~ ,m 
anticipation of pnces being settled. rhi~ action on the part of the IAF 
~ w,1J.. .. ~l ~ ~ir c~ar~.r of i~ . In justification of the ~ ~o  of 
~~. I~  . ~a  ~ o e er it must be ~~ ~io ~  th.:lt th,: c~rre i o~~ c e 
r~ ~h ~ ~ or ~ e ce le~er No. ! i ro l ro~ 

~~. ~ q~!l ~ ~~~ 196,3, coul,d legitimatc:ly be i ~~e ~ to Iwvt' 
~ ~ Go ~. ~Pl. ~ al to ~ch a course. "fI:!e ~ had also !'e}?9ft¢ 
~ ~~ ~ e  ,Jtad takcm to Govt. on which no acti(m had ~  ~e  

For ~~a  sets 11-16. the responsibility for procurement of thig 
~~ h!ld ~c o e  on MesSrll AIL :md the mode of, procurement is 
beyond the scope of thi!ll enquiry. 

~ a i i~~ of, ~ e I AF tt:am had evidelltly been ~o i ~e . by ~ ~jre 
~~ ~ ~ Q;)Vi'lj to k ~cr  ~!lce i~~ the ~ ~~ ~ ~~  as' ~i  a!ll 

~e. 1'iJ'fY ~ .. i ~  r~r e  ~ir actillll' l o ~ Air ~~ a~er  
~ ~.~ i~r  01Pe.fcr:tce a~ to that c,xt"nt c.annot ~ h l~ to be bll,lme-
worthy. ' 

. ~ ~~r Jmd. at-~ le i ~  ~i i be,en, r~  to the o i~ of the then 
~~  ~~~ ~  a. qa e ~  ha,d been l~  i~  C?f at sul'-.uent 
stages. The ~~~~ . is .M Qi~a l~ that there ~a  been a ~ re of 
procedure in the Ministry of Defence in that the issues' involvedhaif. not 
. ~~ o a fQc'Is and. orders of the a ro ri~ e authorities o ~i e  

~.~. 

W., In ~. o ~ ili.S"c ~. i.e., ~ ll o  wIU.;h re e~ ~  ~~~ 

stItluIaIt: Q(. ~ at; tJ1e' ~r  pq$sible ~ ~ Go ~ e  

sllllCtions ~ isSJJed. tbe follQwjpg r~ ark!  can be ~ ~e

(i) The Government sanctions for options mods, executive Jayout and 

3 ~ l~  were given on ~e basis of budgetary ~~ i~ ica i l l.  In 
re~!  tQ q.P. l~l all ~  t1te ba,s!s of h~ orders was an indlcatiOR,of £2;.000 
~ ~ l . The IAF team had pomted out that the figure ~ ~  

~ ~. .  , a~ca io  in regard t? ~  figure had ~ ~ ~  

AR', ~~~~er  and the IAF team had IDtimated that cIdailed JI ... 
~ wOrked out, by Messrs HSAL but there bad been no "funher CQIn-

~ io ~ this had not ~ brought to the notice of. Government. It, 
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was clearly incumbent on Air Headquarters to have' brougnt thiii inaJot 
change in the estimates tQ the pointed notice of Government. The 

omission in this regani, bas to be taken as a lapse for which Air Head-
quarters (specifically the Avro Project Officer) have to bear the blame. 

(b) In regard to the execu,tive layout for the Series II aircraft there' 

appears to ha e~ been an error of judlment. The orders were placed on 
the basis of budgetary indications of ceiling costs given for Series I air-
craft i.e. £9,179 excluding the cost of brought out items estimated at 
£3,219. Certain modifications were indicated by Messrs HSAL for the 
series II aircraft and these were regarded as minor by the lAP Project team 
and therefore included without change of prices in sanctions for Series II 
aircraft. The communication from the lAP team had been handled at a 
low level in the Ministries of Defence and Finance (Defence) and the modi-
fications had been accepted on the basis of the advice o~ the A vro Project 
Team. 

In this regard it appears prima facie that the leadet of the lAP team 
had accepted the amendments! as minor without satisfying himself in regard 
..to their actual scope. The final question as to what prevented the price8 
for this equipment being negotiated and fixed as soon a8 Governtnent 
sanctions were issued has now to be answered. .. 

As it will have been seen, orders for the 3 crew layout, optional and 
additional modificapons and the executive/VIP layout were issued from 
time to time between 1960 and 1964 for various aircraft sets. 

The circumstances leading to the negotiations of 1962 have been" set 
down in the foregoing paragraphs of this report. It will have been seen 
that following these negotiations, the firm had  made an offer in August 
1962 and pending a decision on this offer they were not prepared to quote 
firm fiaures. That there was considerable delay in dealing with this offer 
has already been pointed OHt. Ultimately, following the negotiations Of 
1964, the quotations of the firm were received between December 1964 
and January 1965 and even then, the DG ISM were unable to examine the 
reasonableness of the quotations as itemized prices were not given. The 
DO ISM not being fully in the picture regarding the pricing agreement for 
opIional mods. etc. in the record of understanding of 1964, spent 6 months 
in trying to obtain detailed price lists from Messrs HSAL. Had he been 
fully in the picture, a reference to Government would probably, have been 
made OIl the lumpsum quotation of Messrs HSAL mach sooner. The 
negotiations of 1966 have followed and one of the oi ~ relate to tJle 
e o ra~  of the reasonableness of the prices quoted by Messrs HSAL 
La 00 ISM. As on date, this has not been done. 
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These circumstances are by themselves a clear indication of the reasons 
why it would not have been possible for the DG ISM to have verified the 
prices on receipt of the indents based on Government sanctions on any 
earlier date. 



APPENDIX V 
'! '.. ~ :  -T 

(Reference to paragraph 2.68 of the Report) 

MINISTRY OF DEFENCE 

DBPARTMENT OF DEFENCE PRODUCTION 

D(PS) 

SUDJECT:-Need to obtain proper sanction or report to competent autlwnry 
in cases where the original sanction ;s ro o~  to be exceeded. 

It has come to notice that in an important project relating to the manu-
facture of aircraft, financial sanction for equipment was given on the basis 
of budgetary prices indicated by a foreign firm. The prices were subse-
quently increased by the foreign company, but no further sanction was 
obtained. 

2. It should in future be ensured that where a particular SlDCtion i, 
proposed to be exceeded, the matter is brought to the notice of authorities 
concemed at the earliest opportunity. 

Authenticated for issue. 

Sel/-J. N. BAU.EY 
Section Officer. 

Sd/-MOHINDBR SINGH, 
Under Secrelllry (PS). 

D(BEL) /D(GRW/MD)/D(HAL-I)/D(HAL-n),fD(Proj)/D(FY)/ 

(NF)/D(PA) Min. of Def. UO No. 17(336)/69/D(PS), dated 19th 
December, 1969. 

Copy, for information to: 

DS(PS)IDS(R&A)IUncier Secretary D(HAL-I)IUnder Secretary D 
(HAL-mluS(PS)IOSD(GRWIMD)IDir P&C. 

Copy also to: 

DPA(projects) 
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o
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b
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b
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c
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mtt
 w
I
dc
tf
 

e
bt
ai
l
6
d 
a
~ 
a 

e
 e
x
pe
n
di
t
ur
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C
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c
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 m
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· s
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 p
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p
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 f
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i
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ra
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d
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b
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p
os
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q
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c
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re
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b
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f
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re
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b
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t
he
 
C
o
ur
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i
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. 
T
he
 
la
tt
er
 
t
w
o 
c
o
ur
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f
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b
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 f
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 b
as
is
 

of
 
t
he
 s
u
bs
e
q
ue
nt
 
i
n
q
ui
ri
es
. 
T
he
 
C
o
m
mi
tt
ee
 
w
o
ul
d 
a
wa
it
 
a 
re
p
or
t 
i
n 
th
is
 

re
ga
r
d.
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 C
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 C
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b
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e
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b
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i
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ra
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a
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h
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 w
hi
c
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o 

e
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o
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l
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b
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h
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 h
a
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1
9
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e
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ne
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es
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t
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. 
1
1
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7
0 
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es
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of
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1
2
8.
8
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f
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r
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i
n
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b
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o
m 
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f
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ma
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o
n 
f
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b
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t
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i
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r
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e
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u
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e
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i
n
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ra
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 r
e
st
 

pf
 
th
e 
st
or
es
 
c
o
m
pl
et
e
d 
wi
t
h 
th
e 
ma
xi
m
u
m 
p
os
si
bl
e 
e
x
pe
di
ti
o
n.
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b
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at
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os
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d
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b
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.
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os
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b
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 b
as
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os
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c
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h
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re
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 c
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b
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tJ
ae
 p
r
u
d
uc
ti
o
n 
Of 
til
e 
p
ar
t 
'
" 
't
I
C w
ea
po
n 
t
o 
~
a 

 't
he
 p
rd
c!
Uc
ti
DIl
 

~
 

 
al
l
S 
we
ap
on
s 
pe
r 
DI
OIl
th
. 

O
n
e 
m
or
e 
as
p
ec
t 
w
hi
c
h 
t
h
e 
o 

i 
e
e
~
i
i
k
e 
o
 1
1tl.
,-
t
o 
is
:.
:
hi
a
b 
'R
 

co
st 
ol.
pr
or
.I
ud
i
Ol
l 
of
 
t
h
e:
P
Ut
 o
f 
til
e 
,
we
ap
on
-b
y 

I
e 
~ 
i
e
c 

r
 
U
a
dI
r-

ta
ki
Dg
, 
1)
e-
,c
oa
t 
o
 
~
~
 b
y 
dl
e 
tl
Bd
erf
eti
aI'
 i
s'
.,
 ~
2 

~ 
i
I 
 
'''
fl
U 

p
ar
t,
as
a
pi
nJ
t 
t
h
e 

a
a
~
 
a
c 
~
 g
os
t 
of
;
R
s.
 
0.-
53
 
' .
.
.
.
 
;1
1I
e-
1lf
t1
l8
Ml
C 

t
p,
t
b
e 

~ 
.
o
l 
a 
o 

 1
4
0 
pe
r 
ce
nt
 i
s 
o
I
M
o
 
l
l
l
 
~
 .
.
.
.
.
.
.
.
 1I
h
GII
II
d, 

~
c 
o
r
e
. 
e
 
ma
de
 
_ 
to
 
as
ce
rt
ai
n 
w
b
yi
ll
C
Rs
 
d!i
s 
. .I
Ji
g 
~
 
~
 

~
 
t
o 
ta
ke
 s
te
ps
 
t
o 
«i
a
g 
:d
o
wn
 
h
e
~
 
 
of
 .
~
 
'
i
n'
. 
~
 

Se
ct
or
, 
u.
,I
er
t
a
ki
 .
..
. 

D
cf
m
c
e 
Pr
o
d
uc
ti
o
n 

T
he
 
Co
m
mi
tt
ee
 
r
e
gr
et
 
th
at
 b
a
vi
n
g 
ta
ke
n 
a 
'd
ec
l
Si
o,
n I
n 
1 
~
~
 t
o 
~
 
c
 

ai
Ji
li
ti
o
Ul 
i
a
c
i
~
 ,
in
 
t
w
o 
or
dt
la
nc
e 
fa
d
ot
ie
s 
f
or
 
~
 
~
 

nt
;f
as
I
yt
ra
mf
tr
 
~
 g
t
ar
 
b
o
x 
a
d
d 
al
l
es
 
Of 
N
"
 

r
i
l
~
 Wi
!b
 
~
 
:
.
-

bO'
" O

f 
t
h
ei
r 
fc
Xe
ip
 
ma
n
nf
ac
t
ur
er
s,
pr
o
d
uc
tl
Q
n 
Qf,
 
~
r
 
~
 .
ai
Oo
e 

}:l
as 
b
e
e
n 
es
t
a
b
6s
h
e
d
b
y 
A
u
g
us
t 
1
9
7
0 
a
n
d 
tl
Ja
t,
t
o
o 
Qi
JJ
y 
t
o 
t,
bc
e
X
K
Pt
 o
f 



1.1
1 
0\
 f 

n 23
 

2'
4
1 

2'
4
2 

7
5 
pe
r 
ce
nt
 
of
 
w
ha
t 
wa
s 
e
x
pe
ct
e
d.
 
I
n 
t
he
 
me
an
ti
me
 
c
o
m
p
o
ne
nt
s 
c
o
n-

ti
n
ue
d 
t
o 
be
 
i
m
p
or
te
d 
t
he
 
va
lu
e 
of
 
th
e 
i
mp
or
ts
 d
ur
i
n
g 
t
he
 p
er
i
o
d 
Ma
rc
h,
 

1
9
6
7 
t
o 
Ma
rc
h,
 
1
9
7
0 
be
in
g 
Rs
. 
1
7
9.
7
0 
la
kb
s. 
T
hi
s 
is
 
ha
r
dl
y 
th
e 
wa
y 

!
o 
ac
hi
ev
e 
se
1f
-r
el
ia
nc
e 
i
n 

~ 
e 
c
e
 
pr
o
d
uc
ti
o
n.
 
T
he
 
C
o
m
mi
tt
ee
 
w
o
Ul
d,
 

t
he
re
f
or
e.
 
ur
ge
 
t
ha
t 
st
e
ps
 
sh
ou
ld
 
'b
e 
ta
ke
n 
t
o 
es
ta
bl
is
h 
ex
pe
di
ti
ou
sl
y 
t
he
 

pr
o
d
uc
ti
o
n 
of
 
al
l 
t
he
 
es
se
nt
ia
l 
it
e
ms
. 
T
he
 
Co
m
mi
tt
ee
 
fi
n
d 
i
n 
th
is
 
c
o
n-

ne
ct
i
o
n 
t
ha
t 
th
o 
pr
o
d
uc
ti
o
n 
of
 
ge
ar
 
bo
x 
ha
s 
be
e
n 
ac
co
rd
ed
 '
Io
w 
pr
i
or
it
y 
a
n
d 

a
n 
or
de
r 
f
or
 
it
s 
ma
nu
fa
::t
ll
Te
 
ha
s 
be
en
 
pl
ac
ed
 
o
n 
a 
pr
i
va
te
 
fi
r
m 
di
ve
rt
in
g 

al
l 
t
he
 m
ac
hi
ne
s 
i
nt
e
n
de
d 
fo
r 
t
he
 m
a
n
uf
ac
t
ur
e 
t
o 
ot
he
r 
us
e. 
T
he
 
C
o
m
mi
t-

te
e 
tr
us
t 
t
ha
t 
su
ff
ic
ie
nt 
in
di
ge
no
us
 p
r
o
d
uc
ti
o
n 
of
 
t
hi
s 
it
e
m 
ha
s 
be
e
n 
fi
r
ml
y 

es
ta
bl
is
he
d.
 

De
fe
n
CI
C 
Pr
o
d
uc
ti
o
n 

T
he
 
no
n.
4!
St
ab
li
sh
me
nt 
of
 
ge
ar
-b
ox
 
li
ne
 i
n 
o
ne
 
of
 
th
e 
or
d
na
nc
e 
fa
ct
or
ie
s 

is
 e
xp
la
in
ed
 
as
 
du
e 
pa
rt
l
y 
t
o 
th
e 
de
la
y 
i
n 
ge
tt
in
g 
co
mp
le
te
 
se
t 
of
 
ma
ch
in
es
. 

0-
6 

T
he
 
Co
m
mi
tt
ee
 
de
pr
ec
at
e 
t
he
 d
eJ
ay
 
in
 
pl
ac
in
g 
or
de
rs
 
f
or
 
t
he
 
ma
c
hi
ne
s.
 
g 

T
h
e
y 
fu
rt
be
J: 
fi
n
d 
t
ha
t 
a 
Sa
lt 
Ba
t
h 
F
ur
na
ce
 
wh
ic
h 
wa
s 
fo
un
d 
t
o 
be
 
de
fe
ct
iv
e 

is
 y
et
 
~
 b
e 
re
pa
ir
ed
. 
It
 i
s 
s
ur
pr
is
i
n
g 
t
ha
t 
al
th
ou
gh
 
it
 w
as
 
fo
un
d 
de
fe
ct
iv
e 

i
n 
Fe
br
ua
r
y,
 
1
9
6
6,
 
t
he
 
fi
r
m'
s 
bi
ll 
wa
s 
se
tt
le
d 
i
n 
fu
ll 
i
n 
J
u
ne
, 
1
9
6
6.
 
T
he
 

re
sp
on
si
bi
li
ty
 
fo
r 
t
hi
s 
la
ps
e 
ne
ed
s 
t
o 
be
 
fi
x
e
d.
 
T
he
 
pr
o
gr
es
s 
i
n 
re
ga
r
d 
t
o 

ei
t
he
r 
ge
tt
in
g 
th
e 
re
pl
ac
e
me
nt
 f
r
o
m 
t
he
 s
u
p
pl
ie
r 
or
 
re
co
ve
ri
ng
 t
he
 c
os
t 
fi
o
m 

th
e
m 
ma
y 
be
 
re
p
or
te
d 
t
o 
t
he
 C
o
m
mi
tt
ee
. 
T
he
 
ti
me
 t
a
ke
n 
t
o 
se
tt
le
 
ma
tt
er
 

ha
s 
be
en
 
lo
ng
. 
F
ur
t
he
r 
t
he
 
Co
m
mi
tt
ee
 
ar
e 
at
 
a 
Jo
ss
 
t
o 
u
n
de
rs
ta
n
d 
ho
w 

t
he
 
Di
re
ct
or
 
of
 
In
sp
ec
ti
on
 
co
ul
d 
pa
ss
 
th
e 
de
fe
ct
iv
e 
fu
rn
ac
e. 
Hi
s 
re
s
p
o
n-

si
bi
li
ty
 
i
n 
t
he
 m
at
te
r 
sh
ou
ld
 
be
 
ex
a
mi
ne
d. 

. 

-
d
o-

'
Th
e 
de
la
y 
i
n 
es
ta
bl
is
hi
ng
 
t
he
 a
xl
e 
li
ne
 i
n 
t
he
 o
t
he
r 
on
br
an
c:
e 
fa
ct
or
y 
is
 

at
tr
i
b
ut
e
d 
t
o 
de
la
ys
 
i
n 
ge
tt
in
g 
t
he
 c
as
ti
ng
s 
a
n
d 
fo
rg
in
gs
 
pa
rt
l
y 
fr
o
m 
t
h
e 



I 
2 

'
2
4 

2'
7
4 

3 

c
ol
la
b
or
at
or
s.
 
Th
e 
C
o
m
mi
tt
ee
 
fi
n
d 
t
ha
t 
t
he
re
 i
s 
n
o 
pr
o
vi
si
o
n 
i
n 
t
he
 c
ol
la
-

b
or
at
i
o
n 
a
gr
ee
me
nt
 
f
o 
ri
m
p
os
it
i
o
n 
of
 
an
y 
pe
na
lt
y 
f
or
 
de
la
ye
d 
s
u
p
pl
ie
s 

1
b.
is
 
is
 
st
at
e
d 
t
o 
be
 
a 
ge
ne
ra
l 
fe
at
ur
e 
of
 
all
 
th
e 
co
ll
ab
or
at
io
n 
a
gr
ee
me
nt
s.
 

T
h
us
 
~
 
is
 
a 
la
c
u
na
 w
hi
c
h 
ma
y 
e
nc
o
ur
a
ge
 
di
al
at
or
y 
ta
ct
ic
s 
o
n 
t
he
 p
at
1I 

of
 
~
 
c
ml
a
b
or
at
or
s.
 
T
h
e 
C
o
m
mi
tt
ee
 
de
si
re
 
t
ha
t 
G
o
ve
r
n
me
nt
 
sh
ou
ld
 

e
xa
mi
ne
 
as
 
t
o 
w
ha
t 
sa
fe
g
ua
r
ds
 
ca
n 
be
 
wr
it
te
n 
i
nt
o 
c
ol
la
b
or
at
i
o
n 
a
gr
e
e-

me
nt
s 
S
O 
t
ha
t 
th
e 
c
ol
la
b
or
at
or
 
ac
qu
ir
es
 
a 
st
a
ke
 
i
n 
es
ta
bli
sh
in
g 
pr
o
d
uc
ti
o
n 

i
n 
In
di
a 
i
n 
ti
me
. 

De
fe
nc
e 
Pr
o
d
uc
ti
o
n 

T
h
e 
C
o
m
mi
tt
ee
 
re
gr
et
 
t
ha
t 
i
n 
t
he
 p
ur
ch
as
e 
of
 
p
ar
ts
 
of
 
1
6 
A
V
R
O 
ai
r-

cr
af
t 
of
 
w
hi
c
h 
5 
we
re
 
t
o 
tJ,
:! 
m
o
di
fi
e
d 
t
o 
v
vt
p 
ve
rs
i
o
n 
a
n
d 
1
0 
t
o 
e
xe
c
ut
i
ve
 

ve
rs
i
o
n,
 
be
t
we
e
n 
1
9
6
3 
a
n
d 
1
9
6
5 
fr
o
m 
a 
f
or
ei
g
n 
c
o
m
pa
n
y 
va
ri
o
us
 
la
ps
es
 

()
Cc
ur
re
d 
as
 
de
ta
il
e
d 
be
l
o
w:
 

• 

(
1)
 
T
he
 

~
c 
i
o 
 
is
s
ue
d 
b
y 
t
he
 
G
o
ve
r
n
me
nt
 
f
or
 
t
he
 
p
ur
c
ha
se
 
wa
s 

St
ra
n
ge
l
y 
e
n
o
u
g
h 
o
n 
t
h
e 
ba
si
s 
of
 
a 
me
re
 
'
g
ue
ss
 w
or
k' 
as
 

a
d
mi
tt
e
d 
b
y 
t
he
 S
ec
re
ta
r
y,
 
De
fe
nc
e 
Pr
o
d
uc
ti
o
n.
 

(
2)
 
Al
t
h
o
u
g
h 
u
n
de
r 
t
he
 
a
gr
ee
me
nt
 
c
o
nc
l
u
de
d 
i
n 
1
ul
y,
 
1
9
6
9 
t
h
e 

c
o
m
pa
n
y 
wa
s 
l
Q 
f
ur
ni
s
h 
a 
c
o
m
pl
et
e 
li
st
 o
f 
an 
th
e 
c
o
m
p
o
ne
nt
s.
 

wi
t
hi
n 
1
2 
m
o
nt
hs
, 
t
he
, 
it
e
mi
se
d 
pr
ic
e 
li
st
 w
as
 
r
e
o
.
~
 o
nl
y 
i
n 

c 
o 
er
~ 
1
9
6
4 
f
or
 
se
ri
es
 
I 
a
n
d 
i
n 
 O
ct
o
be
r,
 
1
9
6
5 
f
or
 s
er
ie
s 
n 

of
 
t
he
 a
ir
cr
af
t.
 
N
o 
ac
ti
o
n 
a
p
pe
ar
s 
t
o 
ha
ve
 
be
en
 
ta
ke
n 
a
ga
i
ns
t 

t
h
e 
c
o
m
pa
n
y 
f
or
 t
hi
s 
de
la
y.
 

(
3)
 
At
 
tI
E 
ti
me
 w
he
n 
t
he
 
ag
re
e
me
nt 
wa
s 
ex
ec
ut
e
d 
t
he
 a
ir
cr
aft
 
wa
s 

-e oc 



o
nl
y 
at
 
t
he
 
de
si
gn
. 
st
a
ge
. 
T
he
 
c
o
m
pa
n
y'
s 
pr
o
mi
se
 
re
ga
r
di
n
g:
 

t
he
 s
u
p
pl
y 
of
 
it
e
mi
se
d 
pr
ic
e 
li
st
 
wa
s 
t
h
us
 a
di
Bi
Ue
d 
u
nr
ea
li
st
ic
. 

(
4)
 
As
 
a
ga
i
ns
t 
t
h
e 
sa
nc
ti
o
ne
d 
a
m
o
u
nt
 
of
 
£ 
2
5
0
2.
2
8
2,
 
t
he
 a
m
o
u
nt
_ 

cl
ai
me
d 
b
y 
t
h
e 
c
o
m
pa
n
y 
wa
s 

£.
 3
,
4
1
3 1
6
3
3.
 
N
o 
f
ur
t
he
r 

a
p
pr
o
ve
d 
of
 
G
o
ve
r
n
me
nt
 
wa
s 
<,
>b
ta
in
ed
 s
a
nc
ti
o
ni
n
g 
th
is
 i
nc
re
as
e.
 

(
5)
 
T
h
e 
di
ff
er
e
nc
e 
i
n 
c
os
t 
of
 
m
o
di
fi
ca
ti
o
ns
 
al
o
ne
 
wa
s 
£ 
4,
5
6,
3
2
1.
 

E
ve
n 
a 
r
o
u
g
h 
i
n
di
ca
ti
o
n 
of
 
t
he
 c
os
t 
of
 
m
o
di
fi
ca
ti
o
ns
 
wa
s 
n
ol
l 

o
bt
ai
ne
d 
f
or
 
se
ri
es
 
II
 
of
 
t
he
 
ai
rc
ra
ft
 
i.
e· 
1
2 
o
ut
 
of
 
1
6)
 
fr
o
m 

t
h
e 
c
o
m
pa
n
y.
 

(
6)
 
A 
c
o
m
mi
tt
ee
 
a
p
p
oi
nt
e
d 
by
 
G
o
ve
r
n
me
nt
 
(
Se
n 
C
o
m
mi
tt
ee
) 
h
a
d 
r
e-

p
or
te
d 
i
n 
De
ce
m
be
r,
 
1
9
6
6 
t
ha
t 
t
he
re
 b
a
d 
be
e
n 
a 
fa
il
ur
e 
of
 
pr
oc
e
d
dt
e 
i
n 

t
he
 M
i
ni
st
r
y 
of
 
De
fe
nc
e 
i
n 
t
ha
t 
t
he
 i
ss
ue
 i
n
v
ol
ve
d 
ha
d 
n
ot
 
be
en
 
br
o
u
g
ht
 
t
o 

a 
fo
cu
s 
a
n
d 
or
de
rs
 
of
 
a
p
pr
o
pr
ia
te
 
a
ut
h
or
it
ie
s 
o
bt
ai
ne
d 
i
n 
ti
me
. 

(
7)
 
As
 
re
ga
r
ds
 
t
he
 a
d
di
ti
o
na
l 
a
n
d 
o
pt
i
o
na
l 
e
q
ui
pr
ne
ot
s 
f
or
 t
he
 
ai
rc
ra
ft
 

t
he
 
ba
si
s 
of
 
sa
nc
ti
o
n 
wa
s 
a
n 
i
n
di
ca
ti
o
n 
of
 
£ 
2,
0
0
0 
pe
r 
ai
rc
ra
ft
. 
A
n 
I
A
F 

te
a
m 
h
a
d 
p
oi
nt
e
d 
o
ut
 
t
h
at
 t
he
 f
ig
ur
e 
w
o
ul
d 
b
e 
ar
o
u
n
d 
£ 
9,
3
0
0.
 
Oa
ri
fi
ca
-

ti
o
n 
h
a
d 
be
e
n 
s
o
u
g
ht
 b
y 
Ai
r 
He
a
d
q
ua
rt
er
s 
a
n
d 
t
he
 I
A
F 
te
a
m 
h
a
d 
i
nt
i
ma
te
d 

t
ha
t 
de
ta
il
e
d 
li
st
s 
we
re
 
be
i
n
g 
w
or
ke
d 
o
ut
 
b
y 
ti
le
 
co
mp
an
y. 
T
hi
s 
h
a
d 
n
ot
 

be
e
n 
br
o
u
g
ht
 
t
o 
t
he
 
n
ot
ic
e 
of
 
G
o
ve
r
n
me
nt
. 
Ac
c
or
di
n
g 
t
o 
tfl
e 
Se
n 
C
o
m-

mi
tt
ee
, 
it
 w
as
 
d
e
ar
l
y 
i
nc
u
m
be
nt
 o
n 
Ai
r 
He
a
d
q
ua
rt
er
s 
t
o 
ba
ve
 
br
o
u
g
ht
 
t
hi
s 

ma
j
or
 
c
ha
n
ge
 
i
n 
t
h
e 
es
ti
ma
te
s 
t
o 
t
he
 p
oi
nt
e
d 
n
ot
ic
e 
of
G
o
v
ell
l
Dl
e
Qt
 
a
n
d 
t
h
e 

o
mi
ss
i
o
n 
i
n 
t
hi
s 
re
ga
r
d 
is
 t
o 
be
 
ta
ke
n 
as
 
a 
la
ps
e 
f
or
 w
hi
cl
i 
t
h
e 
He
a
d
q
ua
rt
er
s 

ha
ve
 
t
o 
b
e
ar
 
t
he
 b
la
me
. 

.....
 
~
 



I 
3 

25
 

2·
7
5 

25
 

2·
7
5 

2
6 

2'
7
6 

3 
4' 

(
8)
 
T
h
e 

e 
e 
~
e
 
Ac
c
o
u
nt
s 
De
pa
rt
me
nt
 
h
a
d 
n
ot
, 
re
gr
et
ta
bl
y,
 
de
te
ct
e
d 

t
he
 
ir
re
g
ul
ar
it
ie
s 
i
n 
t
h
e 
c
o
ur
se
 
of
 
a
u
di
t.
 
T
h
e 
-C
o
nt
r
ol
le
r 
Ge
ne
ra
l 
at
 

De
fe
nc
e 
Ac
c
o
u
nt
s 
ac
ce
pt
e
d 
t
ha
t 
t
he
re
 
wa
s 
fa
il
ur
e 
i
n 
hi
s 
or
ga
ni
sa
ti
o
n,
 

De
fe
nc
e 
Pr
o
d
uc
ti
o
n 

T
hi
s 
is
 
ha
r
dl
y 
t
he
 w
a
y 
t
o 
pr
oc
es
s 
t
he
 
p
ur
c
ha
se
 
pr
o
p
os
al
s 
i
n
v
ol
vi
n
g 

-
d
o-

-
d
o-

cr
or
es
 
of
 
r
u
pe
es
 
in
 
f
or
ei
g
n 
e
xc
ha
n
ge
. 
Al
l 
t
ba
t 
t
he
 
G
o
ve
r
n
me
nt
 
ba
s 
d
o
ne
 

i
n t
he
 m
at
te
r 
so
 f
ar
 h
as
 
be
e
n 
t
o 
ca
ut
i
o
n 
ot
ie
 
e
x-
Ai
r 
f
or
ce
 O
ff
ic
er
 
a
n
d 
t
o 
is
s
ue
 

a 
si
m
pl
e 
ci
rc
ul
ar
 
a
n
d 
t
ha
t 
t
Oo
 
i
n 
De
me
be
r,
 
1
9
6
9 
to
 
t
he
 
ef
fe
ct
 
t
h
at
 

"i
t 
s
h
o
ul
d 
be
 
e
ns
ur
e
d 
t
ha
t 
w
he
re
 
a 
pa
rt
ic
ul
ar
 
sa
nc
ti
o
n 
is
 p
r
o
p
os
e
d 
t
o 
b
e 

e
xc
ee
de
d 
t
h
e 
ma
tt
er
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o
u
g
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t
o 
t
he
 
n
ot
ic
e 
of
 
a
ut
h
or
it
ie
s 
c
o
nc
er
ne
d 
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t
he
 e
ar
li
es
t 
o
p
p
or
t
u
ni
t
y.
" 

T
he
 
e
x
pl
a
na
ti
o
n 
gi
ve
n 
f
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t
he
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y 
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ki
n
g 
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ol
l
o
w-
u
p 
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ti
o
n 
o
n 
t
h
e 

Se
n 
C
o
m
mi
tt
ee
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p
or
ts
 
is
 
n
ot
 
c
o
n
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nc
i
n
g.
 
T
h
e 
C
o
m
mi
tt
ee
  
ar
e 
al
sq
 
n
ot
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ti
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ie
d 
wi
t
h 
t
he
 p
er
f
u
nc
t
or
y 
na
t
ur
e 
of
 
t
he
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i
o
n 
ta
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n.
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t 
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 c
as
e 
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o
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d 
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e
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m
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e
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s 
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n
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i
na
r
y 
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o
u
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s 
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ti
o
n 
f
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d 
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ur
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h
e 
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l 
re
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o
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n
g 
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e
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me
nt
 
f
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o
di
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o
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· 
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t
h
o
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c
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n
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r
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ge
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ne
e
d.
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o
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ee
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ta
n
d 
w
ha
t 
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y 
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r
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me
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V
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/
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c
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i
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p
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e
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b
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p
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t
ha
t 
t
he
re
 
wa
s 
ur
ge
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y 
t
he
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wa
s 
n
o 
ne
e
d 
t
o 
h
a
v
e'
 

i
nc
re
as
e
d 
t
he
 n
u
m
be
r 
fr
o
m 
1
0 
to
 
1
5 
at
 
t
h
at
 
ti
me
. 
'
T
ha
t 
t
hi
s 
wa
s 
d
o
ne
 
i
n 

or
d
er
 
t
o 
pr
o
vi
de
 
f
or
 s
pa
re
 a
ir
cr
af
t 
d
o
es
 
n
ot
 
a
p
pe
ar
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 b
e. 
a 
s
o
u
n
d 
ar
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l
me
m 

es
pe
ci
al
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i
n 
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e
w 
of
 
t
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 f
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t 
t
ha
t 
t
he
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 a
ir
cr
af
t 
we
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n
ot
 
Ru
t 
t
o 
o
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i
m
u
m 

us
e 
o
n 
re
ce
nt
. 
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 i
s 
cl
ea
r 
t
ha
t 
t
he
re
 
wa
s 
n
o 
pr
o
pe
r 
as
se
ss
me
nt
 
of
. 
t
he
 

re
q
ui
re
me
nt
, 
T
hi
s 
as
pe
ct
 
t
o
o 
t
he
re
f
or
e,
 s
h
o
ul
d 
be
 
g
o
ne
 
i
nt
o,
 

Wh
il
e 
ex
a
mi
ni
ng
 
t
be
 u
ti
li
sa
ti
on
 
of
 
ai
rc
ra
ft
, 
t
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C
o
m
mi
tt
ee
 
ha
ve
 
f
o
u
n
d 

t
ba
t 
a 
s
u
m 
of
 
Rs
. 
2
5,
2
1
1 
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o
ut
st
a
n
di
n
g 
f
Or 
re
co
ve
ry
 
fr
o
m 
pe
rs
o
ns
 
w
h
o 

we
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n
ot
 
e
nt
it
le
d 
t
o 
us
e 
t
be
 
ai
rc
ca
ft
 
b
ut
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ed
 
th
e
m 
f
or
 
of
fi
Ci
al'
 p
ur
p
os
es
 

d
ur
i
n
g 
t
he
 
ye
ar
s 
1
9
6
9-
7
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t
o 
1
9
7
1-
7
2.
 
F
ur
t
he
r 
a 
su
m 
of
 
Rs
. 
4
6
8'
 
is
 

o
ut
st
a
n
di
n
g 
f
or
 
re
c
o
ye
r
y 
i
n 
re
s
pe
ct
 
of
 
t
he
 
us
e 
of
 
ai
rc
ra
ft
 
b
y 
t
he
 
Pr
i
me
 

Mi
ni
st
ec
 
f
or
 
un
of
fi
ci
al 
p
ur
p
os
es
. 
T
he
 
pr
o
gr
es
s 
of
 
t
he
 
re
co
ve
ri
es
 
ma
y 
b
e 

'r
ep
or
te
d 
t
o 
th
e 
C
o
m
mi
tt
ee
. 

T
he
 
C
o
m
mi
tt
ee
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t
ha
t 
t
he
 
a
d
di
ti
o
na
l 
ca
pa
ci
t
y 
b
ui
lt
 
u
p 
a
n
d 
la
b
o
ur
 

e
mp
lo
ye
d 
f
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 p
r
o
d
uc
ti
o
n 
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r
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ee
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r
d
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e 
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n
g 
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ie
s 
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O
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 C
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o
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d 
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r 
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l 

re
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1
9
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e
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s
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s 
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y 
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o
d
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n
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b
o
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b
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3,
0
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rs
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 b
e 
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i
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d 
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t
h
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ut
 
an
y 
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ti
me
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i
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t
o 
su
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w
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ke
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d
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i
n
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u
g
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1
9
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t
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1
9
7
1,
 
a
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o
u
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e
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Rs
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6
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1
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T
h't
hi
s 
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ti
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wi
ng
 
su
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ti
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e 
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: 
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d
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e
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o
d
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ti
o
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d
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e 
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g
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 c
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e
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o
m 
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i
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t
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n
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t
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t
he
 o
ve
rh
ea
d
S'.
 
' 

-' -- --



I-
2 

2
8 

2.
8
9 

2
9 

2·
9
0 

3
0 

2·
9
1 

3 
4 

T
he
 
pr
o
d
uc
ts
 
t
ur
ne
d 
·
o
ut
 b
y 
t
he
 o
rd
na
nc
e 
fa
ct
or
ie
s 
s
h
o
ul
d 
n
ot
. 

o
nl
y 
be
 
g
o
o
d 
i
n 
q
ua
li
t
y 
b
ut
 
al
s
o 
be
 
c
o
m
pe
ti
ti
ve
 
i
n 
ra
te
s.
 

De
fe
nc
e 
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n 
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o
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t
h
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e 

... D
o.
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ct
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ie
s 
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n 
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ed
 
f
or
 m
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ti
n
g 
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e 
re
q
ui
re
me
nt
s 
of
 
ma
j
or
 
de
pa
rt
me
nt
s 

of
 
G
o
ve
r
n
me
nt
 
s
uc
h 
as
 
Ra
il
wa
ys
, 
P.
 
&: 
T.
 
a
n
d 
t
he
 
Po
li
ce
. 
W
ha
t 
s
h
o
ul
d 

ma
tt
er
 
is
 
t
he
 
o
ve
ra
ll
 
c
o
st
 
t
o 
G
o
ve
r
n
me
nt
 
a
n
d 
or
de
rs
 
ca
n
n
ot
 
be
 
wi
t
h
he
l
d 

me
re
l
y 
be
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e 
t
he
 
;r
at
es
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d
na
nc
e 
fa
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or
ie
s 
ar
e 
sli
gh
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y 
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he
r.
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h
e 
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m
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tt
ee
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of
 
t
h
e 
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e
w 
t
ha
t 
ot
he
r 
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ni
st
ri
es
 
s
h
o
ul
d 
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re
d 
t
o 

pl
ac
e 
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de
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f
or
 
t
he
ir
 
re
q
ui
re
me
nt
 
o
n 
t
he
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d
na
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e 
fa
ct
or
ie
s 
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t
h
o
ut
 

f
ur
t
he
r 
de
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y. 

T
he
 
De
pa
rt
me
nt
 
s
h
o
ul
d 
n
ot
 
re
la
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s 
e
Ho
rt
s 
t
o 
e
m
pl
o
y 
t
he
 s
ur
pl
us
 
me
n 

i
n 
t
he
 
or
d
na
nc
e 
fa
ct
or
ie
s 
i
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ot
he
r 
pr
o
d
uc
ti
ve
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a
n
d 
al
s
o 
t
o 
p
ut
 
t
o 

ma
c
hi
ne
s 
re
n
de
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 s
ur
pl
us
 
t
o 
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e. 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
c
o
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tr
ai
ne
d 
t
o 
p
oi
nt
 
o
ut
 
t
ha
t 
G
o
ve
r
n
me
nt
 
ha
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n
ot
 

le
ar
nt
 
t
h
e 
re
q
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te
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o
n 
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o
m 
t
he
 
l'
r
o
bl
e
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s
ur
pl
us
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p
o
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r 
t
h
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t
he
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d 
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t
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i
n 
t
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d
na
nc
e 
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ct
or
ie
s 
af
te
r 
t
he
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at
i
o
n 
of
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W
or
l
d 
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T
h
e 
C
o
m
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tt
ee
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t
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t 
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d 
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o
ve
r
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me
nt
 
se
tt
le
d 
i
n 
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d
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e 
t
he
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p
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y 
f
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l 
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n
p
o
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f
or
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or
ie
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n 
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ve
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wa
r 
b
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t
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o
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ra
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h
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o
bl
e
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i
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b
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T
h
e 
C
o
m
mi
tt
ee
 
ne
e
d 
ha
r
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y 
st
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t
h
at
 
O
o
ve
tt
mr
e
Dt
 
sh
ou
ld
 
ta
ke
 i
nt
o 

ac
c
o
u
nt
 
t
he
 
t
ot
al
it
y 
of
 
t
he
 
pr
od
uc
ti
On
 
ca
pa
ci
t
y 
av
ail
ab
le
 
i
n 
th
e 
c
ol
li
it
t}
' 

s
o 
t
ha
t 
a
d
di
ti
o
na
l 
ca
pa
ci
ty
 
is
 
a
d
de
d 
i
n 
t
he
 
or
d
n.
ne
e 
f
a
ct
or
i
et
 o
nl
y 
wll
et
e 

it
 i
s 
a
bs
ol
ut
el
y 
j
us
ti
fi
e
d 
a
n
d 
is
 i
n 
th
e 
o
ve
ra
ll
 
na
ti
o
na
l 
i
nt
er
es
t.
 

. T
h
e 
C
o
m
mi
tt
ee
 
de
pl
or
e 
t
he
 c
:a
re
le
ss
oe
ss
 
a
n
d 
n
e
gl
i
p
n
c
e 
i
n 
oz
d
eri
n
g 
f
or
 

le
at
he
r 

i 
e~
 
 
b
y 
t
he
 o
r
d
na
nc
e 
fa
ct
Qr
y 
w
hi
c
h 
l
e
d 
t
o 
s
u
p
pl
ie
s 
1
0 
ti
m
e
s 
t
h
e 

ac
t
ua
l 
re
q
ui
re
me
nt
s.
 
T
h
e
y 
w
o
ul
d 
li
ke
 t
o 
k
n
o
w 
t
h
e 
ou
k
Oi
De
 
of
 
t
h
e 
di
ae
i
p-

li
na
r
y 

r
o
c
e
e 
i 
~
 
a
ga
i
ns
t 
t
he
 
t
w
o 
e
m
pl
o
ye
es
 
w
hi
c
h 
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st
at
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. 
t
o 
h
e 
u
n
de
r 

wa
y_
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e 
U
Du
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li
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d 
st
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k 
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le
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he
r 
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l
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. 
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3 
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T
h
e 

c 
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m
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at
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o
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h
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o
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e
a
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t
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i
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a
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d
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y 

p
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a
w
n 
t
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 f
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a
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j
o
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d
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i
n
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t
h
e 
p
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o
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m
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1
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1
9
6
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i
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i
nt
i
n
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ra
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n
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b
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r
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b
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9
6
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E
n
q
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r
y,
 
w
hi
c
h 
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 D
G
O
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o
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pa
re
nt
 
fr
o
m 
t
he
 r
e
pl
y 
of
 
t
he
 
Mi
ni
st
r
y 
t
ha
t 
wh
il
e 
a
dj
us
ti
n
g 

.
d
o-

1
7,
5
6
4 
tit
re
s 
of
 p
ai
nt
 
a
ga
i
ns
t 
u
n
de
r
dr
a
wa
ls
 
i
n 
ot
he
r 
j
o
bs
 i
t 
wa
s 
n
ot
 
e
ns
ur
e
d 

t
ha
t 
s
uc
h 
u
n
de
r
dr
a
wa
ls
 
we
re
 
n
ot
 
d
ue
 
t
o 
le
ss
 c
o
ns
u
m
pt
i
o
n 
of
 
pa
i
nt
 
i
n 
t
h
os
e 

j
o
bs
. 
T
h
e 
C
o
m
mi
tt
ee
 
tr
us
t 
t
ha
t 
t
hi
s 
as
pe
ct 
ha
s 
al
s
o 
be
e
n 
e
xa
mi
ne
d 
b
y 

t
h
o 
fr
es
h 
B
oa
r
d 
of
 
E
n
q
ui
r
y 
-a
nd
 
t
he
y 
w
o
ul
d 
li
ke
 t
o 
k
n
o
w 
t
h
e 
p
os
it
i
o
n 
i
n 

t
hi
s 
re
ga
r
d.
 

T
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
t
h
at
 c
o
ns
tr
uc
ti
o
n 
of
 
1
3
5
4 
tb
si
de
nt
ia
:l 
q
ua
rt
er
s 
f
or
 

a 
De
fe
nc
e 
pr
oj
ec
t 
wa
s 
e
nt
r
us
te
d 
t
o 
a 
St
at
e 
G
o
ve
r
n
me
nt
 
o
n 
Il
F
nc
y 
ba
si
s 
. 

O
wi
n
g 
t
o 
va
ri
at
i
o
ns
 
in
 t
he
 s
pe
ci
fi
ca
ti
o
n 
of
 
w
o
o
d 
w
or
ks
 
f
or
 w
in
do
ws
, 
ve
nt
i-

la
t
or
s 
a
n
d 
fa
n 
li
g
ht
s 
w
hi
c
h 
we
re
 
s
u
p
pl
ie
d 
 d
e
pa
rt
me
nt
al
l
y,
 
e
xt
ra
 
pa
y
me
nt
 

of
 
Rs
. 
2.
6
6 
l
at
hs
 h
a
d 
t
o 
b
e 
ma
de
 
t
o 
t
he
 c
o
nt
ra
ct
or
. 
T
h
e 
w
o
o
d 
w
or
k 

re
q
ui
re
d 
u
n
de
r 
t
hi
s 
c
o
nt
ra
ct
 
as
 
al
s
o 
s
o
me
 o
t
he
rs
 
wa
s 
g
ot
 
fa
br
ic
at
ed
 
fr
o
m 

a 
o 

.
~
 c
o
nt
ra
ct
or
 
f
or
 d
e
pa
rt
me
nt
al
 
s
u
p
pl
y 
t
o 
v
a
D
o
U
S 
wo
r:
ks
. 
T
he
 
e
x
pl
a
na
-

ti
o
n 
t
h
at
 t
h
o
u
g
h 
st
a
n
da
r
d 
si
ze
 
wi
n
d
o
ws
. 
fa
n-
li
g
ht
s 
a
n
d 
ve
nt
il
at
or
s 
we
re
 
go
t! 

~
a
c
 

r
e
 
 
t
o 
ac
hi
e
ve
 
u
ni
f
or
mi
t
y 
a
n
d 
e
x
pe
di
te
 
e
xe
c
ut
i
o
n 
of
 
w
or
ks
, 
t
he
ir
 

si
ze
s 
we
re
 
n
ot
 
ke
pt
 
i
n 
vi
e
w 
w
hi
le
 
pr
e
pa
ri
n
g 
t
h
e 
te
n
de
r 
d
oc
u
me
nt
s 
as
 
t
he
 

w
or
k 
h
a
d 
t
o 
b
e 
ta
ke
n 
i
n 
ha
n
d 
ur
ge
nt
l
y,
 
d
oe
s 
n
ot
 
a
p
pe
ar
t
o 
be
 
c
o
n
vi
nc
i
n
g.
 

Ur
ge
nc
y 
s
h
o
ul
d 
n
ot
 
be
 
pl
ea
de
d 
as
 
su
ff
ic
ie
nt
 
j
us
ti
fi
ca
ti
o
n 
f
or
 a
D 
t
he
 f
ai
l
ur
es
. 

He
re
 
wa
s 
a 
ca
se
 
of
 
ma
n
y 
fa
il
ur
es
 
t
o 
c
o-
or
di
na
te
 
a
n
d 
t
o 
l
o
o
k 
a
he
a
d.
 
Th
er
e"
 

ha
s 
be
e
n 
a 
cl
ea
r 
la
c
k 
of
 
c
o-
or
di
na
ti
o
n.
 
T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
s
u
g
ge
st
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-d
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GI
P
N
D-
L
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S
6 
L
S-
I
2
S
0 

t
h
at
 t
h
e 
St
at
e 
G
o
ve
r
n
me
nt
 
ma
y 
be
 
re
q
ue
st
e
d 
t
o 
fi
x 
re
po
D
Si
bi
li
ty
 
f
or
 
t
hi
s 

c
os
tl
y 
la
ps
e.
 

I
n 
vi
e
w 
of
 
w
ha
t 
ba
s 
ha
p
pe
ne
d 
i
n 
th
e 
ca
se
 
re
fe
rr
e
d 
t
o 
ab
ov
e, 
t
h
e 

C
o
m
mi
tt
ee
 
fe
el 
t
ha
t 
t
he
re
 s
h
o
ul
d 
b
e 
a
n 
ef
fe
ct
iv
e 
li
ai
s
o
n 
be
t
we
e
n 
t
h
e 
w
or
ts
 

e
xe
c
ut
i
ve
 
ag
en
cy
 
a
n
d 
t
he
 
De
fe
nc
e 
De
pa
rt
me
nt
 
t
o 
sa
fe
g
ua
r
d 
t
He
 
fi
na
oc
ia
l 

i
nt
er
es
t 
of
 
t
he
 G
o
ve
r
n
me
nt
 
a
n
d 
t
o 
ke
e
p 
a 
cl
os
e 
wa
:c
h 
o
n 
t
he
 p
r
o
gr
es
s 
of
 

wo
rk
. 

I 
.~
 
w
o
ul
d 
li
ke
 t
o 
k
n
o
w 
t
he
 e
xi
st
in
g 
a
r 
a
n
ge
me
nt
s 
i
n 
t
hi
s 
re
ga
r
d 

a
n
d 
t
h
e 
i
m
pr
o
ve
me
nt
s 
t
ha
t 
ar
e 
pr
o
p
os
e
d 
t
o 
be
 
ef
fe
ct
ed
. 
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